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CENTURL AONINISTRATflJE ThIBIJNAL 

GUWAHATI OENCH;GUuJAHATI,5 

ORIGINAL APPLICATION NO. 3 V/ 

.App lican t. 

Versus 

Union of India & Ors . . 	. . . . . . . 	Respondents. 

For the. Applicant ( s)  

, 

M. 
For the respondents. 	. . . 	 •••• 

_Q,RJ)_E_R 

• .1l.00 Present : The Hon'ble Mr Justice 
D.N.Chowdhury,Vice- 

0 	Chairpan. 

This ap'.: 	. 	
Heard Mr K.N.Choudhury,learned 

r .counsel for the applicants an 
- - ! Mr B.S.Basumatary, learned Addv  

filed / no 	' 	•. 	 o-.------.  - 	-. F. 	 t 
Or 	s. 5i 	

c.o.s.c for the respondents. • 	R 	P.3 	•d 
vide J(3; 	 pp1ication is admitted. Issu 

Dated usual notice. 

List on 6.12.2000 for written 

,statement and further orders. 
P, .Registr,. 

Vice-Chairman 
cVLQ- LVed. MJ CQ  'pg 

bra- 

rsp 	 .b/ry0 	 t 

• 12.000: the Prayer of Mr.A.Deb 

Basumatary, Addl.C.G.s.0 four we4s 

... - - - time is allowed for filing .o.f. —. 

written statement. List on 5.1.00 

for orders. 

çf 	 Vice-Chairman 
lm 

Four weeks time is granted for 

filing of written statement on the 

I 

 

4 

 

prayer of Mr 

Addi .ç.G.S.C. 
order. 

B.SBasumatary, learned 

List on 7.2.2001 for 

 

Ml 

 

Vichajrman 
.. _- 

in 



• 0.A. 381/2000 

tk' 
8.2.2001 	List after four weeks to enab 

T] 4e 	 the 	respondents 	to 	file 	writt 

tatement. 

List on 12.3.2001 for writt 

statement and further orders. 

0tL' ,&yQS 'L 	 Vi ce -Ch a i r t 

7,io 
(5< 	,- 	 t r d 

. 	... 

28.3.2001 . 	Three weeks time allowed to t .  

- - 	 respondents to file written statement 

List for orders on 9.5.01. 

I 	'T 	
\Jice-Chair 

nkm 

95Q1 

It\ \ bb 

No written etstuuisnt has been 

filed. 

List on 20.6.2001 to •nabltht 

respondents to tile written #0t AIAA 
/ 

Vic-Chairsri 

	

.20.6.01 	Mr.S.arma learned counsel appea 
ring on behalf of the applicant inos 

-p 	 that though the written statement has 
/ 	 been filed, copy of the same has not been 

served on h1xn. The resp3ndents are 
directed to serve the written stat anent -. 	
by. to-morrow. List on 25.7.01 for 

• 	 • orders. 
LN 	

S 	 t5c 
Member 

o f 

	

S ) 	• 	.. 	 I 



* 	

0 .. 381/2000 

•e  
al 

Dat  

25.7.01 	Written statement has been filed. 

Mr A,De} Roy,learned Sr.C.G.S.0 how-

ever stated that the copy of the 

• 	 Annexures are not -furnished to the 
• 	

. 	 applicant and undertook to file the 

same withinn,  two weeks. The applicant 

	

V~d 	
may fiLe•rejoinder,if any thereafter. 

Liat.on 29.8.2001 for hearing. 

IIII73IIIL 	 l 	

: 	 ViceChajrman 

I---, 	 pg 

I 2.8.O1 	 Adjourned on the prayer of learned 
• 	

• 	 •: counsel for the applicant. 	 -  

List on 6/9/01 for hej' 

I. 	•\ 	 . 	 / 

• 	
. • 	1• Vice-'Chajrrnan 

n 
cii 

UA appearing on behalf Of the 

applicant, seeka ahort adjournment on theground 

• 	 - 	
that he will hi. rejoinder. 

/5 	Prayer accepted. List on 5/10/0 for 

	

- 	 - 	 . 	

heating. 

	

• 	 . 	 . 	 Ic 
member 

mb 

	

* 	.• 	 5.10001 11 	Mr.A.Ahmed learned counsel for the 

applicant prays for adjourne. Mr. 

B.C.Pathak, Mdi.C.G.S.Cb s&ibmits that—. 

1?-) ) 

	

	Mr.A.Deb Roy, Sr.C.G.S.Ce is indisposed 

and he h.as not received the copy of the 
- 

 

tement fcau Mr.A Déb Roy and 
• 	 • 	 he prays for adjournment. Prayer is 

	

• • 	 • . • 	 • 	

allowed. List on 28911.01 for hearing. 
- 	 .. 	 • 	

• 	 • 

• 	

• 	 Member 

• f 	 ____ 



Note S Of the Registry 

0rder of -- 

_______ / 

	

28U1.O1 	On the prayer of Mr 13.C.Das, 

learned counsel for the applicant 

	

)4r(L1L 	 the Case is adjourned to 13.12.01. 
Mr A.Deb Roy, learr'ied Sr.C.G.S.0 has 
no objection. 

S  

pg  

	

113.12.01 	 Sri 8..Das mentioned that his 

senior Mr, K.N.Choudhury is unable tod 

prssentday,arI€i heprays for short 

	

, 	
a 	Prayer is allowed. List 

	

1' 	again on 1 3,1 .02 for hearing, 

• 	/ 
Member 

rAW 

	

25 .1.2002 	 Mr .B.C.DaS. learned counser 

the applicant makes a prayer f or adjourn  

ment on the ground that he is seeking 
I 	 instruction from the applicant • Mr .A .Deb 

çRoy. learned Sr.C.G.S.C. 	for the re 

2 	 • 	

'' / 

pondents has no objection. 
prayer is accepted. List the Ca I ' fo r hearing on 22.2.2002. 

	

- 	 S 	 Member 

bb 

22.2,02 	5 	
Mr.K.N.Choudhury, learned counsel fcx 

p 	
the applicant has made a request for adjou 

• 	 I 	 ment on the personal grond.• fdr.A.Deb aoy 

S 

	

	 sr.C.G.S.Co has no objection. Prayer is 

allowed. List on 27.3.02 for for hearing. 

MEmber > 

Im 



O.A. No. 381/2000 

	

27.3.02 	Whenthe case was called upbn for 

hearing Mr. B.C.Das, learned : cbunsel 

forthe applicants again 146de a I I 

familiar prayerfor adjournment on the 
ground that the senior counse' is not 

present to argue the case. On he same 

ground the case was adjourned or five 

occasions. The case was heard at ength 

and the matter is posted for judgmân 

on 5.4.2002. The senior counseJ to the 

applicant may address his argunens on 
that day. 

List on 5.4.2002 for judgmenL 

V ice -Cihairman 

t rd 

	

5.4.202 	Heard Mr.K.P.Pathak, leerned Sr. 
counsel for the applicant and alto ,Mr.A. 

Dab Roy, learned Sr.C.G.s.c. 

Hearing concluded. The ordr is re-
served. 

bb 

12.4.02 

1iceChjrman 

Judgment and Order pronounced in the 

open court.The application is alJi:owed in 

part in the terms of the order. Noi'costs. 

Vice-dharman 

t rd 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUNAHATI BDNCi-i 

381/2OOO 
O.A./R,A.. NO 	 of 

DATE OF DECISION 

Sri Lalhuliana& 696 Ors. 	 - APPLICANT(S) 

Mr. K.P.Pathak, Mr. K.N.Chowdhuryi,tr.B:CiDasi.: APF-1L1.'.7\i\TT() 

VERSUS - 

Union of - India & Ors. 	 RESPcTflU'ti (3) 

Mr. A.Deb Roy, Sr. C.G.S.C. 	 ADVUCATE CiR TiTi. 
- 	 REBFONUENT$. 

TTN PLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIMAN. 

UG'J'BLE 

vbether Reporters of icc-al papers may be alloed to sec 

the judUNent ? 

2 	To be re±arred to the R;pOrter or not P 

F 3. ,' 1ether their Lordships w.tah to see the fcir cepy of the  

judocent ? 

4. Uhether the judoment is to he circulated to the other .  

Benches ? 

judqrnent delivered by Hon'hle Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

A 

Original Application No. 381 of 2000. 

Date of decision : 	This the (2 	day of Aprii,2002. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

 Shri Lalhuliana, Po$master 

 Shri Zaliana P.A. 	to DPS 

 Smt. Saizami Actt. 

 Shri H. Malsawma LSG, PA 

 Shri Thanzauva -do- 

 Shri K. Vanlaithanga -do- 

 Shri G.Sangthuama -do- 

 Shri Lalhmingliana -do- 

 Shri R. 	Zohmingliana -do- 

 Shri Dengchhawana -de- 

ll. Smt. Laingailiani -do- 

 Shri Saihmingthanga -do- 

 Shri Chhunkhama LSG, 	PA 

 Shri H.John -do- 

 Shri L.C.Thanghrima -do- 

 Shri K.Thanghrima -do- 

 Shri C.Liannghinglova -do- 

 Shri C.Malsawma -do- 

 Shri C.Lalhunthara -do- 

 Smt. K.Lalhmachhuanj -do- 

 Shri Lalbiakzuala -do- 

Contd... 



/ 

1 .,  

 ShrI. Thankhuma -do- 

 Smt. C.Thanghlupuli -do- 

.24 ShrI. Depall De -do- 

25. SM. Hmlngthanzauva —do- 

 ShrI. KC.Vanlalmuana -do- 

 Shri. Thanzuala, -do- 

.28. Smt.BawhmIngthangl -do- 

 Smt.L.Malsawmtluangl 	. -do- 

 Smt. Lairiflant -do- 

 ShrLA.Buangthanga -do- 

 Smt.Vanlalngaii 	.. -do- 

 ShrI. K.Hrangzema, HSG-II 

 Smt. F.Laftlanl -do- 

 ShttF.Nelhchhinga -do- 

 SM. Rodlngflanà, PA 

 ShrLR.Thangluela -do- 

 Shil.Hmundlna -do- 

 ShrI.Neihthangchhunga —do- 

40 Shn. F.Roseme -do- 

 ShriLafthangvunga -do- 

 ShrLP.C.Remdlna -do- 

 ShriLaldinpula Hnamte —do- 

 Smt.Vannelhchhungl -do- 

 Shii.Malsawmtluanga -do- 

 Smt. Latthanchhungl -do- 

 Smt.Lalrarnmuanl -do- 

 SM. K.Lalra -do- 

9 

Contd......... 



:3 	 -3- 

•  Shri.P.C.Vanlalchhuaflga —do- 

 ShrLH.BIakdawla -do- 

 Smt.LaIhmachhuafl -do- 

 ShriF. Rohflra, PA 

 Shn. Lalbiaknuama Pautu -do- 

 Srnt. Thangthuami -do- 

 ShrI. Isala -do- 

1 	• . 

	 56. Shrl.Vanhlira Vanchhawng —do- 

 Smt. Lairinpuil -do- 

 Smt.K.LaIbIakS8nQ -do- 

H 	59 Smt.ChhlmthaflgpUll -do-- 

 Smtlonunsaflgi -do- 

 ShriKLlohmIngIiafla -do- 

 ShrLC.LaIhmaflgaIhZUaIa -do-- 

 Smt.Sailothangi -do- 

 ShrI.C.LalhmUflflafla -do- 

 Shrt.K.LalrammaWla -do- 

 Sh.C.LaIdmaWia -do- 

 5hrLLaIotIuaflga -do-- 

 Smt.L&chuaflgklmi -do- 

 Shn.Tu! Bahadur Chhetrl -do-- 

 Smt.P.LaIhIupUiI -do-. 

 Smt.LaliawmZUaIi -do- 

 ShrLC.LaItanPUia, PA 

Shri.Vanlalliafla -do- 

 Shd.H.RamthiaflQhIIma -do- 

Contd.......... 



 Smt.Zoslamliani -do- 

 ShrtLalhmuaka -do-- 

 ShrtVanlaldlnga -do- 

 ShrI. Thanghmlngliana -do- 

 Shrl.C.Kapthianga -do- 

 ShrLK.Zomuana -do- 

 Shrl.Coliege Thanga -do- 

82.. Smt.Uanzuali Pautu -do-- 

83. ShriLairosanga Rafte -do-- 

84., Smt.LalawmpUi-1 -do-- 

 Smt.C.Lalrimawtl -do-- 

 ShriRozarilana -do- 

 Smt.J.Salemtheri -do-- 

88.. Shrt.Kapthanmewia -do- 

 Smt.Rongengpuil -do- 

 ShriRoenga -do-- 

91.. Smt.Lalremvell Postal Assistant 

 ShrLT.Dolure -do- 

 ShriGinzallana -do- 

 ShrLC.Lalnunsangi -do- 

 ShrLC.Vanlalmawa -do- 

 ShrLH.LalparvuIa -do- 

 Smt.Lehlnzuali -do-- 

98 Smt.Lalmuanpuil -do-- 

;99• ShriLahintluanga -do- 

100. 

 

ShriLaimuankima -do- 

Contd......... 

-4- 	 1 
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:a. 
• 	 101.. Shil.Lelnunhllnia 

102 Shil.Augt.Lalhualhima 

103. ShrLH.Rangthuama 

104.. Smt.Thuamftanl 

• 	 105. ShriLalsailova 

106 Shrl.Lalchungnunga 

 Smt.Lalawmpull-ll 

 ShttLalhrattIra 

 ShriPatrlc.Slanplanga 

110 ShriLahinmawla Ralte 

111 ShriZáfthanmawla 

112 ShrLC.Lalbula 

 ShrLT.Lawmthanga 

 ShriLeHlanzama 

 Shrl.R.Thankhuma 

 Shrl.Thanzawna 

 ShriLalhmlngllane 

 ShrLK.Lalhmingliana 

119 SM.BlakklIa 

 ShrLFP.Blakkunga 

 ShrLJ.Hrangkhala 

H 122. ShrLC.Zathuama 

'123. ShrLF.Roklma 

v.124. Shti.K.Khawffana 

125. Shri.Blaksallova 

126 ShitPC.Malsawmtluange 

127 SM.K.Roplanga 

<V 
-do-

-do 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Accountant 

Overseer Malls 

-do-

-do-

-do-

-do-

-do-

Development Overseer 

-do-

-do-

-do-

-do-

Postman 

-do-

-do-

-do-

-do- 

Contd ......... 
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128 ShrtLalngura 

ShriVantalilana 

ShrLR.Lalnunmawla 

ShrLT.Lalnunpula 

ShrLLattlankima 

133 Shri.Vanlalmawia 

Sh,tHClosangliana 

ShrLR.Lalhmingliana 

ShriLaizarilana 

ShriT .Thanhlira 

ShilLairosanga 

ShrLH.LaIrIn mawia 

ShriLalhuapllana 

141 ShriLairintluanga 

Shr.PCzonunsanga 

ShrI.B.Haltu 

ShriHmlngthanzauva 

ShrI.Ngurdawla 

Shr$.Saptawna 

Shrl.R.Chhunkunga 

Shn.Thangdula 

149 ShriMalsawma-H 

ShriLalrinawma 

ShriC.Laltlana 

ShrLK.L.Blakthanpuii 

3. ShriB.LaIrohua 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

Postman 

-do- 

-do-

-do- 

Contd......... 



:j 

Shn.C.Nguntlunga 

ShrLA.Lalhflra 

M. ShrI.R.Vanlalkunga 

ShrLS.Thangkhanngoa 

Shri.Vannunhlima 

ShrLZaIhIira 

ShriH.Chaldallova 

ShilRLaltanpula 

Smt.T.LaIrInhIanI 

ShriRaftawnluaia 

ShrI.Lalsangzuala (R) 

ShriLalawmpulo 

ShrtRenghnuna 

ShrI.Rochungnunga 

ShrI.Lalblakflana 

ShrLH.Vaillana 

Shn.Madan Ghafl 

ShriDillana 

ShriC.K.Llmbu 

ShtK.Rothanga 

Shrt.Leldawngllana 

M. ShrtSanglawma 

ShrLLalchhuanmawla 

ShriLahmangalha(() 

Smt.Latthanzaml 

Shri.R.Sanghleia 

-7- 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-, 

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

Postman 

-do- 

-do-

-do-

-do-

-do- 

-do- 

-do- 

-do- 

-do- 

-do- 

Contd .......... 
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8. 

 ShrL.Laltluanga Sailo -do- 

 ShriLalsangzuala -do- 

 ShrI.Romawa -do- 

 ShriChuaubuanga -do- 

 ShriLalzawnga -do- 

 ShriMalsawmtluang-U -do- 

 ShriLairothanga -do- 

 Smt.Lalramllafll -do- 

• 	 188. ShrLH.Thangrllchume do- 

 ShriLalbata Postman 

 ShriSang$ura -do- 

 ShriVanlalsiama -do- 

 ShrLH.Ramhluna -do-- 

 ShriLeiremmawie -do- 

 ShriVungzamuana -do- 

 Shri.K.Lalthlanghllma -do-- 

 Smt.Rohlupuii Stamp Vendor 

 Smt.M.S.Dawngkiml -do- 

 ShriThangmura -do-- 

 ShriHimlat Thapa -do- 

 ShriBahadur Sarki -do- 

 ShriLalremslama -do- 

 ShrI.Pahlasra-II -do- 

 ShriKhaIII Uddin -do- 

 Shri.Thangluaia-II -do- 

 ShrLK.Ngurhana -do- 

Contd ......... 



0 

c 

 ShrI.Thanslama -do- 

 ShriLalthanghluan -do- 

 ShrI.Lawmzuala Stamp Vendor 

 ShriLmimuana MC 

 ShriKaphmlngthanga -do- 

 ShrLP.Sanglura -do- 

 ShriLaizara RaKe -do- 

 Shri.Thengdailova Gr.D 

 ShriLaithansanga -do- 

 ShriDuhklma -do- 

 ShrIH.Thanhlira -do- 

 ShriLalramthara -do- 

 Shtl.BIro Pabu Chakma -do- 

 ShrLLaInunmawa -do- 

 ShriPC2aikunga -do- 

 ShriSaizama -do- 

 ShrLF.Llanngura -do- 

 ShriThangrehiova -do- 

 ShrWankhuma -do- 

 ShrLK.Hmunkunga -do- 

 ShrI.C.Laldika -do-- 

 ShriLaizara -do- 

228.. ShriLaithangliana Gr.D 

 ShrLT.Engliana -do- 

 Smt.NeHhmawil -do- 

 ShrI.Salhnawla -do- 

Contd ......... 



 Sht1.DrhmIngthanga 

 

 ShttPachlanga 

 Shrt.Chhuanawma 

 ShrlTuanhrangllana 

 Shii.Sulmanga 

 ShrLL&Iawmzua$ 

 Smt.Hmingthansangl 

 ShitLaihilma 

 ShrLH.Blakhnuna 

 Shrl.Lalhmangalhzuala 

 ShrLLaIdIngana 

 ShriC.Roplanga 

H 	245. ShriLaldanbanga 

 ShriLaiphena 

 ShrI.Tawnvele 

 ShItPC Assam 

 Shri.Kaptluanga 

 ShriLalbiaklawma 

 Shri.C.Muanklma 

 ShriV.Latdingllana 

 ShrLM.S.Dawngllana 

 ShriHrangchhuana 

 ShrLV.Thangvunga 

 Smf.LaIzarzov 

 ShriRodanga 

-10- 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

-do-

-do-

-do-

-do-

-do-

-do-

Gr.D 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

Contd.......... 
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 ShrlVanzika 

 ShrI.Lalthuema 

 Shri.R.Lalrawngbawta 

 Shn.Rotluanga 

 ShriM&sawma Sallo 

 ShriVabeillalu 

 ShriHralua 

 Shrl.Thansanga 

 ShrI.T.Zahmuaka 

 Shil.Zaruma 

 ShriHnlarhulha 

 ShrI.Rualhale 

 Shrilhangphuta 

 ShrI.Chhalma 

 ShriRlalo 

 ShrLZesa 

 ShrI.Lalengllana 

 ShrI.Btaklawma 

 ShrilachamUana 

 ShrLH.Lalngala 

 Shn.T.Lalngala 

 ShriLaithanga 

 SM.Lalrema 

 ShrLBakchungnunga 

 ShriLalhmlngllana 

7 Smt.Bendang Maro 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Gr.D 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

Contd........... 
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p284. Shri.Paul Zoramthanga 

285, ShriZopawilien Hmar 

 Shrikhawfthanga 

 Shri.Lalramzauva 

 ShriLeirosanga 

 Smt.AIIce,ZothanpuH Fanal 

 ShrLS.N.Ghosh 

 ShriZlrsangzela Hnamte 

 Sh1.ZosengzuaIe 

 ShrI.lzzat Slngh 

 Smt.Lalramlianl 	Hnamte 

 Shtl.B.Lalchawivela 

 ShrLD.K.Roy 

 ShriKhalkholet 

 Shri.Biramonl Slngh 

 Shri.R.K.Llanzuala 

 Smt.Lainunzirl 

 ShrI.Blakchungnunga 

 Shri Samuel Z.Hrangate 

 ShriLalnelkunga Khobung 

 Smt.P.B.Thansangluaii 

 ShriNgirhulringa Tare 

Smt.Judy Darhmingmawli 

 Smt.Lalrammawll Hmar 

 Shrl.Lawmflana Tochhawng 

 ShriSuakkhanthang 

IPO 

-do - 

-do-

-do-

Station Director 

D.D 

ASE 

-do-

-do-

-do- 

New Reader 

Programe Executive 

AE 

Programe Executive 

-do- 

Asst.News Edftor 

TREX 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

Contd ......... 



HA 	-13- 
	

1. 
	 rd 

 Smt.V.L.Hrimi Sr.Announcer 

 Smt.Lalhmerliani Fanal -do- 

 Smt.Lattlanthang$ Pachuau -do- 

 Smtialhungthhungi -do- 

 ShrLClohmlngllana Jr. Announcer 

315. ,  Smt.Vanlaftharl Fanal -do- 

316. Shrt,Zothansanga Station Engineer Asst. 

317 ShrLG.Marandi -do- 

 Stirilalchungnunga -do- 

 ShrI.S.K.Sarmah -do- 

 ShrI.A.N.Deka ES 

 Shri.Akhllesh -do- 

 Shr.T.K.Kalanyan -do- 

 ShriPrakash Raj Gabriel -do- 

 Shn'R.Lalbiaktluanga Sr.Technician 

 ShnLalthansiama -do- 

 ShrLLalrinpuia -do- 

 ShriHaradhan Dutta EA 

 $mt.K.Laithankimi Accountant 

 ShriJ.Lstthaklma D.Technlcnian 

 ShriRaizadala Jr.Technician 

 Shrl.Lelbiakmewia -do- 

 ShrI.Vanlalhruaie -do- 

 SM .FZodinthara -do- 

 ShriKailiana -do- 

 UDC Shrl.C.K.Thapa 
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 Smt.V.L.Remliani -do- 

 Shrl.P.CLalduhawma -do- 

 Shri.Lalramtiamè -do- 

 Smt.Latthanparl Varte -do- 

 Smt. L.B.MawIi -do- 

 ShriLalmuankima DED 

 ShrLJ.Sangkhuma -do- 

 ShrLVungkhanmang LDC 

 Shri.Lalhlupuia -do- 

 ShrLF.Lalremruata -do- 

 Smt.Sangzuali -do- 

 ShrLR.Lalmuanpuia LDC 

 ShrLDipta Bania Chakraborty UDC 

 Smt.Lalblakfell -do- 

 ShriNgurkhuma -do- 

 ShrLRamchullo Hmar Hindi Typist 

 Smt.Lalkhawmawil LDNTA. 

 ShrI.B.K.Sarkl -do- 

 Smt.Vanlalruetl Tabulator Clerk 

 Smt.Lucy Vanlalhruail Stenographer 

 Smt.C.Lalnunthan -do- 

 Shr1otuswnga MD.Gr-I 

W Qhri 	lI 	Qomriu.*. Ufl fr II 
S(L.tIII 

359. ShrLN.Peter -do- 

Shri David Zoramthánga MD.Gr-HI 

361. ShrLH.Lalduhewma  do- 

[1/ 

Cordd 
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 Shri.Malsawma -do- 

 ShriLaftIanchhunga -do- 

 ShrLL&chhingpule St.Attd. 

 ShriKaislanmung Sorter 

 ShriNgursailova Helper 

 ShrI.Thavunga Kheiasl 

 Shri.Lalsawmliana -do- 

 Shrl.P.C.Pahflra Studio Guard 

 ShrLLIIungmuana -do- 

 Smt.Lalhmuakllani LDC 

372 ShriC.Lalpara MD 

 ShriThantluanga -do- 

 ShriLalsaizawna Dafiry 

 Shrl.T.Lalrosange Peon 

 Shrilathianga -do- 

 Shrl.Lalnunthanga -do- 

 Shri.Laftluanpula. -do- 

 Smtlalthangpull Ferash 

 Smt.Lalrinengl Safaiwala 

 ShrLK.Vanzika Mali 

 Shn.R.La$tluanga Security Guard 

 ShriAlthangpuia -do- 

 ShriK.Llanhela -do- 

 ShriLairoenga -do- 

 ShrtGemblr Sigh Thapa -do-- 

 Shrl.K.Llanzama Security Guard 
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 ShriVanlalchullova -do- 

 ShriRohnuna Lushel -do- 

380. ShrI.Rodlngliena -do- 

391. 	ShriTlanathanaluala 	-do- 

ShrLVanlalpeka 	-do- 

Lairindika 	 Safaiwala 

SM.T.T.K.Thang 	Supdt. 

ShLBhattacharjee 	-do- 

ShrLA.K.Saikia 	 -do- 

ShrLK.Neog 	 -do- 

$hrl.J.Dohllng 	 Inspector 

ShriJ.K.Saikia 	 -do- 

ShriM.Mohanta 	-do- 

401 ShrLS.M.Thang 	-do- 

• 	402. Shn.Latthanhana 	-do- 

Shri.W.T.Lotha 	 -do- 

ShrI .R..Lotha 	 -do- 

ShrI.J.Louphal 	 -do- 

Shii.TG.Mang 	 -do- 

Srnt.Llanchhingpuii 	Inspector 

ShII.Mangchinial Gufle 	=do= 

ShrLK.Khamchlnlian 	-do- 

SM Thangchuallova 	-do- 

.ShrtZ.K.Thang 	-do- 

L' 	
412. ShrLDawngglnftan 	-do- 

ShrlLaltawnliana 	-do- 

ShriLaithankunga 	-do- 
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H  ShrI.Md.Abdul Mutallb -do- 

 ShrLK.Charya -do- 

 ShrLDomlnlc K.K.Thang -do- 

 Shri.Thanzual UDC 

 ShrI.D.P.Haoklp -do- 

 ShriMAHassan Inspector 

 ShriK.M.Gulte Tax. Asstt. 

 Shrl.P.K.Kr.Das RT 

 ShrLP.Gogol OTC 

 ShrLT.John Banyan Driver 

 ShriBalakkilshnan -do- 

 ShrI.M.A.Laskar -do- 

 ShrLA.Lalsawta Hailidar 

 Shri.V.Lalzidinga -do- 

 ShriV.L.Ruate -do- 

 ShrtS.K.Das -do- 

 ShrLBabu Mia Sepoy 

 ShriRampanmawla -do- 

 ShriDhurba Joshi -do- 

 Shrl.Lalhmuakliana -do- 

 ShriAbdut Mannan -do- 

438. ShrI.C.Lallawmsanga -do- 

 ShrI B.C.Das -do- 

 ShrLLalrinthanga -do- 

 ShrLT.L.Hmar -do-- 

440.. Shri.Lalthenpuia -do- 

441. ShiDilip Sharma -do- 

Contd......... 
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Shn.V.Vanlalzama -do- 

 Shri. B.R. Joshi -do- 

 Shil. Sobne Hasda -do- 

 ShrLA.Chamroy -do- 

446 ShrLS.Choudhury -do- 

 ShriLairuatfela -do- 

 Shri.Paul Hmar Sepoy 

 SM.S.P.Sharma -do- 

 ShriManlk.Ch.Das -do- 

 ShttB.Debbarma Stenographer 

 Shii.K.Hmer inspector 

 Shrt.J.K.GUlte -do- 

 ShrLP.K.NeIhSial -do- 

 Sh.L.H.Faihem -do- 

 ShrLP.Klpgen -do- 

 ShrLB.B.Baruah -do- 

 ShrLS.T.SaiIo Director 

 ShrLLaIdingliana News Editor 

 ShriLainunmawla Graphic Artist 

 ShrI. Tusar Day -do-- 

 ShriP.LaIluaIa Floor Asstt. 

 $hrLC.P.LaichUngflUflga -do- 

 ShriZoramhmangeiha -do- 

 SM..C.Khawfthuama Editor 

Smt.LalhmangaihzUall Production Asstt. 

 Shti.LaldangIOVa -do- 

Contd ......... 



q1  

ShrLB.Vanleldlnga 	Floor Asstt.. 

ShrLT.C.Laftlanzuaja 	-do- 

Shri.Laifamkima Chhangte —do- 

ShriVanlafthakima 	-do- 

ShriParbat Thapa 	-do- 

Smt.Lalparliani 	 Property Asstt. 

Smt.Lalhriatkimi Tiau 	-do- 

ShriVanlairema 	Carpenter 

476 Shri.Lelngaihzuaia 	Painter 

Shrl.C.Lahlnsanga 	-do- - 

ShriVanlaitlana Varte 	Production Asstt. 

ShrI.C.Lalremslama 	-do- 

ShriHmingthansanga 	-do- - 

Shil.C.Vanlalslama 	-do- 

ShitFrankle Lawmkima Sallo -do- - 

'Shrl.T.Slama 	 -do- 

Smt.Helen Lalbakldml 	-do- 

Smt.F.Lawmsangl 	-do- 

Smt.Lalremzauvl Chawngthu -do- 

Smt.Vanialrueti 	 Make-up Astt. 

Smt.Lelnuntluangl 	-do- - 

Smt.Lahlnmawll 	Tailor 

ShriLaichuangliana 	Camera Man 

ShrLK.B.Theudam 	Film Editor 

ShriVenhmlngllana 	Carpenter 

1 493. ShriV.Rawvat 	 Floor Manager 

1 494. ShrJ. S.Llanchhuma 	 SEA 
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 Shri.F.V.Zawna -do- 

 ShrLC.P.Bik Chandani Station Engineer 

 ShrLT.LaInunsanga Tech 

 ShrLP,C.Sakhawtiena Sr.Tech 

 Shri.Subhendu Dam AE 

 ShriS.K.PaI SEA 

 ShrI.BIJII Bandyopadya -do- 

 Shri.Suprya Roy EA 

 ShrLM.K.Chakraborty EA 

 ShrLT.Chongloi EA 

 Shil Prem Prakash EA 

 SM. S.Prakash EA 

 Shrl.K.LatsangzuaIa Tech 

 ShriLaIngaihzuala Kawini -do- 

 ShriLaImuanawma -do- 

 ShrLLalremthanga Khlangte -do- 

 ShriRothianga -do- 

 ShrlLienchungnunga -do- 

 Shilzohmlnga Ralte -do- 

 ShriC.Nesa UDC 

 Shrt.J.SawIlaia Accountant 

 Sm.LaIthansangI Head Clerk 

 ShriLalhmachhuana UDC 

 Smt.Zomuanpuii -do- 

 Shil.R.Rokiamiova -do- 

 ShrtLalramzauva Pachuau -do- 

 Smtlochhingpuii LDC 
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Shrl.F.L.RamchUlloVa -do- 

ShrI.R.Lalsangllafle -do- 

Smt.RlodlnpuH -do- 

Smt.R.LlansangpUll -do- 

Smt.Lafthanchami -do- 

Smt.Rebecca Lalbiakdiki LDC 

Smt.Jennle 	Laldingliafli -do- 

Srnt.H.Lalramflanl -do- 

Smt.L&biakhlufll -do- 

Smt.R.LalthaflChhlflgl -do- 

Smt.RZoramslami -do- 

Smt.K.LaIrInPUU -do- 

Sh.P.R.Dey UDC 

Smt.C.VanlalrUatl LDC 

Smt. H.Biakhmlngthaflgl stenographer 

Smt.Lelbiakkimi -do- 

Smt.Bamadeth Laithankimi -do- 

ShriLafthadaWma Driver 

ShrLVanIalhruaIa -do- 

Shrl.R.LalSaWta -do- 

ShriLelhnuneflga -do- 

ShriRamdlnhlana -do- 

ShriLalrlflmaWla Helper 

Shrt.Lalzamliafla -do- 

ShriLelhnema -do- 

Sh.J1osangUafl8 -do- 

Contd.......... 
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ShilC.Chawngkunga 

Shri .Lalremslama 

ShrI.Parlmot 

ShrI.Chund& Kalindri 

ShriLaizamlova 

ShriSapmawla 

Shil .T.C.Manllana 

Shil.0 .Lalchhanhima 

ShriVanlalhruata 

ShriLalhmangaiha 

Shri.Laltlankima 

ShrI.Lianc hhingpula 

Shn.Vanramenga 

SM .H .C.Lalrawngbawla 

Smt.Cross Chhuanawmi 

ShrlLungmuana 

Shnlachhunga 

ShriSangbera 

Shn.Lalvanthanga 

Shri.Lianzuala 

588. 9hriLalngaihawma 

Smt .Vanrammawü 

Smt.K.Thansiama 

Smt .Lalthanpuii 

hri.R.Th.ngvela 

Shrilahmingthanga 

-22- 	 q5\ 

-do-

-do-

-do-

-do-

-do-

-do-

Khalasl 

-do-

-do-

-do-

-do-

-do-

-do-

Daftry 

Gest Operator 

Security Guard 

-do-

-do-

-do-

-do-

-do-

Sweeper 

-do-

-do-

-do-

-do- 

Contd......... 
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Smt.Laftjanzov, -do- 

Shri.Lslchharliana Peon 

ShtRosangIura -do- 

Shri.Predip Kumar -do- 

Smt.Lalblaknungl Sweeper 

Smt.Lafthangmewlj -do- 

ShrLVanramlawma Security Guard 

ShriBudiman Joshi Peon 

ShriRoliena Security Guard 

ShrLS.Klspotta DDGO 

- 584. 	ShrI.B.H.Kapthanga 0/8 

Smt.Rialnghakhleli H/A 

ShrLP.C.Mwja Assistant 

Shri.P.CLalnunthar F/O 

Shfl.L.MSmgh UDC 

ShrLO.Tiga H/Typist 

Smt.LaIfamkjmj UDC 

Shri.Lafhmingthanga Investigator 

Shrilothanthuama S.A 

Shri.Lalbuanga Sailo S.A 

Shn,Saifhuama Sao S.A 

ShrI Saithanthuama S.A 

Shri.Lalrosanga Computer 

SmI .K.Laldawngliani -do- 

Smt.Jeremjah L.Fanaj -do-- 

ShrlLalnghinglova Artist 
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 ShriLalrova DMan 

 Shrl.C.Lalhmlngllena Jr.G.O 

 Shil.K.Hranglawta Dafiry 

 Shtl.Lalflentluanga Peon 

 SmtLalhrletpuhl Peon 

 Shri.Rohmingthanga Peon 

 ShriDarthangvunga Chowiddar 

 Shil.Uanzela Chowkldar 

 Smt.Lalnumewff -do- 

 Smt.Biakthangj Sweeper 

 ShriZollana Driver 

 ShriVanlalidma FPA 

 Smt.M.K.KJmI CG —Il 

 ShriSangzuala Driver 

 ShrLLRalte Cleaner 

 ShrI.Rocky Lalremliana Peon 

 ShrI.C.Sangkunga Chowkidar 

 ShrLVanlallawma FPA 

 ShrLLalnuntluanga LDC 

 ShriZosanga Driver 

 ShriTlanghmingthanga Cleaner 

 ShrI.Hmlngthanzauva Peon 

 ShriLaindawla Chowkldar 

 Shrl.M.C.Llanmawla FPA 

 Shrtlosiama Driver 

 Shrl.H.Uanvela Peon 

 ShriLaithakima Chowkidar _V 

conid..... 
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27. ShrLLianminthang Asst.Dlrector 

 ShriShyamkant S.Joshl Coach 

 Smt.Lafthanpari Selto LDC 

 ShrI.Thangzu&a Driver 

 ShrLSom BahadurRane Mend 

 Shrl.Mon Bahadur Paryar 

 ShriLKom Watchman 

 Shri.Ami Chand Bearer 

 ShrLShrf.N.K.Thakur -do- 

 ShrI.Mon Bahadur Dotle -do- 

 Shrl.Amar Gurung Cook 

 ShrLLaIbaknunga Safikarmacherl 

 ShrLH.K.Thanghleia Grounds Man 

 ShrI.H.N.Choudhury Cook 

 Smt.LaIIIanmawjI SE 'SD' 

 ShrLF.LehlnIIana -do- 'SC' 

 Smt.Hrangthanhlkl -do-- 

 Smt.L&hmachhuanj SE 'SB' 

 ShriLaithathanga SA 'B' 

 Smt.Lalmuanawmj SE '$B' 

 Smt .Sharmila Subba LDC 

 Shn.F.Lalbiakdika SE 'SC' 

Smt.VanlaMili 	 SIE'SB' 

SM.T.C.Lalnghakllana 	-do- - 

ShrLC.Simon 	 -do- 

Shn.F.L.Chhuma 	Sr.TOA(G) 

conid..... 
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 ShriF.Vanlalbuanga -do- 

 Smt.Sairopull Sr.TOA(P) 

 Shn.Vanlalnghaka -do- 	(G) 

 Smt.Lalthahftrl -do- 	(P) 

 ShrLA.C.Denglula TOA(G) 

 ShrLG.L&duhawma -do- 

 ShrtK.L.Hmengalha TOA(G) 

 Smt.P.Lelhrangl TOA(P) 

 Smt.Lalthenpull -do- 

 Shrt.C.Lalchawlrnawta Sr.TOA(G) 

 Smt.Venaramnghaki -do- 

 Smt.Lalziki Sr.TOA(P) 

 ShrLChawngkhuma TOA(TG) 

 ShrI.N.JJ(han -do- (1) 

 ShrLR.Lalkhurna -do- 

 ShrLR.L.Muane TM (1) 

 srnt.Rothengpull Verter TO 

 Smt.R.Lelrtnchhungt -do- 

 Shii.C.V.Lathnuna FEO 

 ShrLM.C.Paul Projectionist 

 ShriP.Barua Chowkldar 

 Smt.Rualkhuml Ast.Dlrector 

 Smt.Lalblaktluangl LDC 

 ShriZolawma Driver 

 ShriLelthanglawra Nguile DYC 

 ShrI.Vumzakap ACT 

contd..... 
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 ShrLRochangliana GDC 

 ShrLLaIremw -do- 

 Shrl.LZ.Pachuau LDC 

 ShriVanjajchhuanga Driver 

 Smt.Vj.Ljanj Peon 

 Shri.B.Ramdingllane Cleaner 

 Shtl.Lalbuatsalha SREO 

 Smt.LaIhmangaihuaIj UDC 

 ShrLSangkhuma 8CC 

 Shrl.Mangjangam Tothang AlO 

 Shri.$hrl.Cjalsawmijena Librarian 

 Smt.LaftIajl Receptionist 

 Smt.Sangklmi Steno (J) 

 Smt.L&thasangi CG —Il 

 Smt.Sangfta Roy -do- 

 ShrLVanrnm4a Daftry 

 ShriVanlaisawma Usher 

 ShriDarhmlngftana Peon 

 ShriLalrinmawia Chowkldar 

The applicant No.1 to 287 are working under 

the Postal Department, No.288 to 393 are 

working under the All India Radio, No.394 to 

457 are working under Customs and Central 

Excise Department, No.458 to 582 are 

Contd ....... p. 
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working under the Doordarshan Kendra, 

No.538 to 610 are working under Census 

Department, No.611 to 626 are working under 

Field Publicity Office, No.627 to 640 are 

working under the Sports Authority of India, 

No.641 to 651 are working under National 

Informatic Centre, No.652 to 664 are working 

under the Telecom Department, No.665 to 670 

are working in the Telegraph Department, 

No.671 to 673 are working under Department 

of Audio Video PublicIty, No.674 to 676 are 

working in the Khadi and Village Industries 

Department, No.677 to 680 are working In the 

Nehru Yuvak Kendra, No.681 to 684 are 

working under Central Integrated Paste 

Management, No.685 to 687 are working in 

the Sub-Regional Employment Office and 

No.688 to 697 are working In the Press 

Information Bureau and all the appllcants are 

posted in the State of Mizoram. 

.. ..APPLICANTS. 

By Advocate Mr.K.P.Pathak. 
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-v ersus- 

Union of India, 
represented by the Cabinet Secretary, 
North Block, New Delhi-2. 

Secretary to the Govt. of India, 
Ministry of Communication, 
Sanchar Bhawan, Ashoka Road, 
New Delhi. 

Secretary to the Govt. of India 
Information and Broadcasting 
Sashtrj Bhawan, New Delhi-i. 

Secretary to the Govt. of India, 
Human Resource Development 
Department of Youth welfare & Sprots, 
Shastrj Bhawan, New Delhi-3. 

Secretary to the Govt. of India 
Ministry of Small Scale Industries 
& Agro and Rural Industries(Udayag Bhawan) 
New Delhi-i. 

Secretary to the Govt. of India, 
Ministry of Labour, 
3.10 Jam Nagar House, 
New Delhi-i. 

Secretary to the Govt. of India, 
Ministry of Agriculture, 
Krishi Bhawan, 
New Delhi. 

The Secretary 
Central Board of Excise & Customs, 
North Block, New Delhi-2. 

Secretary to the Govt. of India, 
Ministry of Home Affairs, 
New Delhi. 

The Director General 
All India Radio 
Akashbanj Bhawan, Sanshad Bhawan, 
New Delhi. 

The Director General 
Door Darshan, Copernicus Marg, 
New Delhi-i. 

Principal Officer, 
Press Information Bureau, 
Sanshad Bhawan, New Delhi-i. 

The Director, 
Field Publicity, East Block-Iv, 
Level-Il, R.K.Puram, 
New Delhi-66. 

Ii 

	

1. 

L-v- 
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The Director General, 
Department of Posts, 
Dak-Tar Bhawan, New Delhi-l. 

The Director, 
Nehru Yobakendra Sangthan, 
East Plaza, IJI Stadium, 
New Delhi. 

Chief Executive Officer, 
Khadi & Village Industries Commis$ion, 
3rd Irla Road, Biletarale, 
Mumbai-56. 

The Director General, 
Employment & Training, 
Jam Nagar House, 
New Delhi-il. 

Registrar General of India, 
2/A Mansingh Road, 
New Delhi-I. 

The Director General, 
NationalInformatic Centre, 
'A' Block, CGO.Complex, 
New Delhi-3. 

.Respondents 

By Advocate £1r. A. Deb Roy, Sr.C.G.S.C. 

ORDER 

CHOWDHURY, J. (v.c.). 

The following are that reliefs sought for in this 

application under Section 19 of the Administrative Tribunals 

Act, 1985. 

a declaration that all Group 'A', 'B', 'C', 
'D' employees of the Central Government 
posted in Mizoram are entitled to House 
Rent Allowance at the rate applicable to 
'B' Class cities i.e. @ 15% of pay and 
Compensation @ 10% of the pay in lieu of 
Rent Free Accommodation with effect from 
01.10.1986. 

Contd... 
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a direction to the Respondents to release 
the House Rent Allowance @ 15% of pay and 
compensation @ 10% in lieu of Rent Free 
Accommodation to all the applicants posted 
in Aizawl, Mizoram forthwith along with 
arrears with immediate effect from 
1.10.1986." 

The applicants are employees of the Central 

Government working under various departments namely, Postal, 

Communication, Information and Broadcasting, Home Affairs, 

Agriculture, Sports & Youth Welfare, Press Information 

Bureau, DEP, DFP, DAVR, KVIC and Nehru Yoba Kendra and are 

posted in the State of Mizoram, who are serving in the 

categories of Group A, B,C and D respectively. 

It was inter alia contended that the State of 

Mizoram is one of the most expensive places in the country 

and the Government of India recognised the area is an 

expensive locality vide Notification dated 03.08.1975. The 

cost of living is higher than that of Shillong and Kohima. 

It was asserted that the Central Government employees 

working in Shillong and Kohima etc. are being paid House 

Rent Allowance (for short BRA) at the rate applicable to B 

Class Cities whereas the applicants those who are posted in 

Mizoram denied the benefit of enhanced BRA. It was also 

mentioned that the Norh East Hill University authority has 

allowed payment of HRA at the rate applicable to 'B' Class 

Cities to its employees posted at Aizawl at par with the 

rate prevailing vide Notification dated 17.5.1994. It was 

also stated that Cities and Towns in the State of Mizoram 

are yet to be classified by the Government of India and as 

such general area prescribing BRA for diferent classes of 

cities could not be made applicable in the State of Mizoram. 

The applicants also referred and relied to the letter dated 

31.01.1977 issued by the Govt. of India, Ministry of 

Contd. 
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!inance, Department of Expenditure in the matter for grant 

Rent Free Accommodation/House REnt Allowance to Central 

government employees posted in the State of Mizoram. As per 

the said letter President of India was pleased to sanction 

Rent Free unfurnjshed accommodation to the Central 

Government employees having all India transfer lIability and 

post to the Union Territory of Mizoram or House Rent 

Allowance in lieu thereof at the rate mentioned. The 
\ 

applicants contended 	they are entitled 	to House Rent 

Allowance and compensation in lieu of Rent Free 

lAccommodatiori in terms of the aforesaid order of the 

,Government but they are presently getting BRA @ 7.5% of 

Jtheir Basic Pay. It was also mentioned that the applicants 
who are Group A, B,C and D are not provided accommodation 

.and as a result they are staying in rented houses which are 

Ivery scare and costly. Hence this application. 
2. 	The respondents contested the claim of 	the 

pplicants and submitted its written statement. The 

respondents pleaded that HRA is admissible based on. the 

r on classification of cities/towns on the basis of 

opulation. The population of Aizawl as per 1991 Census is 

l5,5,240, since it did not fulfill the prescribed population 

Icriteria for B class cities as per the recommendation of the 

bth Central Pay Commission according to which city with 

.opulation more than 50,000 but less than 5 lakhs are 

classified as C class cities. It was further contended that 

i case of employees working in Shillong and Kohima which 

are also classified as Cl cities, HRA for B class city rates 

ihas been granted due to some court orders. It was further 
cOntended in the written statement that Rent Free 

..nfurnished accommodation is admissible to Central 

Contd.. 



-33- 
	 6M 

Government emplyees having all India transfer liability only 

and if posted in Mizoram or HRA at the rate applicable from 

time to time. It was further contended that Compensation and 

BRA admissible is granted if a person entitled to Rent Free 

Accommodation could not be provided accommodation and the 

same is notallowed to other Central Government employees who 

are entitled to admissible BRA only if no accommodtion is 

provided. The respondents in their written statement clearly 

averred that compensation in lieu of Rent Free Accommodation 

(for short RFA) is only admissible in the case of Central 

Government employees having all India transfer liability and 

posted in Mizoram vide letter dated 31.7.1977. 

Heard Mr. K.P.Pathak, learned counsel appearing on 

behalf of the applicant and Mr. A.Deb Roy, learned Sr. 

C.G.S.C. for the respondents. 

The issue raised in this applicant are almost 

settled by the decisions of the Tribunal as well as the 

decision of the Hon'ble High Court and Supreme Court. 

Admittedly, the employees working in Shillong and Kohima, 

though these cities are classified as Cl cities, they are 

paid HRA at the rate prescribed for B class cities in view 

of the decision of the Tribunal in O.A. No. 42(G)/89 dated 

31.10.1990 (Sri S.K.Ghosh & Ors Vs. U.O.I. & Ors) and the 

decision rendered by 	the Tribunal in O.A. NO. 48/91 and 

105/95 dated 28.2.1995 as well as the decision rendered by 

the HOn'ble High Court in Civil Rule No. 104(K) of 1994 

dated 	22.3.1996. A similar order was also passed by the 

Hon'ble High Court in Writ Petition (C) No. 	4 of 2000 on 

7.2.2001 directing the North Eastern Hill University 

authority to pay BRA to the employees of Aizawl campus of 

the North Eastern Hill University at the rate prescribed for 

Contd... 
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Central Government employees in B class cities. Similarly 

in O.A. No. 48/91 and 105/95 the Tribunal ordered that the 

employees were entitled to HRA .  at the rate prescribed for 

'B' class cities to the Central Government employeeswhich 

would be payable at the rate of 15% from 1.1.1986 to 

30.9.1986 and from 1.10.19986 at flat rate prescribed under 

O.M. dated 7.8.1987. The Union of India went up to Hon'ble 

Supreme Court against the part of the order passed by the 

Tribunal on the question of payment of compensation lieu of 

Rent Free Accommodation. This Bench in the aforesaid 

ju'dgement in the light of the decision rendered in S.K.Ghosh 

& Ors. (Supra) held that the Central Government employees 

posted in Nagaland were entitled to Rent Free Accommodatio'fl 

or Compensation in lieu thereof since the rate of House Rent 

Allowance was one of the components of compensation in lieu 

of rent free accommodation. The Hon'ble Supreme Court set 

aside that part of the order in the aforesaid Civil Appeals 

reported in AIR 2001 (SC) 2826. The Hon'ble Supreme Court in 

the aforesaid case accordingly observed as follows 

1 7. 	Theretore, we think that the decision of this 
court inCivii. Appeal No. 2705 of 1991 will not be an 
impediment to decide the second question as to 
whether the employees posted in the State of 
Nagaland are entitled to rent free accommodation or 
compensation in lieu thereof. It is a separate and 
distinct question to be decided unhindiered by the 
decision of this Court in Civil Appeal 2705 of 1991 
(Union of IndiaV. S.K.Ghosh). In the order of the 
President of India the expression who are not 
provided with rent tree accommodation would only 
mean those employees who were within the eligibility 
criteria prescribed in the O.M. dated 1.8.1960. 

The factual po$ition is as follows 

(1) 	O.M. 12-ll/60-ACC-I dated 2.8.1960 is still 
operative. That order clearly sets out that 'it had 
been decided with the concurrence of the Ministry of 
Finance, that where for the efficient discharge of 
duties, it is necessary that an employee should live 
in or near the premises where he works, it would be 
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desirable that he -should be rent-free or rent 
recovered at reduced rates only if the nature of 
his duties or conditions under which they have to 
be performed are such that a higher scale of pay or 
special pay etc. would be granted but for the 
concession of rent-tree or recovery of rent at 
reduced rates. It has been decided that this 
concession should, in future, be allowed only with 
the concurrence of the Ministry of Finance in each 
case'. 

(2) 	O.M. 12/ll/60-ACC-I dated 2.8.1960 is also 
applicable to O.Ms. dated 23.3.1986 and 22.5.1987 
and also to O.M. dated 13.11.1987 which makes it 
clear that the concession of compensation in lieu of 
rent free accommodation to be available only to 
those employees who fulfil the criteria of 
eligibility as prescribed by O.M. 12-1/60-ACC-I 
dated 2.8.1960. 

After adverting to certain aspects it is made 
clear that other terms and conditions for 
admissibility of compensation in lieu of rent free 
accommodation would be as indicated in the 0.M.s 
dated 19.2.1987 and 22.5.1987' and 22.5.1987 remains 
the same. O.M. 12-1.1/60-ACC-I dated .2.8.1960  would 
be applicable in turn to this notification as well. 

The respondents are not in a position to 
controvert this factual background. If that is the 
position, in fact, the decision of this Court 
inCivil Appeal No. 270 of 1991, (Union of India v. 
S.K.Ghosh) will not come in theway of deciding 
whether the respondents are not entitled to 
compensation in lieu of rent free accommodation and 
the view taken by the Tribunal in this regard cannot 
be sustained. 

Thus, the conclusion is irresistible tht thre 
is no decision of the Government. of India entitling 
the Central Government employees posted in Nagaland, 
except who are eligible for the concession of rent 
free accommodation or compensation in lieu thereof 
under O.M. 12-ll-60/ACC-I, dated 	2.8.1960 and, 
therefore, the view taken by the Tribunal in this 

:1 	regard has got to be set aside." 

In view of the position enumerated above, I am of 

t1je view that the applicants are entitled to House Rent 

Alowance at the rate prescribed for B class cities to the 

Cetral Government employees which shoUld be payable to the 

applicants at the rate of 15% from 1.1.1986 to 30.9.1986 and 

from 1.10.1986 to 30.9.1986 and from 1.10.1986 at flat rate 

pescribed under O.M. dated 7.8.1987 read with another O.M. 
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dated 13.11.1987 and the Nortification 	GSR No. 623(E) 

arending the Fundamental Rule 45 A with effect from 

1217.1987. 

As regards the claim forcompensation in lieu of 

Ret Free Accommodation the respondents are to act in 

coiformity with the Office Memorandum NO. 12-11/60-ACC-I 

dated 2.8.1960, O.M. dated 23.2.1986 and 22.5.1987 and 

a1o. to O.M. dated .13.11.1987. The respondents shall 

exitmine the each case on merits and thereafter shall pass 

necssary order i.n individual cases. Rent free unturnished 

accmmodation is admissible to Central Government 

empoyees having all India transfer liability only those 

whoare posted in  Mizoram or HRA at the rate prescribed 

from time to time. Compensation and admissible. HRA shall 

be granted to those persons who are entitled to rent free 

accQmodation and could not be provided accommodation and 

the \above benefit shall be granted only to the Central 

Gove'nment employeeshaving all India Transfer liability 

and posted in Mizoram vide letter No. 110l5/l/E/(B)/76 

dated 31.7.1977. The respondents shall examine . the 

indiidual cases and thereafter pass necessary orders in 

those cases, others will not be eligible for the same. 

The application is allowed in part. No costs. 

(D.N.CHWODHURY) 
Vice-Chairman 

I 



V 	

V 
V  

, V• '  

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH, GUWAHATI 

O;A. NO. 	 / 	12000 

BETWEEN 

I. Shri. Laihuliana, Postmaster 

 Shn. Zaliané, PA to DPS 

 Smt. Saizaml, Acctt. 

 ShrLH.Malsawma, LSG, PA 

 Shn. Thanzauva, -do- 

 Shn .K.Vanlalthanga —do- 

• 	 7. Shri. C.Sangthuama, -do- 

• 	 8. ShriLalhmingllana —do- 

9. Shri. R. Zohmingliana —do- 

10 ShriDengchhawna -do- 

 Smt. Lalngafliani -do- 

 SM. Salhmlngthanga —do- 

• 	 13. SM. Chhunkhama, LSG, PA 

14. Shri. H.John -do- 

15 SM. LC.Thanghrima —do- 

16. ShrLK. ThangMma -do- 

V 	17. Shn. C. Liannghinglova —do- 

 SM. C.Malsawma, • 	 -do- 

 SM. C.Lathunthara -do-- 

 Smt. K. Lalhmachhuarii —do- 

• 	 21. Shri. Lalbiakzuala -do- 
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 Shrf. Thankhume -do- 

 Smt. C.Thanghluputl -do- 

24 Shrt. Depall De -do- 

25. Shn. Hmingthanzauva —do- 

 ShrI. KC.Vanlalmuana -do- 

 SM. Thanzuala, -do- 

 Smt.Bawthmlngthangl -do- 

 Smt.L.Matsewmtluangl —do- 

 Smt. Letriliani -do- 

 ShrLA.Buangthanga -do- 

 Smt.VanIelngaii 	- -do- 

 SM. K.Hrengzama, HSG-II 

 Smt. F.Laftiani -do- 

 ShrLF.Nelhcbhinga -do- 

 SM. Rodingilana, PA 

 ShrLR.Thangivaia -do- 

 ShrLHmufldine -do- 

 ShriNeihthangchhunga —do- 

 Shri. F.Rosema. -do- 

 ShriLaithangvunga -do- 

 ShrLP.C.Ramdina -do- 

 ShriLaldinpula Hnamte —do- 

 Smt.Vannelhchhungi -do- 

 ShriMalsawmtivanga -do- 

 Smt. Latthanchhungi -do- 

 Smt.Lelrammuani -do- 

 SM. K.Lalzara -do- 
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49. 	npC.VanIaIchhuaflg8 	—do- 

 ShrLH.BiakdaWta -do- 

 Smt.LalhmachhUafll -do- 

 ShriF. Rohbra, PA 

 Shn. Lalbiaknuama Pautu -do- 

 Smt. Thangthuami -do- 

 Shn. Isala -do- 

 Shri.Vanhlira Vanchhawng —do- 

 SmI. LaInnpUIi -do- 

 Smt.K.LalbIakSafl9I -do- 

 Smt.ChhlmthaflgPUll -do- 

 SmtZoflunSan9I -do- 

 ShrLKL.Zohmiflgliafla -do- 

 ShrLC.LaIhmaflgaihZUaIa -do- 

 Smt.Sailothangl -do- 

 Sh.C.LalhmuflHafla -do- 

 ShriK.LalrammaWia -do- 

 ShrLC.LaIIimaWia -do- 

 ShrLLaIrotluaflga -do- 

 Smt.Lalchuaflgldml -do- 

 ShriTul Bahadur Chhetrl -do- 

 Smt.P.LalhIUPUiI 

 Smt.LaflaWmZUall -do- 

 ShrLC.LaItaflPUia, PA 

 ShriVanlalliafla -do- 

 $r,H.Ramthi8flghllm8 -do- 
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 Smtlosiamllani 

 ShrILahmuaka 

 ShriVanlaidinga 

 ShrI. Thanghmlngliana 

 ShriC.Kapthlanga 

 ShrLK.Zomuana 

 Shri College Thenga 

82.. Smt.Lianzuall Pautu 

83. Shri.Larosange Ralte 

84.. Smt.Latawmpuii-I 

 Smt.C.Lehirnawli 

 Shri.Rozarllana 

 Smt.J.Salemthári 

88.. ShriKapthanmawia 

 Smt.Rongengpuli 

 ShriRoenga 

91.. Smt.Lalremveii 

 Shrl.T.Dolura 

 Shd.Gnzaliana 

 ShriCLalnunsangi 

 ShrLC.Venlalmawia 

 ShrU-LLalpatvula 

 Smt.Lahlnzuall 

 $mt.Lalmuanpuii 

 ShriLalnntluanga 

 ShriLalmuankima 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

Postal Assistant 

-do-

-do-

-do-

-do- 

-do- 

-do- 

-do- 

-do- 

-do- 

Contd......... 



vi 
/ 

101.. ShriLalnunhilma 	-do- 

102 Shri.Augt.Lalhuathima 	-do- 

103. ShriH.Rangthuama 	-do- 

104.. Smt.Thuamllani 	 -do- 

105. ShrLLatsallova 	 -do- 

106 ShriLalchungnunga 	-do- 

Smt.Lalawmputl-H 	-do- 

ShriLalhriattlra 	-do- 

ShrLPatric.Slanplanga 	-do- 

110 ShriLalrinmawta Rafte 	-do- 

111 Shrllafthanmawta 	Accountant 

112 ShriC.Lelbula 	 Overseer Matis 

Shd.T.Lawmthenga 	-do- 
 
- 

ShriLallianzama 	-do-  - 

ShrLR.Thanhuma 	-do- 
 
- 

ShriThanzawna 	-do- 

ShriLelhmlngllene 	-do- 

ShrLK.Lalhmlngliana 	Devetopment Overseer 

119 Shd.BIakkIta 	 -do- 

ShriFP.Biakkunge 	-do- 

ShriJ.Hrangkhala 	-do- 

ShrLClathuama 	-do-  - 

Shri.F.Roklma 	 Postman 

ShrI.K.Khawtiana 	-do- 

ShrI.Blaksaflova 	-do- 

126 ShrLPC.Melsawmtluanga -do- 
11 

127 Shri.K.Roplanga 	-do- 
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128 ShriLeingura -do- 

 ShrLVanlalliana -do- 

 ShrLR.LaInunmewa -do- 

 ShriT.Lalnunptda -do- 

 ShrlLaltlankima -do- 

133 Shn.Vanlalmawia -do- 

 ShatHClosangflena -do- 

 ShrLR.Lalhmingliana -do- 

 ShrLLalzarf lane -do- 

 Shrl.T.Thanhlira -do- 

 Shri.Lalrosange -do- 

 Shri.Hialrinmawia -do- 

 ShrLLalhuaphia -do- 

141 ShrLLelrintIuerga -do- 

 Shr.PCionunsanga -do- 

 ShrLB.Haltu -do- 

 ShriHmingthanzauve -do- 

 ShriNgurdawla -do- 

 ShriSeptawne -do- 

 ShrLR.Chhunkunga -do- 

148.. Shri.Thangdula -do- 

149 ShrLMalsawma-Il -do- 

 ShriLelrinawma Postmen 

 Shrl.C.Laltlana -do- 

 ShrLK.L.Blekthanpull -do- 

 Shrl.B.LeIróhua -do- 

I 
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 ShrLC.Nguntlunga -do- 

 ShrLA.LaIhIIra -do- 

 ShrLR.Vanlalkunga -do- 

 Sh1.S.Thangkhanngoa -do- 

158; ShriVannunhilma -do- 

 ShriZaIhIIra -do- 

 ShrIH.ChaldaAova -do- 

181. ShrLR.Lalténputa -do- 

 Smt.T.LalrInllani -do-- 

 ShriRaltawnluala -do- 

 ShriLalsangzuala (R) -do- 

 ShrLLatawrnpula -do-- 

166,. ShrLRenghnuna -do- 

167.. Shri.Rochungnunga -do- 

 ShriLalbiakilana -do-- 

 ShriH.Vaiflana Postman 

 Shn.Madan Gheti -do-- 

 ShrLDliiana -do- 

 ShrLC.K.Llmbu -do- 

 ShrLK.Rothanga -do- 

114. ShriLaldawngliana -do- 

175. ShrI.Sanglawma -do- 

116. ShrLLatchhuanmaa -do- 

 ShriLalhmangalha(() -do-- 

 Smt.Lalthanzamt -do-- 

 Shri.R.Sanghleia -do- 
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ShrL.Latttuanga Sallo 	-do- 

ShriLalsangzuala 	-do- 

ShriRomewta 	 -do- 

ShriChuaubuanga 	-do- 

ShriLetzawnga 	 -do- - 

• 	185. ShrLMaIsawmtuang-II 	-do- 

• 	186. ShitLairothanga 	-do- 

Smt.Lalrambafli 	 -do- 

ShrLH.Thangrlkhuma 	do- 

189; ShriLalbata 	 Postman 

ShrI.Sanglura 	 -do- - 

ShriVanlatsiama 	-do- 

ShrLH.Ramhluna 	-do- - 

ShriLairemmawla 	-do- 

ShrI.Vungzarnuana 	-do- 

ShrI.K.Latthtanghllma 	-do- 

Smt.Rohtupuil 	 Stamp Vendor 

Smt.M.S.Dawngklml 	-do- 

ShrLThengmura 	-do- 

ShrLHlmIal Thapa 	-do- - 

ShrL8ahadur Sarkl • 	-do- 

Shri.Lelremslama • 	-do- 

• 	 202. ShrI.Pahlaira-U 	 -do- 

ShrI.KhaIII Uddin 	-do- 

ShriThangluafa-Il 	-do-  • 

ShrI.K.Ngutliana 	-do- - 
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 Shrilhanslama 

 ShriLalthanghluan 

 ShriLawmzuala 

 ShrI.Lalmuana 

 ShitKaphmingthanga 

 ShrLP.Sanglura 

 ShrI.Lalzera Ratte 

 Shn.Thangdailova 

 ShriLafthansanga 

 ShriDuhklma 

 ShrIH.Thanhllra 

 ShriLalramthara 

 ShriBiro Pabu Chakma 

 ShriLalnunmawia 

 ShrIPC.Zalkunga 

 ShriSaizama 

 ShriF.Lianngura 

 ShriThangrehiova. 

 ShriLlankhume 

 Shrt.K.Hmunkunga 

 ShrLC.Laldika 

 ShriLaizara 

228.. ShriLafthangllane 

 ShriT .Engllana 

 Smt.Nelihmawh 

 ShrI.Salhnawta 

\0_~A  

-do-

-do- 

Stamp Vendor 

MC 

-do-

-do-

-do-

Gr.D 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

-do-

-do-

-do-

Gr.D 

-do-

-do-

-do- 
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 ShrtDarhmlngthanga -do- 

 ShriDengsaliova -do- 

 ShriPachianga -do- 

 ShrI.Chhuanawma -do- 

 Shriluianhrangllar,a -do- 

 ShrI.Sumanga -do- 

 ShriLallawmzuale -do- 

 $mt.Hrnlngthansangi -do- 

 ShriLaihilma  Ao- 

 ShrLH.BIakhnuna -do- 

 ShriLalhmangalhzuala -do- 

 Shri.Leldlngflana -do- 

 ShrLC.Ropianga -do- 

 ShriLaldanbanga -do- 

 ShitLaiphene -do- 

• 	 247. ShriTawnvela Gr.D 

 ShrLPC Assam -do- 

 ShrLKaptluanga -do- 

 ShriLalblaklawma -do- 

 ShiiC.Muanklma -do- 

• 	 252. ShriVialdingliena -do- 

 ShrLM.S.Dawngllana -do- 

 ShriHrangchhuene -do- 

 ShriVJhangvunga -do- 

 Smt.Lalzarzovt -do- 

 ShriRodenga -do- 

13 
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 ShrI VanzHca -do- 

 ShriLatthuama -do- 

 ShrLR.LeIrawngbawa -do- 

 ShriRotluanga -do- 

 ShriMalsawma Sallo -do- 

 Shri.Vabefllalu -do- 

284. ShriHratua -do- 

 ShriThansanga -do- 

 ShrLT.Zahmuaka -do- 

• 	 261. ShriZaruma Gr.D 

 ShitHnlarhulha -do- 

 ShriRuathala -do- 

• 	 270. Shrilhangphuta -do- 

 ShriChhalma -do- 

 Shtl.RIato -do- 

 ShriZasa -do- 

 ShriLalengilana -do- 

 Shtl.Blaklawma -do- 

 Shrllachamllana -do- 

 ShrIH.Langaia -do- 

 ShrLT.Lalngala -do- 

 ShriLafthanga -do- 

 ShriLatreme -do- 

 ShriDlakchungnunga -do- 

• 	 282. ShriLathmlngllana -do- 

283. Smt.Bendang Maro -do- 
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 ShriPaul Zoramthanga 

 ShrLzopawllien Hmar 

.286. Shrl.Khawlthanga 

 Shri.Lalramzauva 

 ShriLatrosanga 

 Smt.Mce,Zothanpuli Fanei 
0 
 ShrLS.N.Ghosh 

 ShrI.Zirsangzela Hnamte 

 Shrizosangwata 

 ShrUzzat Slngh 

 Smt.Lairamliani Hnamtó 

 Shri.B.Letchawivela 

 ShriD.K.Roy 

 ShriKhalkhotet 

- 	 298. ShrLBlramonl Singh 

299: ShrLR.K.Llanzuala 

 Smt.Latflunrl 

 ShriBiakchungnunga 

 Shri Samuel Z.Hrangate 

 Shri.Lalneikunga Khobung 

 Smt.P.B.Thansangtuaii 

 ShriNgirhuiringa Tare 

Smt .Judy Darhmingmawil 

• 	 307. $mt.Lalrammawll Hmar 

 ShriLawmliana Tochhewng 

 ShriSuakkhanthang 

ipo 

-do -. 

-do-

-do-

Station Director 

D.D 

ASE 

-do-

-do-

-do- 

New Reader 

Programe Executive 

AE 

Programe Executive 

-do- - 

Asst.News Edftor 

TREX 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

(7 
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 Smt.V.L.Remhani -do- 

 Shrl.P.C.Lalduhawma -do- 

 ShriLalramtiama -do- 

 Smt.Lalthanpaii Varte -do- 

 Smt. L.B.Mawff -do- 

 ShrLLelmuankima DED 

 ShrLJ.Sangkhuma -do- 

 ShriVungkhanmang LDC 

 Shri.Lalhlupuia -do- 

 ShrLF.Lalremruata -do-- 

 Smt.Sangzuali -do- 

 Shri.R.Lalmuanpula LDC 

 Shri.Dipta Bania Chakraborty UDC 

 Smt.LalbiakIeIl -do-- 

 ShrtNgurkhurna -do- 

 Shn.Ramchullo Hmar Hindi Typist 

 Smt.Lalkhawmawll LDNTA 

 Shn.B.K.$arki -do- 

 Smt.Vanlalnjati Tabulator Clerk 

 Smt.Lucy Vanlalhwall Stenographer 

 Smt.C.Lalnunthar -do- 

 ShriiotuMwnga MD.Gr-1 

P 
tI: 

Qhv tIi D amninfo ,  
01111,V.L.iWiIilut 

san , 	 it 
IVIL.III 

- 	 359. ShrLN.Peter -do-- 

Shri David Zoramthanga 	- MD.Gr-lIl 

361. ShriH.Latduhawma -do- 

- 	
Cod. ........ 



 Smt.V.L.Hrimi Sr.Announcer 

 $mt.Laihmerliani Fanal -do- 

312.. Smt.Laltlanthangl Pachuau -do- 

 Smt.Lalhungchhungi -do- 

 Shri.Ciohmingllana Jr. Announcer 

315. ,  Smt.Vanlatthari Fanal -do- 

316. ShriZothansanga Station Engineer Asst. 

317 ShrLG.Marandi -do- 

 ShriLaichungnunga -do- 

 ShrLS.K.Sarmah -do- 

 Shri.A.N.Deka 	-.. 	
. ES 

 ShriAkhilesh -do-' 

 Shr.T.K.Kalanyafl 	. -do- 

 ShriPrakash Raj Gabriel —do- 

 ShnR.Lalbiaktluanga Sr.Technician 

 Shd.Lallhansiame -do- 

 ShriLatrinpula -do- 

 ShitHaradhan Outta BA 

 Smt. K.Lafthanklmi Accountant 

 ShrI.J.Lsfthakima D.Technicnian 

30. ShrI.Ralzadata Jr.Technician 

 ShrI.LaIbIakmeWia -do- 

 ShrLVanlaIhruaia -do- 

 SM .F.Zodinthara -do-- 

 ShrLKaitiana -do- 

Sh,IC.K.Thapa UDC 

It 

I 

I 

- 	
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• 	362. 

 

 

 

 

• 	367. 

 

 

 

311. 

372; 

 

 

 

 

 

318. 

 

 

 

 

 

 

 

• 	386. 

387. 

Shn.Melsawma 	 -do- 

Shrl.Laltlanchhunga 	-do- 

ShriLelchhingpuIa 	St.Attd. 

ShrLKaisianmung 	Sorter 

ShrLNgursallova • 	• 	Helper 

Shri.Thavunga 	 Khelesi 

ShriLalsawmlIana 	-do- 

ShitP.C.Pahlira 	• 	Studio Guard 

ShriLaliungmuane 	-do- 

Smt.Laihmuokftanl 	LOC 

ShriC.Lelpera 	• MD 

Shrilhantluanga 	-do- 

Shri.Lalsalzawna 	Dafiry 

ShrI.T.Lalrosanga 	• 	Peon 

ShrI.Zathianga 	 -do- 

ShriLalnunthanga 	-do- - 

ShriLeitluanpula. 	-do- 

Smt2afthangpuit 	Farash 

Smt.Lahlnengl 	 Safaiwala 

ShriK.Vanzika 	 Mali 

Shri.R.Laltluanga 	Security Guard 

ShrLA1thangpuIa. 	-do- 

Shrl.K.Llanhela 	 -do- 

ShrLLalroenga 	 -do- 

ShriGambir Sigh Thapa 	-do- 

ShrI.K.Lianzama 	Security Guard 
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388. ShriVanlaichullova 	-do- 

369. Shri.Rohnuna Lushal 	-do- 

ShrLRodlngllana 	-do- 

ShrI.Tlangthangluala 	-do- 

ShrLVantalpeka 	-do- 

Lalrinthka 	 Safalw&a 

Shrl.T.T.K.Thang 	Supdt. 

ShiBhattacharjee 	-do- 

ShrLA.K.Saikia 	 -do- 

ShrLK.Neog 	 -do- 

ShrLJ.DohHng 	 Inspector 

Shri.J.K.SaikIa 	 -do- 

ShrLM.Mohanta 	-do- 

401 ShrLS.M.Thang 	 -do- 

ShriLaithartliana 	-do- 

Shri.W.T.Lotha 	 -do- 

SM .R..Lotha 	 -do- 

ShrLJ.Louphal 	 -do- 

Shri.T.G.Mang 	 -do- 

Smt.Lianchhingpuii 	Inspector 

40g. M.MangchinIat Oufte 	=do= 

409. ShrLK.Khamchlnhlan 	-do- 

	

• 	410. SM Thangchuallova 	-do- 

	

• 	411. .ShrlZ.K.Thang 	-do- - 

412. Shrioawngglnllen 	-do- 

	

• 	• 413. Shri.Laltawnhana 	-do- 

\ 	 414. ShrLLafthankunga 	-do- - 

Contd • 



 ShrLK.Chaiya -do- 

 Shrt.Domlnlc K.K.Tharig -do- 

 ShriThanzuala UDC 

 ShrLD.P.Heoklp -do- 

 Shrl.M.A.Hassan Inspector 

 ShrLK.M.Gulte Tax. Asstt. 

 ShrIPKKr.Das RT 

 ShrLP.Gogol OTC 

 ShnT.John Banyan Driver 

 ShriBalakkrlshnan 	.- -do- 

 Shri.MALaskar -do- 

 ShnA.Lalsawta Hatlidar 

 ShrLV.Lalzidinga -do- 

42. Shn.V.L.Ruate -do- 

 ShriSX.Das -do- 

 Shri.Babu Mia Sepoy 

 ShriRempanmawla -do- 

 Shri.Dhurba Joshi j  -do- 

 Shn.Lalhrnuakliana -do- 

435.. Shd.Abdul Mannen -do- 

 ShrI.C.Lallawmsanga -do- 

 ShrI . B.C.Das -do- 

 ShriLatrinthanga -do- 

 ShrLT.L.Hmar -do- 

 Shri.Lalthanpula -do- 

 ShI.DIIp Sherma -do- 

t 

Contd......... 
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415. ShriMdAbdul Mutalib 	-do- 



 ShrLV.Vanlalzama 

 SM. BR. Joshi 

 ShitSobnaHasda 

 ShrLAChamroy 

 ShrLS.Choudhury 

 ShriLeiruatfela 

 Shrl.PeuI Hmar 

 ShrLS,P.Sharma 

 Shii.Man$k.Ch.Das 

 ShrLB.bbarma 

 Shvi.K.Hmar 

 ShrLJ.K.Gulte 

 ShrLP.K.Nethsi& 

 ShrLL.H.Faihriem 

 Shrl.PKlpgen 

 ShrLB.B.Baruah 

 ShriS.T.SaIIo 

 ShriLaldlngliena 

 ShriLalnunmawla 

 SM. Tusar Day 

 ShrLP.Lalituaia 

 ShrLC.P.Lalchungnunga 

 Shrl2oramhmangaiha 

 ShrLC.Khawtthuama 

 Smt.LaIhmangalhzuall 

 ShriLaldanglova 

-do- 

-do- 

-do- 

-do-. 

-do-

-do-

Sepoy 

-do-

-do-

Stenographer 

Inspector 

-do-

-do-

-do-

-do-

-do-

Director 

News Editor 

Graphic Artist 

-do- 

Floor Asstt. 

-do-

-do-

Editor 

Production Asstt. 

-do- 

Contd..........  
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ShrLR.Vanlaldlnga 	Floor Assft. 

Shn.T.Ciaftianzuala 	-do- 

Shri.Laffarnkima Chhangte -do- 

ShriVanlaithakima 	-do- 

ShriParbat Thapa 	-do- 

Smt.Laiparliani 	 Property Asstt. 

Smt.Lalhrlatklml Tlau 	-do- 

ShrLVenlalrema 	Carpenter 

ShriLelngalhzuata 	Painter 

ShriC.Lalrinsange 	- 	-do- 

ShriVanlaitlana Varte 	Production Asstt. 

ShrLC.Lalremslama 	-do- - 

ShrLHmingthansanga 	-do- 

ShrLC.Vanlatsiama 	-do- - 

ShrLFrankle Lawmklma Sallo -do- 

ShrLT.Slama 	 -do- 

Smt.Heien Lalbiakidmi 	-do- - 

Smt.F.Lawmsangl 	-do- 

Smt.Lalramzauvi Chawngthu -do- 

Smt.Vanlalruati 	 Make-up Asft. 

Smt.Lalnuntluangl 	-do- - 

Smt.Lalrinmawfl 	Tailor 

ShriLalchuangilana 	Camera Man 

ShrLK.B.Thaudam 	Film Edftor 

Shrl.Vanhmlngliana 	Carpenter 

Shri.V.Rawvat 	 Floor Manager 

ShrI. S.Llanchhuma 	 SEA 

-7 



 Shri.F.Vlawna 

 ShrLC.P.Bik Chandani Station Engineer 

 ShriTialnunsanga Tech 

 ShrLP1C.$ekhawliana Sr.Tech 

 Shn.Subhendu Dam AE 

 ShrIS.K.Pal SEA 

 ShrLBWt Dandyopadya -do- 

 ShrI.Suprya Roy EA 

 ShrLM.K.Chakraborly EA 

 8hrLT.Chongloi EA 

 Sh1 Pram Prakash EA 

 SM. S.Prakesh EA 

 ShrLK.Lalsangzuala Tech 

 ShrLLeIngaIhiaIa Kawini -do- 

 SM.Lelmuanawme -do- 

 ShriLalremthanga Khiangte -do- 

 ShitRothianga -do- 

 ShrlLianchungnunga -do- 

 Shtllohmlnge Ratte -do- 

 ShrI.C.Nesa UDC 

 ShrLJ.Sawilaie Accountant 

 Smt.Lafthansangi Head Clerk 

 ShriLalhmachhuana UDC 

 Smtiomuanpull -do- 

 ShriR.Roldamlova -do- 

 ShrlLalramzauva Pachuau -do- 

 Smtzochhingpuil LDC 

\; Contd.......... 



 ShrLF.L.Ramchullova -do- 

 ShrLR.Lalsangllena -do- 

 Smt.R2odinpull - -do- 

 Smt.R.Uansangpuli -do- 

 Smt.Laflhanchaml -do- 

 SrnLRebecca Lelbiakdiki LDC 

 Smt.Jennle 	Laldlngllanl -do- 

 SmLH.Lalramllanl -do- 

 Smt.Latblakhluni -do- 

 Smt.R.Lalthanchhlngl -do- 

 Smt.R2oramslaml -do- 

• 	 533. Smt.K.Lahlnpull -do- 

 ShrLP.R.Dey UDC 

 Smt.C.Vanlalruatl LOC 

 $mt. H.Biakhmingthangl stenographer 

 .Smt.Lelblakklmi -do-- 

 Smt.Bamedeth Left hankimi -do- 

• 	 539. ShriLaltharlawma Driver 

 ShriVanlalhruale -do- 

 ShrLR.Lalsawta -do- 

 ShriLalhnunenga -do- 

 Shrl.Ramdlnllane -do- 

 ShriLeirinmawie Helper 

 ShriLaizamliana -do- 

 ShriLalhnema -do- 

 ShrLJ.Zosangllana -do 

Contd 



 ShrI.C.Chawngkunga -do- 

 ShriLeiremsiama -do- 

 ShriParirnot -do- 

 Shrl.ChunjIaJ Kalindri -do- 

 ShriLaizamlova -do- 

 ShrLSapmawla -do- 

 shil:T.c;Manllana Khalasl 

 ShrLC.Lalchhanhjma -do- 

• 558. ShriVanlalhfljala -do- 

 ShrLLalhmangaiha -do- 

 ShriLaftlanidma -do- 

 ShriLianchhingpuia -do-- 

 Shri.Vanramenga -do-- 

 ShrLH.C.Latrawngbawta Daftry 

 Smt.Cross Chhuanawmj Gest Operator 

 Shn.Lungrnuana Security Guard 

564: Shri.Zachhunga -do- 

 ShriSangbera -do-- 

 Shri.Latvanthanga -do- 

 Shri.Lianzualg -do- 

 Shrl.Lalngaihawma -do- 
- 	

0 	
- 	 569. Smt .Vanrammawll Sweeper 

 Smt.K.Thang,ama -do- 

 Smt.Lafthanpuii -do- 

 Shri.R:Thangve 	- -do- 	0 

 ShrI.Zehmlngthanga -do- 

- 	 Coritd.........  



 Smt.Laltlanzovi -do- 

 ShrlLalchharliana Peon 

 Shtl.Rosanglura -do- 

 Shri.Pradip Kumar -do- 

 Smt.Latblaknungl Sweeper 

 Smt.Lalthangmawil -do-- 

 Shti.Venramlawma Securify Guerd 

 ShriBudiman Joshi Peon 

 Shn.Roliana Security Guard 

 ShnS.Klspotta DDGO 

 ShrI.B.H.Kapthanga 0/8 

 Smt.R.Lalnghakhleff H/A 

 ShrLP.C.Mawia AssIstant 

 Shri.P.C.Latnunthar FK 

 ShnL.M.Singh UDC 

 ShrLD.Tiga H/Typist 

 Smt .Laffamkimi UDC 

 ShrLLalhmingthanga Investigator 

 Shrilothanthuama S.A 

 SM.Lalbuanga SaHo S.A 

 Shri,Saithuama Saio 	- S.A 

 Shri Salthanthuame S.A 

 ShriLairosangs Computer 

 SmI .K.Laldswngliani -do- 

 Smt.Jeremiah L.Fansi -do- 

 Shri.Lalnghinglova Artist 

GSfltd 



ShrLLatrova 

Shrl.C.Lalhmlngllana 

ShriK.Hranglawta 

ShrLLalliantluanga 

Smt.Lalhrlatpulil 

Shrl.Rohmlngthanga 

Shrl.Derthengvunpa 

ShriLlanzela 

Smt.Lalnumawil 

Smt.Blakthangl 

Shrilollana 

ShriVanlalkima 

Smt.M.K.KImI 

Shn.Sangzuala 

ShrLL.Ralte 

ShrL Rocky Lairemliana 

ShitC.Sangkunga 

ShttVanlallawma 

ShriLalnuntluanga 

ShitZosanga 

Shrillanghmlngthanga 

Shn.Hmlngthanzauva 

Shrilalndawla 

ShrLM.C.Llanmawla 

Shri2osiama 

ShrLH.Uanvela 

Shn.Lalthaklma  

D%Man 

Jr.G.O 

Dafiry 

Peon 

Peon 

Peon 

Chowkldar 

Chowkldar 

-do- 

Sweeper 

Driver 

FPA 

CG—ll 

Driver 

Cleaner 

Peon 

Chowkldar 

FPA 

LOC 

Driver 

Cleaner 

Peon 

Chowkldar 

FPA 

Driver 

Peon 

Chowkidar 

contd..... 



 Shrl.Lianmlnthang Asst.Director 

 ShriShyamkant S.Joshl Coach 

 Smt.Lafthonpail SaHo LDC 

 ShriThangzuala Driver. 

 ShriSom Bahadur Rena Mend 

 Shri.Mon Bahadur Paryar 

 ShriL.Kom Watchman 

 ShriAmi Chand Bearer 	' 

 ShttShriN.K.Thakur -do- 

 ShrLMon Bahadur Dorje -do- 

 ShriAmar Gürung Cook 

 ShrLLaIbaknunga Safikarmacharl 

 ShrI.H.K.Thanghlela Grounds Man 

 ShrLH.N.Choudhury Cook 

 Smt.LaIIlanmawII SE 'SD' 

 ShriF.Lahinhlana -do- 'SC' 

 Smt.Hrangthanhilrl -do- 

 Smt.Lelhmachhuani SE 'SB' 

 ShrI.Lalthathanga SA 'B' 

 Smt.Lalmuanawml SE 'SB' 

 Smt .SharmHa Subba LDC 

 Shn.F.Lalbiakdika SE 'SC' 

849. Smt.VanlatvuII SIE'SB' 

 ShrLT.C.Latnghakllana -do- 

 ShrI.C.Simon -do- • 

 Shri.F.L.Chhuma Sr.TOA(G) 

contd ..... 
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 ShrLF.Ventalbuange -do- 

 Smt.SairopuiI Sr.TOA(P) 

 ShrLVanIaInhake -do- 	(G) 

 Smt.Laithahffri -do- 	(P) 

 Shri.A.C.DengIuia TOA(G) 

 Shri.G.Laiduhawma -do- 

 Shri.K.LHmangeiha TOA(G) 

 Smt.P.LaIhrengi TOA(P) 

 Smt.Laithanpull -do- 

 ShrLC.Lelchewimawie Sr.TOA(G) 

 Smt.Vanaremnghaki -do- 

 Smt.Laiziki Sr.TOA(P) 

 Sh,tChawngkhuma TOA(TG) 

866. ShrLN.J.Khan -do- (1) 

 Shd.R.Laikhuma -do- 

 ShrLR.L.Muene TM (1) 

 SrntRothangpuft Varter TO 

870. Smt.R.Lelrinchhungl -do- 

 ShrLC.V.LelhnunB FEO 

 ShitM.C.Peui Projectionist 

 ShrLP.Barua Chowkidar 

 Smt.Ruaikhumi Ast.Director 

 Smt.LaibIaktivangl LDC 

 Shrl2oiawma Driver 

 ShriLafthangiawra Ngurte DYC 

 Shn.Vumzakap ACT 

contd..... 



879. ShriRochangliana GDC 

 ShriLalremruata -do- 

 ShrI.L2.Pechueu LDC 

 ShriVanlalchhuanga Driver 

 Smt.V.L.LlanI Peon 

 ShrI.B.Ramdlngliane Cleaner 

 ShriLalbuetsaiha SREO 

 Smt.LaIhmangalhzuall UDC 

 ShrlSangkhume 5CC 

 ShrLMangJangam Tothang AIO 

669. ShrLShrLCLalsawmftana Librarian 

 Smt.LaftIall Receptionist 

 Smt.Sangklml Steno 

 Smt.Lalthasangl Ce —ii 

 Smt.Sangfta Roy -do- 

 ShriVanmawle Dafiry 

 ShriVanlalsawme Usher 

 ShriDarhmlngbana Peon 

 ShriLahinmawla Chowkklar 
D 

The applIcant No.1 to 287 are working under 

the Postal Department, No.285 to 393 are 

working under the All India RadIo, No.394 to 

457 are working under Customs and Central 

Excise Department, No.458 to 582 are 

Conid ....... p 
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working under the Doordarshan Kendra, 

No.538 to 610 are working under Census 

Department, No.611 to 626 are working under 

Field Publicity Office, No.627 to 640 are 

working under the Sports Authority of India, 

No.641 to 651 are working under National 

Informatic Centre, No.652 to 664 are working 

under the Telecom Department, No.665 to 670 

are working in the Telegraph Department, 

• No.671 to 673 are working under Department 

of Audio Video Publicity, No.674 to 676 are 

working in the Khadl and Village Industries 

Department, No.677 to 680 are working In the 

Nehru Yuvak Kendra, No.681 to 684 are 

working under Central Integrated Paste - 

• • Management, No.685 to 687 are working in 

the Sub-Regional Employment Office and 

No.688 to 697 are working in the Press 

Information Bureau and all the applicants are 

posted In the State of Mizorem. 

APPLICANTS. 
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16.. 	Chief Executive Officer,, 

Khadi & .Village Industries Commis 

sion., 3rd Ir].a Road. Biletarale., 

tiumbaj -56.. 

The Director General q  

Employment & Training., 

Jam Nagar House., New Delhi -11.. 

Registrar General of India., 

2/A Mansingh Road 4  New Delhi -1.. 

i19. 	The Director General 4  

National Informatic Centre, 

• 	'A' Block 4  CGO Complex, New Delhi-3 

A $LACW'1' 

	

	 ...RESPONDEwTs 

DETAILS OF THE APPLICATION 

1. Particulars of the order against which  appli ca- 

tion is made 

The application is made against the 

implied rejection of the representations of the 

applicants for granting of House Rent 4llowance 

(HRA) as per the rate prescribed 'for 'B' Class 

Cities and als6 for grant of compensation in lieu 

of Rent Free Accommodation in terms of 

O..M.NQ..11015/4/86_EII(R) dated 13.11.87 and Govt 

Order No.. 4-52/98--PAP dated 27.01.99.. 

contd ... p/- 
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I. 	Union of India n  

represented by the Cabinet Secret-

ary, New Delhi. 2 

2. 	Secretary to the Govt of India /LOI 

Communication q  New Delhi. 

3 	Secretary to the Govt of lndia q  

Information and Broadcasting 

Sashtri Bhawan New Delhi0 	. 

4, 	Secretary to the Govt of India, 

• 	( 	Human Resource Development q  

• 

	

	 Department of Youth Welfare & 

Sports Shastri Bhawan, New Delhi-' 

Secretrary to the Govt of Ind.ia q  
/ 

Ministry of Small Scale Industries 

& cjro and RL&al Industries 

New Delhi-I0 

Secretary to the Govt of India fl  

Ministry of Lahour,  

3/10 Jam Nagar HOUSE q  New Delhi-li 

Secretary to the Govt of India 

Ministry of Agriculture,  

K:rishi Bhawan q  New Delhi.1 

contd., .p/- 
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B, 	The Secretar-y, 

Central Board of Excise & customs,, 

North Biock New Delhi - 2 

	

9, 	Secr-etary to the Govt of India,, 

Ministry of Home Affairs,, 

New Delhi. 

The Director GCneral q  

All India Radio,, 

Akashbar -tj Bhawan, Sanshacj Bhawan, 1 , 

New Delhi, 

	

ii 	The Director General, 

Door Darshan,, Coparnicus ttarq q  

New Delhi --1w 

Principal officer,  

• 	 Press Information Bureau, 

Sanshad Bhawan q  New Delhi-i 

The Director. 

/ 	
Field •PUbiCty q  East BlocklV 

Level -IlL,, R :,F'uram New Delhi-66 

The Director General,, 

Department of POStS q  Dak-Tar Bh 

wan 

New Delhi -1. 

The Director,, 

Nehru Yobakendra Santhan 

East Plaza 	IJI Stadium. New Delhi 

contd ... p/- 
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The application is also made praying for 
a direction to release the House Rent Allowanp and 
Compensation in lieu of Rent Free Accommodation to 
the 	applicants who are Group 'A 	'B 	'C 	and 'D 
employees 	of the 	Central 	Government posted at 
Aizawl 6 	Flizoram as admissible to Central Government 
employees pasted in 	L 	Class Cities, 

2 	
Jç t9fi of the Tr.ibL(flal 

Applicants declare that the 	subject 

matter of the orders against whic'h they want 

redressal is within the jurisdiction of the Tribu-

nal, 

0 

!2.!!L1  tj2ti 

The applicants further declare that the 

applicatjon is within the limitation period pre- 

scribed under Section 21 of the Admj.njst(atjve 

Tribunals Act s  1985 

4, 	 FACTS OFTHE CASE 

- 	 481 	That all the applicarts are citizen of 

India and therefore they are entitled to .al1 rights 

and privilages guaranteed under the Constitution of 

contd888pl- 

- 
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India and other laws of the land As indicated in 

the cause title, the applicants are all employees. 

of the Central Government wor}.ing under various 

Departments such as Postal q  Commnuication, Infor-

mation and Broadcast.ing q  Home Affairs Agriculture 

Sports & Youth Welfare, Press Information Bureau 

DEP, DFP DAVR, KVIC and Nehru Yoba Kendra and are 

.posted.in the State of Mioram They all befongs 

Group 'AY B 'C and 'D categories 

--J.. 	 - 

42 	That the applicants have same cause of 

action and the nature of relief prayed for is - also 

- identic -al The.y.have a common -interest in the case,, 

and as such,, have approached this Hon'ble Tribunal 

Jointiy. It is a case fully covered by the provi- 

- sions of Rule 4(5) of the Central Administrative 

-- T-ribunal(Pi 	ire) RÜ1CSq 1987 and q  as such, the - 

applicants may be permitted to Join together in the 

• present application for redressal of their common 

grievances, 

43 	- 	That the applicants who are employees of. 

different Central Government Departmentrs working 

in the remote State of tiizoram have farmed the 

Central Government Employees Federation -of Mizoram,, 

hereinafter referred to as 'the Federation, with 

Headquarter at Aizawl with.a view to co-operate 

with the authorities in functioning of the Govern- 

cantd 
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ment machinarjes in the State and to look after 

welfar-e of the employee by co'-ordinatiriq between 

different departments and organisations of the 

Central Government. Shr.i Lalhuliana q  who is 

presently working as Post Master, Aizawl HPO is the 

President of the Federation and Shri Vanlaltiana 

Varte who is working in the Door Darshan Kendra 

Aizasi is the Secretary General 

I. That the applicants state that. Mizora 

is. one of the most expensive plce in the country 

and accordingly the Govt of India has rightly 

recognised this area as uExpensive  Localityl vide 

O.M.No, 11626/1 E/II00/75 dated 375 It may 

further be pointed out that the cost of living. in 

Aizawl city is higher than thatof Shillong and 

Kohima Further I  the cos of taking accommodation 

an rent is also comparatively much higher. . It is 

brought to the notice of this Hon ble Tribunal that 

Central Government employees working in Shillong 

and Kohima etc are being paid House Rent Allowance 

(HRA) at rate applicable to EV Class Cities v4hiie 

the applicants who are posted in Mizoram are denied 

the benefit of enhanced HRA It would also be 

pertinent to state herein that taking all these 

factors into consideration q  the North East Hill 
. 

University authority has allowed payment of HRA at 

contd 
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rate applicable to 'B' Class Cities to: the Univer- 

sity Employees posted at Aizawi at par with the 

rate obtaining at Shil"ong*  and K:ohima vide NOtifi- - ----- 

cation No F,36.,12/Admn/88 dated 17394 

A 	copy of the aforesaid Notification 

dated 	17594 	is annexed hereto 	and marked. 	as 

ANNEXURE - 1. 

4 5. 	That the applicants state that cties 

and towns in the State of Ilizoram have not been 

c:].asjfied by the Government of India  and 9  as such 9  

the general area prescribing HRA U  for different 

classes of cities could not be made applicable to 

the State of Mizoram. However 9  the Govt of. India fl  

Ministry of Finance 9  Department of Expenditure 

issued a letter bearing No 1115/1/E[1I(B)/76 
S  

dated 31.1.77 in the matter of grtant of Ren
-
tFree  

Accommodation / House Allowanci to Central Govern- 

ment Employees posted in the State of Nizoran. In 

terms of the said letter the President of India was 

pleased to sanction/grant rent free unfurnished 

accommodation to the Central Government Empoyes 

having all India transfer liability and posted to 

the Union Territory of Mizoram or House Rent Al-, 

U loanace in iiu thereof at the rate mentionedI 

the said letter dated 31.01.77. The said letter was 

communicated by the Office of. the Post Master 

contd. ..p/- 
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General q  North Eastern 'Circie ShiUong0 

A copy of the said letter dated 31177 

is annexed hereto and marked as ANNEXURE -IL 

46 	That the applicants state that although 

they are entitled to House Rent Allowance and 

compensation in lieu of rent free accommodation in 

terms of the Govt order governing the field 	they 

are presently getting House Rent Allowance only @ 

75% of their 'P 	itwotiTao epertinent to 

state, herein that the Group A Employees of the 

Stat.e Govenment in Mizor-am are provided with 

Government accommodati0 Howeyer the applicants1 

• 	 who areGroup 'A 	'B' 'C and 'D are not provid-- 
•_ 

ed with accommodation and as a result they are 

required to stay in rented houses which are very 

scare and costly0 

47. 	That the applicants state that the 4th 

Pay Commission made certain recommendation regard-

ing grant of HRA and compensatory allowances to the 

Central Government employees arid pursuant to the 

said recommdnations the Gdvt of India Ministry 

Finance by Memo dated 239G6 communicatea the 

decision of the Government of India on the recom-

mendation of the 4th Pay Commission and the rate 

a 

• 	 contd0p/- 
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for I-IRA and Compensatory Allowance were also pre- 

scribeth It was also communicated by the aforesaid 

deciSion that HRA at the rate shown shall be jaid 

to all employees without requiring them to produce 

rent receipts,, - 

A copy of the said Memo dated 230996 

is anne>ed hereto and marked as ANNEXURE -if i 

48 	That from the Memo dated 239j36 it is 

evident that the recommendation of the 4th Pay 

Commission has been accepted by the Soernment and 

accordingly the applicants are also entitled to HRA 

and Compensation in lieu of rent free accommodation 

(RFA) 

4,,9 	That the applicants state that the Govt.  

of India, Ministry of Finance has issued several 

office Nemorendums in the matter of grant of corn-

pensation in lieu of Rent Free Accommodation to the 

Central Government Employees. Two such OIls are 

• numbered as No11015/4/86-E-II() dated 19287 

and No 11015/4/86-EII(B) dated 131187. in terms 

of the said OIls dated 19287 and 1.3.1187 the 

Central Govt Employees belonging t6roup 'B 'C' 

and 'D working in. various ciss.ified cities and 

unclassified cities are entitled to compensation in 

lieu of rent free accommodation as communicated in 

con td.p/- 
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the said ONs, ..1n other words, such Central Govt 

employees are entitled to House Rent Allowance as 

admissible to corresponding employees in that 

classified city/ unclassified city in terms of 

order dated 23,09,86 and @ 10% of the 'Pay' as 

Compensation in lieu of RFA. 

Copies of the OMs dated 19,02,87 and 

13,11,87 are annexed hereto and marked as ANNEXURES 

- IV & V respectively, 

4J 	That the applicants state that some 

employees of the Postal Department working in 

Nagaland filed an application before this Hon'ble 

Tribunal claiming grant of HRA at the rate pre-

scribed for 'B' Class Cities, The said application 

whjh was numbered as QA No, 42(80/89 was allowed 

by this Hcn'bie Tribunal by Judgment and order 

dated 3010,90, Against the said Judgment and order 

dated 30,10,90 the Union of India preferred an 

appeal before the Hon'ble Supreme Court which has 

been numbered as Civil Appeal No, 2705/ 91 (Union 

of India & Ors vs Shrj SK,Ghsh & Ors), The Apex 

Court disposed of the aforesaid appeal by order 

dated 18,0293 holding that there is no infirmity 

in the Judgment of this 

Hon'ble Tribunal, However q  the Apex Court modified 

the order of this Tribunal to the extent that the 

:contd,p/- 
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applicants therein are entitled to the arrears only 

teffect from 	 i.e. when the recommenda 

t.ion of the 4th Pay Commission were enforced. 

Copies of the order dated 	311.90 

passed in 0.4 No.42(6)189 and the Judgment and 

order dated 18.2.93 passed by the Apex Court in 

Civil Appeal No. 275/91 are anenxecj hereto and 

marked as ANNEXURE VI & VII respectiiely. 

4.11. 	That the applicants state that some of 

the employees of Geo].ogical Survey of India belong-

ing to Group 'C' and 'D and posted in Nagaland 

filed an application before this Hon'ble Tribunal 

being 0.A,No.48/91 claiming HRA at the rate ap- 

plicable to 'B' Class cities i.e. at the rate of 

15% of the pay and also for payment of compensation 

at the rate of 1% in lieu of HR. The said appli-

cation was allowed by this Hon'.ble Tribunal vide 

Judgment and order dated 26.1.93, tnothr similar 

application being O.A. No. 2/94 filed by the All 

India Postal Employees Union claiming .similar 

benefits, The said O.A.No.2/94 ,was also allowed by 

this Hon'ble Tribunal vide Judgment and order dated 

17.4,94. 

	

The applicants crave iave of 	this 

Hon'ble Tribunal to refer to and rely upon the said 

Judgment dated 26.11,93 and 17.14,94 at the time of 

contd...  
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hearing of this application. 

4.12 	That the applic:ants state that pursuant 

to the Judgment of the ApexCourt dated 160293 

all Central Government employees posted in Nagaland 

are getting House Rent Allowance at the rate ap-

plicable to 'B Class cities ie, @ 157 of pay and 

also compensation @ iX of pay in lieU of Rent Free 

Accommc,datjon 	But for reasons best known to the 

authorities the applicants who are posted at tliza- 

ram,, which is considered to be an 	"expensive. 

1oc•a].jt 	have been denied the said benefit, of HRA 

and compensation in lieu of RFA Hence the presemt 

appi ication 

S 

413. 	That the applicants state that pursuant 

to the order of the Apex Court dated 18293 the 

Govt of India fl  Department of Post vide order dated 

7394 has been pleased to extend the. benefit of 

the Supreme Court's order to all similarly placed 

postal employees posted in Nagaland Further q  the 

Govt of India fl  Department of Posts by communication V  

dated 27 i9'has approved payment of compensation 	V  

in lieu of Rent Free Accommodation @ 107 o:fpay to 

its employees but curiously enough the said benefit 

has not been exterded to the State of Nizoram 

, contd 
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Copies of the letters dated 07 394 and 

datd 270L99 are annexed hereto and marked as 

(NNEX1JRFS VIII & rx respectivy,. 

4.14 	Tt.t the applicants state that insofar 

the Centr.I Government Employees working in the 

State of Mizoram are concernpj the Central govern-

met has been maintaing absolute sil e. It an-

pears that after the letter dated 310177 issued 

by the Govt of India q  Ministry of Fiannce the 

Central Government has not taken adequate steps to 

• •• 

	

	ameiiorai.e the conditions and hardship faced by 

such employees in the matter of payment of HRA and 

compensation in lieu of RFA Although by 0 M. No 

11625/1,E 11(8)175 dated 03,0375 the Mizoram has 

been recognised as Most Ejjenjive state in the 

coun try 	yet no Positive steps have been taken in 

the matter of payment of HRA it the rate of 'E 

Class Cities i,e, @ 15% of pay and Compensation 

10% in lieu of RFA. It needs hardly be emphasised 

that apart from high cost of living rented accommo-

dation are also exorbitantly high In view of ....se 

harc: facts the appi. :Lcants are entitled to HA @ 15% 

01 pay as appl :Lc:abie to B Class cities, but for 

some inexplicable reason the Central (3over'nmnent has 

not come forward to give the relief to the appli-

cants in these hard days of inflation, 

contd,, 
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115 	That the applicants state that 	heir 

case merits cons.deration especially viewed in the 

context that the Central Government employees 

posted in Nagaland and Shillong are enjoying the 

benefitof 'B Class cities though the said cities 

are less expensive than that of Mizoram Therefore q  

the applicants have a good cause for grant of House 

Rent Allowance at the rate applicable to 	' Class 

Cities ice. @ 15% of pay and compensatin 	 in 

lieu of RFA in terms of OJls.dated 1287 and 

13.11.87. 

• 416. 	That the applicants state that they 

urged the matter in the light of the Honble Su--

preme Court's decision before the Respondents The 

applicants also pointed out that - the employees, of 

the Postal Department posted in Nagaland have been 

granted HRA at the rate applicable tp 	B' Class 

cities 	In this regard a representation has been 

submitted before the Hon'ble Prime Minister of 

India by the President of the Federation of the 

applicants on 07.06.2000. In the said representa-

tion the Federation on behalf of the applicants 

prayed for grant of HRA at 'B' Class cities rate 

together with 1% compensation in lieu of RFA with 

effect from Thereafter a reminder was 

also sent on 226200 

contd.p/- 
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Copies of the said representation dated 

07.0620 	and reminder dated 22 62ø are an- 

nexed hereto and marked as ANNEXURES - X & XI 

respectively.  

417 	That the applicant states that since 

applicants are similarly circumscribed with that of 

other Central. Govt employees posted in Nagaland, 

Shillong etc the respondents ought to have extend 

the said benefits to the applicants especially 

keeping in view of high cost of living in M.izoram 

and high cost of rented accommodating It is well 

proposition of law that when a decision rendered by 

a Court of law in respect of certain employees, it 

is incumbent upon the authrities to extend the said 

benefit to other similarly circumscribed employee 

But it is a matter of regret that same has not been 

done in the instant case. 

401E3 	That the applicants state that 	the 

applicants are entitled to HRA at the rate applica-

ble to B Class cities ie 15 % of pay and corn- -• 

pensation @ 10 of pa' in lieu of RFA. By denying 

the said benefits the applicants have been denied 

equality of opportunity which is violative of 

Article 14 of the Constitution of Indian 

contdp/- 
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Tha t the applicants state that the wrong 

committed to the applicants are continuing and 

therefore the applicants are with.in the period of 

limitation as prescribed under Section 21 of the 

Ad m in i st ra t i ye Tribunal Act 

4.20 	That this appiciatiori has been filed 

bonafide and in the interest of jutice 

5. 	GROUNDS FOR RELIEF WITH LOCAL PROVISIONS 

5.1 	For that the Govt of India having recog- 

nised the State of Mizoram a one of the most expen-

sive State in the Country cannot deny the appli-

cants the right of getting HRA at the rate applica-

ble to 'B Class cities as well as compensation in 

lieu of RFA in terms OHMs dated 19.0287 and 

13.11 .,97. 

52 	For that the action of the respondents 

in denying HRA and compenation in lieu of RFA is 

discriminatory and arbitrary and is violative of 

rights guaranteed to the applicants under Fart III 

of the Constitution of India 

For that there cannot be any Justifica-

tion in denying the benefit of HRA at the rate 

contd 	p/- 
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applicable to B Class cities to the. appiicant 

who are posted in r1iorjj where cost of living is 

higher than that of Nagaiand and Shillong to the 

aforesaid extent the applicants have been discrimi-

nated against. - 

For that it is the sttld 	proposition 

of law that if some employees are found entitled to 

certain benefits, 1 . all similarly circumscibed em- 

ployees also should be extended with similar bene-

- f i ts,. 

55, 	For that in any view of the matter the 

inaction on the part of the respondents in denying 

tI aforesaid benefits to the applicants are highly 

discrirninatory, arbitrary and cannot be Justified 

by anylegal yard stick. 

56 	For that in view of what has been ex- 

plained.aboye the appiciants bave become entitled 

for a dir-cc tion to be issued on the respondents to 

extend th aforesaid benefits to the applicants 

denial of which on the pert of the respondents have 

also caused hardship to the applicants. 

6. 	DET4ILS OF REMEDIES EXHUSTED 

- The applicants have submitted represen-

tations as indicated above q  but the same have not 

contth p/.- 
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been replied to and as such there is no other 

alternative and efficacious remedy e>cept by way of 

•filing this application. 

7. 	MATTERS NOT PREVIOUSLY, EILED OR PENDING 

BEFORE ANY OTHER COURT 

The :applicants further declare that they 

had not previously filed any application q  or ;suit 

regarding matter in respect of which the applica-

tion has been made before any court of-law or any 

other authority and/or other Bench of the Tribunal 

and/or any such application, writ petition dr suit 

is pend.ing before any of them. 

a. 	RE.IEF SOUGHT : 

Under, the facts and circumstances of the 

case q  the applicants pray that this Honble T.ribu 

nal would he plased to issue notice on the Respond 

ents to show cause as to why relief sought for 

in this application shall not be alloied, call for 

the records and on perusal of. the records and 

after hearing the parties on the  cause or causes 

that may be shown, be pleased. to grant the fo'llowin 

that may be shown be pleased to grant the fellow-

ing reliefs . 

contd...  
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a declaration that all Sroup 

'AB'C and D employees of the 

central 6overnment posted in Mizoram /arentitled to House Rent Allowance 

e rate applicable to E4 	Class 

V s ie. @ 15% of pay and 

Compensation @ 10% of the pay in 

lieu of Rent Free Accommodation with 

effect from 011086 

a direction to the Respondents. 

to release the House Rent Allowance 

@ IN of pay andcompensation @ 10% 

in lieu of Rent Free Accommodation 

to all the applicants posted 	in 

Aizawl Mizorim forthwith alonq with 

arrears with effect from 011086 

Cost of the application 	and 

(IV) 	Any other relief or reliefs 

to which ,  the appl±cant.s are entitled 

under law and equity.  

INTERIM ORDERS PRAYED FOR 

I 

contd ,p/- 
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Pending disposal of this application, 

the respondents may he directed to release their. 

currnt House Rent Allowance at the rate admissible 

to Central Government employees posted in 'B Class 

cities together with Cbmpensation in lieu of Rent 

Free Accommodation 

APPLICATION IS FILED THROUGH ADVOCTES. 

PRTICUL1RS OF I.P.O.  

I.P.O.No. 	 56382- 

Date. 	 7'//  

Payable at 

12 	LIST OF ENCLOSURES 

As stated in the Index 

Verification. 

\, 
	

contd. 
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VERIFICATION 

I Pu Laihuliana . son of Late Thang1u-

rat, aged about 47 years presently working as Pçst 

Master q Aizawi Head Post OfficeAiawi and appli-

cant No1 do hereby verify and state that the 

statements made in paragraphs 

and 12 are true to my knwledge and those made in 

paragraph 5 are true to my knowledge based on legal 

advice I am competent to sign this vrificat.iori on 

behalf of the applicants as authorised and I have 

not suppressed any material facts 

And 1 sign this verification an. . this 

day of 	 2000., 	
at Guwahati 

• 	 .. 	
\\L,A'. 	

. 	H 
Signature. 

contd -.. - pJ - 
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Annexure - I 

NORTH EASTERN HILL UNIVERSITY 
P.O.. PERMANENT CAMFUS MAWLAI SHILLONG 793 022 

F..3-12/Admn/OB-'- 	 Dated, the 17th May, 1994 

NOTIFICATION 

Sub : 	HOUSe Rent Allowance admissible to NEHU 

Employees posted at Kohima and Aiawl.. 

In accordance with the office Memorandum No.. 

2(2)/93-E.,II(b) dated 14..5..93 issued by the Minis--

try of Finance and forwarded by the UGC vide their 

letter Na.. 6-3/92(CU) dated 10.8.93 relating to re-

classification of cities for payment of HRA/CCA on 

the basis of 1991 census the Vice Chancellor is 

pleased to order that payment of HRA/ CCA at the 

rate admissible for 'B II" class cities be made to 

the NEHU employees posted at Kohima and Aizawi 

w.e..f 1.3.91. Requirement of fund for the purpose 

may be worked out and intimated to the Finance 

Officer q  NEHU Shillong with a copy to the under-

signed.. 

(Dr..A.Patton) 

Registrar. 

Copy for information and necessary action to : 

contd. 
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V.C. 	NEHU Shillong. 

Officer, NEHU, Shillong. 

a1and. Kohima! Mizoram,izawl. 

Officer, Sailary, NEHU, Shillong. 

Officer, Budget, NEHU, Shillong. 

(Dr,t. Patton) 

Registrar. 

1., 	P.S. to the 

The Fin,ance 

The PVCq Na 

4, 	The Section 

3, 	The Section 
/ 

contd, 
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Arinexure -II 

INDIAN POSTS AND TELEGRAPI-Is DEPARTMENT 
OFFICE OF THE POSTMASTER GENERAL, N.E. CIRCLE, 

SHILLONG 

AlL Supdt of P..OS q jfl N.E.Cjrclé 

Sr.. The Supdt. of POs/PMG, ,Guwahatj 

The Supdt. EMS I  '5' Dn. Slichar, 

The Supdt, P..S..D.., Gauaht.j. 

The Manger, MMS, Gauhati. 

The Postmasters (Gas) Shillong/Gauhati, 

The APMG(E)/Ap(A&M), JAG, in O..O.Shilionq. 

The H..Os.,Ett / A&T/ 861 & Mails Sec. O.O..Shil-

long. 

All Shares in Bldg. Sec.., O..O..Shillong.. 

No, Bldg.. 5-3/76 	Dated Shillong the 31.1..77.. 

Subj 

Central 

Ref 

31.1,77 

letter 

Grant of Rent free accommodation HRA to 

Govt employees posted to Mioram, 

Dtes No. 9-6/77-PAT dt 103.77 

A copy of O.M. No.. 1115/*,11(B)/76 dt 

on the above subject received through Dte's 

under reference is forwarded herewith for 

necessary action as may be deemed necesary. 

K.indly acknowledge receipt. 

3d!- 

fr Postmaster General, 

N.E.Circle, Shillong. 

Copy of letter No..11015/1/E/(B)/76 dt 31.1..77 from 

contd....p/- 
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the Ministry of Fir.(Dept't of Expenditure) New 

Delhi reg. grant of rent free accommodation House 

Rent Allowance to Central Govt. employees pasted to 

Mizoram. 

The undersigned is directed to convey 

the sanction of the President to' the grant of rent 

free unfirnished accommodation to the Central Govt.. 

employees having all India transfer liability and 

pasted to the Union Territory of tlizoram, or house 

rent allowances in lieu thereof at the rates men-

tioned below : 

Pay range 	' 	 Rate 

- Upto Rs.. 560/- 	,. 	157.. of'pay. 

Rs.560- 599/- 	 Amountby which pay falls 

short of Rs. 644/-.. 

Rs..600/- and above 	7.57.. of pay subject to 

maximum of Rs. 200/- 

These orders will take effect 	from 

1.1.1977. 	 V 

In their application to the persons in 

the Indiab Audit & Accounts Deptt, these orders 

- issue in consultation with the Controller and 

Auditor General of India fl  New Delhi. 

- 	

' 

 

10 	 con td... c/ - 
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ANNEXURE 	III 

NO 1113/2/86-E-II (b) 

GOVERNMENT OF INDIA N  MINISTRY OF FINANCE (DEPART - 

MENT OF EXPENDITURE) 

New Delhi the 23rd .Septemberi986 

OFF I CE MEMORANDUM 

Sub 	Recommendation of the fourth Pay Commis- 
ion s  Decision of the Government relating to 
grant of Compensatory '(City) & House Rent. 
Allowance to Central Government Employees 

The undersigned is directed to say that 

consequent upon the decisIon taken by the Govern-

ment on the recommendation of the Foruth Pay Com-

mission reiting to the above mentioned allowances 

vide this Ministry's resolution No 14(1)/IC! 86 
I 

dtd 13th September y  1986 the President is pleased 

to decide that in modification of this MiniEtry 

NoF2(37)- F-II(B)/64 dated 27111985 as 

amended frOm time to time for compensatory (city) 

and House Rent Allowances to Central Government 

employees shall 4  be admissible at the following 

rates a - 

COMPENSATORY 
(CITY)ALLOWANCE 

Pay Range 	- Amount of CCA in class of cities 

(Basic Pay) 
A 	B-i 	B-2 

Below Rs 95/- 	 30 	 25 2 

contd ... p/ 
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Rs. 950 and above but 
below 	Rs.1000/- 45 35 20 
Rs...1500 and above but 
below Rs.2000 . 	 75 50 20 
Rs.2000 and above 100 75 20 

Note 	For 14 special localities where C.C.A. at 
• 	 the 	rate 	applicable to B-2 class city 	are being 

paid, 	fresh orders will be issued separately. 

II)HOUSE RENT ALLOWANCE 

Type of acco- Pay range in Amount of HRA payable pm 
rnmodation to revised scal  
which ent.iti- es or pay for 4,B/1B2 C class Unclas 
ed. entitlement class cities sified 

	

cities 	 places 

750-949 	150 	70 	30 
950-1499 	250 	120 	50 
1500-2799 	450 	220 	100• 
2800-3599 	600 	300 150 

H.R'.A. at above rates shall be paid to 

all employees (other than those provided with 
( 

Government owned/ hired accommodation) 	without 

requiring them to produce rent receipt. Those 

empiyees shall however, be required to furnish a 

certificate tothe effect that they are incurring 

some expenditure on rent/contributing towards rent 

H.R.A.at above rates shall also be paid to Govenm-

nent employees living in their own houses subject 

to their furnishing certificate that they are 

paying/ contributing towards house or property tax 

or maintenance of the hosue 

Where H.R.A. at 15 percent of pay has 

been allowed under special ordrs the same shall be 

given as admissible in A. 1  B-i, and 8-2 class ci- 

contd ... p/- 
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ties. In other cases covered by special order, HRA 

shall be admissible at the rate in C Class ci,ties 

In both these cases there shall be no upper limit 

for payment of HRA 

4 	 The other condition at present applica- 

ble for grant of HRA in cases of hearing of accom-

modation and other categories shall continue to be 

applicable V  

5. V 	Pay for the purpose of those orders, 

will be 'pay' as defined in FR9(21) (a)(i) 	In 

the case of persons who continue to draw pay in the 

scales of pay which prevailed prior to 11198 	it 

V  will include in addition to pay in the pre-revised 

scales dearness pay, dearness allowance, addition-

al Dearness Allowance Ad-hoc DA and interim relief 

approriate to that pay, admissible under orders in 

existence on 3112.85 

6. 	 These orders shall be effective from 

110L1966 the period from 111986 to 30.9.196,the 

above allowance will be drawn at the existing rates 

on the national pay in the pre-revised scaled V 

7.. 	These orders will apply to civilian 

employees of the Central Government belonging to 

Group 'B', 	'C' & 'D' only. The orders will also 

	

- 	 contdp/ 
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apply to the Group ''C & 'D 	civil employees 

paid from the defence Services Estimates 	In 

regard to Armed Forces Personnel and Railway Em- 

ployees 	separate orders will be issud by the 

Ministry of Defence and. tepartTnt of Railways 

respectively.  

In sofar as the persons serving in the 

Indian Audit and Accounts Department are concrned 

this order issues after consultation with the 

Comptroller and Auditor General of India. 

Hindi version of the order is attached. 

• 	 Sd!- 

(E.F.Vrma) 

Joint Secretary to the Government of India 

To 

All Ministeries and Department of Government of 

India etc. as per distribution list. 

Copy forwarded, to C&AG and tJPSC etc with usual 

numbEr of spaie copies as per standard endorsement 

list. 

Jcjr 

S 	 contd ... p/ 
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ANNEXLJRE -IV 

G.L.,M.F., 	O.M. 	No. 	115/4/86-E.II(B) 	dated 

19.02.1987 

Grant of compensation in lieu Of Rent free accommo-

dation. 

The undersigned is dircted to r'fer to this 

Ministrys O.M.No. F,3(2)/E.Ii(B)/73 dated. 3,9.1974 

read with the O.M.N11021/7/E/.'II(B)/75 	dated 

28.3.1978 and OM No. 13016/2/85-E.II(B) 	dated 

29.4.1985 on the subject cited above nd to say that 

revised orders have been issued in this Ministry's 

O.M. No. 11013/2/85-EII(B) dated 23.9.1986 for 

4 grant ofHouse Rent Allowance to Central Government 

employees belonging to Group 'B'C' and 'D' with 

effect from 1.10.1986 on the basis of the 

recommendations of the Fourth Pay Commission as 

acceptedby the Government for these categories of 

employees. HRfA in terms of these orders will be 

payable to all employes (other than those provided 

with Government owned/hired accommodation) withut 

production of rent receipts. Interim orders have 

also been issued in this Ministry's 

O.M.N.11020/6/86E.II(B) dated 24.9.1986 to the 

effect that pending issue or orders on the question 

of recovery of flat rate of licence fee for 

Government accommodation based on furth Pay Commis-

sin'srecommendations, the recovery of licence fee 

COPI 
	 contth..p/ 



I 	 - 

4 	
* 

for Government accommodation would continue to be 

made at the rate at which the licence fee is being 

recovered now. In other words 1  pending further 

orders the licnce fee liability of Government 

• employees is not to be revised based on change- in 

the pay scales and consequent change in the pay of 

the ailottee. 

21 	 The existign scheme of compensation in 

• 	 lieu of Rent free Accommodation in the light of the 

• orders dated 23.9.1986 and 24.9.1986 has been 

reviewed. The President is pleased to decide that 

Central Government employees belonging to Groups 

•'I3' 'C' and 'D'• working in various classified 

cities and unclassified cities will be entitled to 

compensation in lieu of Rent free Accommodation as 

under - 

(I) 	Amount charged as licence fee for Government 

accomrnodation from employees similarly placed but 

not entitled to rent free quarters 	and 

(ii) House Rent Allowance admissible to corre-

sponding employees in that classified city/ unclas-

sified place in terms of the r-odrs dated. 23.9.1986 

	

• 	 referred to in para 1. 

NOTE .; For the purpose of the abvoe orders the 

amouritcharged as licence fee for Government accom-

madation will be taken as 1% of the monthly emoul-

ments (7'% in the case of employees drawing pay 

below Rs. 470) calculated with reference to 'Pay' 

contd. 
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in the pre-revised scales that they are drawing or 

they would have drawn but for thir option, if any, 

for the revised scales of pay. 

3. 	 'Pay' for the purpose of HRA component 

of compensation in terms of the above arders 	will 

be 'Pays as defined in FR.9(21)(a)(f). In the case 

of persons who continue to draw pay in the scales 

of pay which prevailed prior to 1.11986, it will 

include in addition to pay in the pre-revised -

scales, dearness allowance, additional dearness 

allowance, ad hoc D.A. and interim relief 

appropriate to that pay admissible under orders in 

istence on 31121985 

These orders shall be effective from 

1.10.1986.  

For Group '' Central Government employ- 

ees e>dsting orders for compensation in lieu of 

Rent free Accommodation shall continue to apply 

until further ordrs 

6. 	These orders will apply only to the 

incumbents of posts which have been specifically 

•  made eligible for the concession of rent free 

accommodation under Government orders issued with 

i-eference.to para 2of Ministry of Works and Housing 

and Supply's O.M. No,12/11/6/CC-I dated the 2nd 

(iugust, 1960 

- 

cj 	E TRLE COPY 	 contd. ..p/- 
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ANNEXURE -V 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

OFFICE MEMORANDUM 

N0..11015/4/86-E.II(B) 	Dated 13th November 1987 

Grant of Compensation in lieu of rent-free accom- 

modtion. 

The undersigned is directed to refer to para 

I of tlis Ministry's Office Memorandum of even 

number dated 1921987 regarding Central Govern-

ment employees belonging to Groups 'B', 'C' and 'D 

nd also para I of O.Mof even number dated 

2251987, regarding Centrl. Government employees 

belonging to Group'A' on the subject noted above' 

and to say that consequent upon fixation of flat 

rate of licence fee for residential accommodation 

under Central Government all over the country Cide 

Ministry of Urban Development (Directorate of 

Estte)'s O.M.  

.Dated 7.8.1987, the President is pleased to decide 

that Central Government employees belonging to 

Groups 'A'"E4''C' and D' working in various 

cities and unclassified places will be entitled to. 

compensation in lieu of Rent free accommodation as 

under 

COO 
ç© 	
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(i)Amount charged as licence fee for 

Government Accommodation as fixed in 

terms of Ministry of Urban Development 

(Directorate of Estte)'s above mentioned 

O.M.dated 7..81987 and 

(ii) House Rent Allowance admissible to 

corresponding employees inthat classi-

fled cityiunclssified place in terms of 

para I, of the Ministry's O.M. 

No..1113/2/6-E.,II(B) dated 	23..1986 

for Centrl Government employees - belong-

- ing to Group"A'. 

2.. 	Other terms and conditions for admissibil.ity 

of compensation in lieu of accommodation indicated 

in this Minlstrys Office Menarandum,dated 

192..1987 and 2251987 remains the same 

3. 	These orders shall take effect from L7.1987.. 

\ 

I 

• 	 Co 

Cp 
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ANNEXURE -- VI 

CENTRAL ADMINISTRATIVE TRIEUNAL GUWAHATI BENCH 

GIJWAHATI 

ORIGINAL APPLICATION NO. 42(6)189 

	

Date of decision 	31 October, 1990 

Shri S.K.Ghosh s  son of aite Satish Chandra 

Ghosh resident of Dimapur Town4 District 

Kohima and employed as Transmission Assist-

ant 4, Carrier Station4 DimapUr. 

Shri Dipak Chowdhury, son of late P.N. 

hury 1  Sorting Asstt.Dimapur Post Office, 

Dimapur, resident of Dimapur. 

3, 	And' 105 othrs 4  a list of their names 

enclosed. 

.,. Applicants. 

-Versus- 

Union of India g  

represented by the Secretary, 

Telecommunication, New Delhi. 

• 	 2. 	The Director Geperal 4 Telecommunication, 

Sanchar Bhawan4 New Delhi. 

The Director General4 Past 4 Dak & Tar Bhawan 
/ 

New Delhi., 

The Chief General Manager4 Telecommunciation 

North East Circle 4 ShillDflg. 

con td. • p1- 

j1 



.-  44, 

-k 
\ 

S  S.  

The Post Master General,North East Circle, 

hi-l1ong. 

The Telecom District Manager' 

Nagaland DiviSi.°fl, Dimapur.. 

The Director of postal Serviceso  

Nagaland, Kohima. 

Respondents. 

For the Applicant 	Mr.N.N,Tir" 	
Advocate. 

For the Respofldeflt5 Mr.S.Ali, Sr. C.G.SC. 

CORAM 

THE HONBLE SHRI K.P.ACHARVA, VICE CHAIRMAN 

THE HON'BLE SHRI J,C,ROY!l MEMBER(AIN1ST1' 

3 U D GM E N T 

______ 	
In this application under SectiOn 19 

of 

the Administrative Tribunals Act Shri S.K.GhOSh 

and 15 other Group 'C and Group 'D' 
empiOYeCS of 

the Telecommunica . tions and the Postal Departments 

of Nagalarid pray for an roder .eclariflg theme1ig 

ble to draw house rent allowance as admissible to 

employees posted in 'B 	class cities. Brief ly 
'S 

stated the facts of the case are that Telecom and 

Postal employees posted anywhere fl Nagaland were 

provided with rent' free accommodation. If they were 

not given Government accommodation, they were 

entitled to House Rent Allowance (HRA for short) as 

in B' Class cities. This was 
according to an order 

cantd...P/ 
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of Director Gererai Post and Telegraph 	dated 

8.1.1962. The question of payment of H.R.A. arose 

only when government quarters were not alloted to 

these employees. For the period January 1974 to 

Decen 	1979 such employees draw HRA @ 15% of 

ir pay and an additional H.R.A. '@ of 10% of 

their pay. At that time HRA for 'B' Class Cities 

used to be @ 15% of the pay. From January 1980 to' 

April 1980 the additional HRA @ 10% was discontin-

ued and the employees were given HRA @ 15% that is 

as in 'B' Class cities . the additional HRA drawn 

from 1974 to 1979 were also sought to be recovered 

from their pay. Being aggrieved some such affected 

employees filed petitions in this Bench against 

such recovery. These petitions constituted the 

subject matter of G.C.No.154/88 G.C.No.155/88 and 

G,C,No.156/88 and were decided on 22.2.89. On the 

basis of the Judgment of this Tribunal the recovery 

of additional HRA already paid was stopped. From 

May 1980 onwards the grant of HFA for Telecommuni-

c:ations and Postal Employees were governed by 'the 

orders contained in the Dy.Director General's (FB) 

D.O.letter dated 31.10.1981 addressed to the F'ost-

master General Shillong. A copy of this order 

appears as Annexure A-i 0f this application. Ac-

cording to this decision., the HRA- was reduced from 

15% to 7 1/2% of the pay but protection of the 

f 
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allowance at earlier rate was given to the employ-

ees who were borne of the roll and working in 

Nagaland on and before 1.5.1980. In their cases 

only in addition to 7 1/2 % HRA another additional 

7- 1/2% of aflwoance were cbntinued to he paid as 

personal allowance. But anybody who was appointed 

or transferred. to Nagaland after 1.5.1980 were 

netitled to HRA @ 7 1/2 7.. After 31.3.1986 hwev-

er, in the matter of HRA the IV Central Pay Commis-

sion's (IV C.P.C.I for short) recommendations were 

implemented. According to these recommendations 

employees drawing basic pay' from Rs. 750 to 3590 

were divided into four groups and the cities were 

also divided into three categories of cities.The 
- 

HRA was payable at determined rate for each block, 

of pay ,  at a pumpsum rate according to the three 

categories into which the cities' were classified. 

Calculating HRA as a percentage of the basic pay 

was discontinued. But sEill the lumpsum abount in 

each block of pay bore some unfiorm 

relationshipwith' themean pay of the block. A copy 

of the Government order regulating the HRA IV CPC 

is available at Annexure A-7 of the petition. The 

petitioenrs claim that even after this change of 

calculation of HRA and adoption of the slab system 

in effect s  they are getting HRA as prescribed for 

'C Class cities and approximately @ 7 1/2 7. of 

their pay. The petitioners, therefore, feel ag- 

con td.. p/ - 
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grieved and 	pray for grant of HRA at 	the 	higher 

rate as prescribed for 'B' 	class cities. 

2. 	 The petitioners' prayer is based oh the 

fact that according to. the DO P&T letter dated 

8.1.62 (tñnexure -3) Posts and Telegraph staff 

posted in Nagaiad ( at that time called NHTA) who 

were not provided rent-free accommodatin were 

allowed to draw HRA at the rates applicable to 'B' 

Class cities, Fromr1962 up to April 1980 these 

employees have been drawing HRA at this higher, 

rate, At that tiem Central Government employees 

posted in 'B' Class cities were allowed to draw HRA 

@ 15%. By DO P&T's letter dated 31.10h81 the allow-

ance were brought down suddenly to 7 1/2 7.. Of 

course emp].oyees who were already drawing the 

allowance at the higher rate and where in service 

at Nagaland prior to 1,5.80 were protected by grant 

of personl allowance. But from the1,4.586 when the 

basis of grant of HRA was changed (according to the 

recommendations of IVC,P,C.) they were given HRA 

clearly and openly at the lwoer rate •applciable to 

'C' Class cities. The appiciants stress that noth--

ing has happened during this period to warrant the 

downward revision. They point out that the employ--

ces of the State of Nagaland get house rent allow-

ance @ 17 1/2% of their basicay (Annexure A- 4) 

COVY con t d.., p/ - 
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that the Raiiwayscontinues to pay their employees 

posted in Nagaiand HRA as admissible to 'B' Class 

cities (Annexure A-5) and that employees of the 

Khadi CcDmmission NEPCO etc. also draw HRA equiva- 

lent to that for 'B class cities0 They therefore 

pray for an order declaring them eligible to HRA at 

par with '8' Class cities as laid down in Annexure 

-7 which is a copy of Government of Indiaq MiniS 

try 	of 	Fiannce the office Memorandum No0 

11013/2/86-E. 11(8) dated 23.9.86. Their further 

prayer is to order that this would be effective 
41-  

from May 1980 onwards. 

3. 	On behalf of the Central Government a written 

statement was filed fol . lowed v  on our ordrs by a 

c:larificatory statement. In this none of the facts 

mentioned by the petitioners and summarised in the 

above paragraph were disputed. Their contention is 

that the HRA at 1% had to be reduced to 7 1/2 7. 

as the Ministry of Finance issued a clarification 

on this subject for, all Central Government employ-

ees posted in Nagaland and the Posts and Telecom-

muncications department have to fall in line with 

the general instructions of the Union Ministry of .  

Fiflance. They further point out that the orders 

govthrning the Railways employees. 1  Khadi Commission 

and NEPCO are not applicable to the presnt peti 

ç30 	
contd ... p/- 
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tioner., But basice.11y their' case for reducing the 

House Rent Allowance rests on D.Oletter dated 

311081 written by the DyDirectar General (FB) of 

the Posts and Telegraph Department and addressed to 

the Post Master General and the General Manager.1 

TO-lecommunication o  Shillong A copy of this DO 

letter is available at Annexure - A-i, which is 

reproduced in full below . 

The HRA to P & I and other Central Govern-

ment emplyees in Nagaland was recently dis-

cussed in the Ministry of Finance. The Minis-

try of Finance have not agreed to tje cpmto-

miamce pf tie H.R.A. at 15% and mentioned that 

after the issue of clarification all the other 

Departments have revised H.R.A. to 7 1/2 % 

and the P& T Department should have also 

fallen in line.. 

• 	 After detailed dIscussions, the Ministry 

of Finance have agreed to the continuance of 

the allowance at the same rte to P&T staff who 

were in receipt of 15% HRA prior to issue at 

the clarification by Ministry of Finnce 	Out 

• 	of this 7 1/2% will be treated as HRA and the 

balance as allowance personal to the employees 

- concerned All the officials who have joined 

their posts in Nagaland after the issue of the 

clarification by the Ministry of Finance s  

3T111ED 	 contd.p/-  
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including those recruited afterwards would be 

eligib].e only for HRA at 7 1/2X 

((indly confirm that HRA is being paid 

only at 7 1/2 to the staff who joined Naga-

land after April 1980. The payment of HRA in 

the case of those officials who were receiving 

HRA at 15 X prior to April q  1980 may be t-e-

vised as HRA @ 7 1/2% and 7 1/2Y personal 

allowance from that date. 

Best wishes. 

Sd!- 

t).D.(FS) 

4 	 We heard MrNNTjrkha, counsel for the 

applicant and MrS.A1i q  the Sr. Standing Counsel 

for Government of India in some detail. There is no 

discpute that the former N.H.T.A(Naga Hills Tuen--

sang Area) and the present Nagaland was considered 

as a specially difficult area for rented acommoda-

tion. For the purpose of H.R.A. Government claissi-

fied the cities and towns on thn basis of their 

population and paid higher ailowance in more popu-

lar cities because the rent structure is higher in 

such cities. Since Nagland irrespective of the 

stations of the entire territory., was considere das 

difficult area from the point of view of availabil-

:ity of rented house q  all P & I employees posted 

çUWD 	
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there either dot rent-free quarters or, where such 
7 	- 

quarther could not he provided, by the Government. 

were given house.rent at the rate applicte to 

Class cities. This situation cont:Lnued from 1962. 

The rate of HRA .1iay be reduced with efflw< of time. 

,The only reason for doing so can be that the spe-

cial difficulties which exicited from 1962 onwards 

have since been ameliorated. This can conceivably 

happen q  with the development of the area in ques-

tion. The housing stock may improve to such an 

extent that rented house at reasonable rate may be 

avilable. In thisaseq however g  the respondents 

case solely rests on what is stated as Annexure A-i 

which is reproduced in full in the preceeding 

paragraph. Since no such reason is given for the 

downwards revision effected in complaice to the 

document at Annexure A-i is arbitrary and cahnot be 

sustained. We further. find that according to the 

formula adopted after the IV CPC HRA is payable to 

the Central Government employees posted even in 

unclassified places. From Annexure A-7 it is clear 

that this allowance at a flat rate is payable - 

without production of rent receipt. It appears to 

us that the HRA ia paid by the Central Government 

for compensating an employee on account of his 

residential accommodation in the place of posting. 

So long s. t 1his place of posting is not shown to 

have undergone any improvement in the matter of 

,contd...p/- 
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availability and rent of hired accommadation q  any 

alteration of the rate o,f HRA will remain arbitrary 

and unjustified- In this viewof the matter we feel 

inclined to allow the application. 

5. 	The applitation is alloweth The peti- 

tioners shall be entitled to House Rent Allowance 

appic:iable to Central Government employees posted 

in B' Class cities which includes the classifica-

tions B-i & B-2 The order contained in, the Dy.  

Director Generals letter dated 311981 (nnex-

ure -1) is quasheth irrears of the allowance 

counting from the 18th of May, 1960 shall be paid 

to the petitioners within a period of 12 days from 

the date of receipt of this order.  

No costs 

Sd/- VICE CHAIRtIAN 

- 	 Sd!- MEtIBER(A) 

- c'J 

S 
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ANNEXURE -VII 

IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NO.2705 OF 1991 

419566 

Union of lndia & Ors 	Appellants 

versus 

Shri S0K.Ghosh & Ors, 	. Respondents. 

OR D E,R 

Group 	'C' 	and 	'D' 	enployees 	of 

Telecommunjcatjon and Postal Department posted in 

the State of Nagaland approached the Central Admin-

istrative Tribunal, Guwahati seeking a direction to 

the Union of India to pay them the House Rent 

Allowance at the rate as admissible to the employ-

ees posted in B class cities. The Tribunal al-

lowed thepraye.r in the following terms : 

	

The application is 	alloed. 	The. 
petitioenrs shall be entitled to House 
Rent Allowance applicable •to 	Central 
Government employees posted in 'B' Class 
cities which includes the classification 
B-i. & B-2 The order contained in the Dy0 
Director General's letter dated 30.1081 
(Annexure - A- i) is quashed. Arrrears of 
the allowance counting from the 18th of 
May, 	1980 	shall be 	paid 	to 	the 
petitioenrs within a period of 120 days,' 
from the date of receipt of this order." 

This appeal by way of special leave is by the 

CO 	 contd . 
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Union of India agaisnt the Jduqment of the Tribu-

nal. The cities in the State of Nagaland have not 

been claissfied and as such the general order 

prescribing House Rent Allowance for different 

cisses of cities could not be made applicable to 

the State of Nagaland. It wa under these circum-

stances that the President of India issued an order 

dated Jauary 8 V  1962 granting House Rent Allowance 

to the P & T staff posted in the State of Nagaland. 

The relevant part of the said order is as under. 
11 1.(iii) Rent free accommodation on a 
scie approved by the local administra- 
tion. The P & I stff in NHTA who are not 
provided with rent free accommodation, 
will, however, draw H.R.A. inlieu thereof 
at the rates applicable in 'B' Class 
cities contained in Col.4 paragraph 1 of 
the Ministry of Finance O.M.No2(.22)-EII 
(B)! 60 dated the 2nd August, 1960. 

This appeal by way of special leave is by the 

Union of India against the Judgment of the Tribu- 

nal. Ehe cities in the State of Nagaland have not -.--- - 

been classifiedand asuche general order 

prescribing House. Ren.t...A,__1_1_owancg for different - 	 - 

clases of cities could not be made applicable to = - 

the State of Nagaland. It was under thse circum- 
----.-- -- 	8__ 

stances that the President of India isued an order 

dated Januay 8, 1962 granting House Rent Allowance 

to the P & T staff posted in the State of Nagaland 

- The relevant part of the said order is as under - 
"1.(jjj) Rent Free accommodation on a 
scale approved by the local administra-

• 	tion, The P&T staff in NHTA, who are not 
provided with rent free accommodation, 
will, however, draw H.R.A. in lieu therof 

contd. 
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at the rates applicable in 'B' Class 
cities contained in Cole 4 paragraph lof 
the Ministry of Finance O.M.No2(22)-
EII (B)/60 dated the 2nd August q  196' 

It is clear from the order quoted above that 

the P & I employees posted in the State of Nagaland - 

are entitled to rent free accommodation or in the 
S 

alternative to the House Rent Allowance at the 

rates applicable in 'B' Class cities5 The Presiden-

tial order equates the cities in the State of,  

Nagaland for the purpose of House Rent Allowance to 

the.cities which have been classified as 'B' clas 

Initially the House Rent Allowance was being 

paid at the rate of 7 1/2 percent ini the State of 

Nagaland. It was increased to 15 percent 'in the 

year 1973. From 1979 the House Rent Allowance again 

reduced to 7 1/2 percent. It is not necessary for 

us to go into the rates of the House Rent Allowance 

at various stages because the question for our 

consideration is whether the respondents are enti-

tled to the House Rent Allwoance as provided for 

'B' class cities by the IVth Central Pay Commission 

recommendations which were enforced with effect 

from October 1, 1986. 

It is not disputed that the Presidential 

•rder dated Januay 8 1962 is still operative. We 

are of the view that the State of Naqaland having 

been equated to 'B' Class cities by the Presiden-

tial Order the respondents are entitled to be paid 

contd ... p/- 
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the House Rent AllwoAnce at the rates which have. 

been prescribed for the Central Government employ-

ces posted in B' class cities. Cnsequently,, the 

respondents are entitled to be paid the Hosue Rent 

llwoance af the rate which has been prescribed by 

the IVth Central Pay Commission recommendations for 

'B class cities. 

The Tribunal allowed the applIcation of the 

respondents on the folowing reasoning : 

"There is no dispute that the former 

NH.T.A(Naga Hills and Tuensang Area) and 

the present.Nagaland was considered as a 

specially difficult area for rented 

accommodation. For the purpose of HR>A> 

Government classified the cities and 

towns on the basis of their population 

and paid higher allowance in more popular 

cities because the rents structure is 

higher in such cities. Since Nagaland 5  

irrespective the stations considere da a 

difficult area from the point of vi'ew of 

availability of the rented house all 

P & I employees posted there either got 

rent-free quarters or,, where such quarter 

could not be provided by the Gdvernment 

were given hosue rent atthe rate ap-

plicable to B class cities This situa- 

contdp/- 
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tin continued from 1962 The rate of HRA 

may be reduced with efflu< Of time the 

only reason for doing so can be that the 

special difficiuties which excitd from 

1962 onwards have sicne been ameliorated 

This can conceivable happen, with the 

development of the area in question, the 

hosing stock may improve to such an 

extent • that. rented house at reasonable 

rate may be available. If that was the 

situation a downward revision of HRA or 

even its complete discontinuance would 

have been .iustifieth In this case, howev-

er, the respondnets case solely rests on 

what is stated in Annexure A-I which is 

reproduced in full in the preceeding 

paragraphs Since no such reason is given 

for the downward revision we have no 

other alternative but to hold that the 

revision effecte din compliance, to the 

document at Annexur A-li's arbitrary and 

cannot be sustained. We further find that 

according to the formula adopted after 

the IV CPC HRA is payable to the Central 

Government employees posted even in 

classified places. From Annexure- A/7 it 

• 

	

	is clear, that this allowance is at a fiat 

rate is payable without production of 

con td.. . p/ - 
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rent receipt It appears to us that the 

HRA is paid by the Central Governmnt for 

compensating an employee on account of 

his residential acom'modation in the 

place of posting. So long as this place 

of posting is not shown to have undergone 

any improvement in the matter of avail-

ability and rent of hired acccjmmodation 

any alteration of the rate of. HRA will 

remain arbitrary and unjusti'fi:ed. In this 

view of the matter we feel inclined to 

allow the appiciation. 

We see no infirmity in the idugment of the 

Tribunal' under appeal.We agree with the reasoning 

and the conclusions reached therein We are, 

however q  of the vieW that the Tribunal was not 

Justified in granting arrears of House Rent Allow-

ance to the respondents from May 18, 1980. The 

resppdents are entitled to the arrears only with 

/fect from October 1, 1986 when the recommenda-

tions of the IVth Central Pay Commission were 

enforced. We direct accordingly and modify the 

order of the Tribunal to that e<tent. The appeal is 

therefore. disposed of. No costs. 

New Delhi 	 Sd/- KLIldip Singh J. 

February 18,1993 	 sd/- N.M,Kasiiwal J. 

ØCO 
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ANNEXURE 	VIII 
GOVERNMENT OF INDIA, DEPARTMENT OF POSTS 

NEW DELHI 110001 
\ 

No. 8-40/87-pAp 	 Dated 7/3/94 

To 

The Chief Post Master General, 
N,EPostal Circle,  
Shillong 789001. 

Suhj 	Implementatjn of the Jdugment of the Hon 
ble Supreme Court of India in Civil, Appeal 
No. 2715/91 - Unin of India Vs Shri S.K.  
Ghosh & Others regarding Rent free ccomm-
odation 

Sir q  

I am directed to invite a reference, to 

this office lefter of even No dated 11.61993 :on 

the above subject vide which this fof ice has 

issued instructions directing you to imlement the 

idugment of Honbie Supreme Court of India, in the 

above referred Civil appeal order before 1761993 

limited to the applicants oniy. The cas has been 

further examined in consiutation with the Depart-

ment of Expenditure, Ministry of Finance. 

The President is now pleased to deciee 

that the benefit of the Honble Supreme Court 

Judgment may be allowed to all similarly piced 

postal employees posted in Nagaland1 

You are also requested to send a report 

regarding existing status of rent free accommoda-

tion within 20 days of ther eceipt of this letter.  

•G CC? 	
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. 	
This issues with the concurrence of 

Fihance Advice vide their Diary No. 827/FA/94 dated. 

2.3.94. 

Yours °-faithfully q  

(LJ.BANERJEE) 

ASSIT DIRECTOR GENERAL C FE-Il) 

Copyto 

The Director of Audit P & T q  Delhi 

Director of Accdunts (Postal) ShilI.ong 	: 

• Director of AUdIt q  Shillong. 

	

4, 	FinancePidvjce Section 

Cheif PMG 9  Assam Circle s  Suwahati•, 	. 

Sanction File 	 .. 

Office Copy, 	 . . 

	

B. 	P&T Section Sanchar Bhawan, 
 

?CO 	 / 
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• 	 ANNEXURE -IX 

GOVERNMENT OF INDIA 
MINISTRY OF CONMUNICATION q  DEPART1MENT.OF POSTS 

GOVERNMENT OF IDNIA 

MINISTRY OF COMMUNICATIN, 1  DEPARTMENT OF POSTS 

No.4-52/98.-F•Ap 	 Dated 27.0.1999 	\ 
To 	 - 

The Chief Postmaster Genera1 

N.ECircIe q  

Shillong. 

Subject g Payment of compensatjn in lieu of rent 

free acornmodatjon at the rate of 10% of 

pay. in the revised scale of pay. 

Sir q  

I am direc ted to refer to your office 

letter/FAX NQ..Est/2123/Rlg/Corr/III dtd 23.12.9e 

on the above subject. The case has been examined at 

this end and it. has been decided that the benefit 

of 107. of Spay (including the revised pay scale 

w.e.f, 1.1.96) as compenation in lieu of rent free - 

accommodation may be extended to the petitioenrs 

only as per the directive of the court which is as 

per the clarification received from the Ministry of 

Finance. Payment will be subject to further clan- 

con td . p/ - 
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fication that would be obtained from the Ministry 

of Finance in this matter. If it is found Subse-

quently that any an' unintended benefit accrLed to 

the petitioners q  that would be recovered on receipt 

of such clarification /decision of Ministry of 

Finance. This may please be brought to the-notice 

of all concerned staff, 

(Karuna Piilai) 

Director (Estt) 

41 
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ANNEXURE -X 

/ 

CENTRAL GOVERNMENT EMPLOYEES FEDEREATION OF MIZORAM 

GENERAL HEARD QUARTERS : AIZAWL MIZORAM 

PIN 796001 

Memo No MZ/FED/Pr-2000/10 	Dated Aiawl the 7th 

June., 2000. 

To 

The Hon'ble Prime Minister,  

Government of India fl  

New Delhi 110 001, 

Subject: 	y.ment of House Rent Allowance t 

Class City rate and Co mpensation in lieu of Rent 

Free Accommodation at the rate of lOX to the Cen-

tral Govt EMP_1P_y_es pgsted.inNoram state . 

Respected Si.r q  

I beg to approach your honour with a few 

lines of prayer to look into the plight of Central 

Govt employees working in the State of Mioram 

Of necessity, the employees of different 

Central Government: Departments working in this 

remote State have formed Central Govt Employees 

Federation of Mioram with headquarters at Aizawl 

to co-operate with the authorities in the function-

ing of Govt machinaries in the State and to look to 

the welfare of the empioyes by actuating co-ordi- 

ccntd.p/- 
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nation between the different departments and organ-

isationci of' the Central Governments 

It is 	a fact which your honour 	my 	be 

aware of that Mizoram is one of the most 	expensive 

- 	 states in.the country and accordingly the Govt of 

India has rightly recognised this area as 'Expen- 

sive Loca1ity 	vode ON Nb.. 11625/IEII(B)/75 dtd 

3..08.1975. It may be added further that Aizawl 

city is higher than Shillong and Nagaland in regard 

to cost of livin and also cost of taking accommo-

dation on rent The Central Government employees 

working in Shillong and Nagaland are being paid 

House Rent Allowance at '' Class city rate while 

the employees blonging to different Departments of 

the Central Goverrrnent posted in Mizoram are denied 

the benefit of this enhanced rate of House Rent 

Allowance.. Taking all this factors into considera-

tion q  the authority of North Eastern Hill Universi-

ty has aliwoed payment of House Rent Allowance at 

• 'B Class City rate to the University employees 

posted at Aizawl at par with the rate obtaining at 

Shiliong and Nagaland vide Notification No..F..36 

12/Admn/88 dtd 175..1994... It may kindly be borne 

in midn that the employees of North Eastern Hill 

University that be.longs to Central Government and 

other employees of all Central Government Depart- 

OVI  con td. . 
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ments working in the State of Mizoram are placed in 

not merely similar but in exactly idential sitau- 

tion in regard to justification for grant of House 

- Rent Allwance at 'B' class city rate. 

Secondly the Department of Post in the 

Ministry of Communication has approved payment of 

compensation in lieu of Rent Free Accommodation at 

the rate of 10% to its employees who are entitled 

to Rent Free Accommodation but not provided with 

Government Quarter vde No.4- 2/99--pp dtd 

27.1,1999. But this concession is not extended to 

Mioram. - 

• 	 I would 	therefore,q  on behalf of 691 

• members of this Federation request your honour's 

intervention in the matter and cause sanction to 

payment of House Rent Allowance at 'B' class city 

rate and also at the rate of 10% in lieu of Rent 

Free Accommodation as compensation at par with the 

rates being enjoyed at Shi1long Nagaland and 

elsewhere in the country. 

Mention may be made that 'B' class city 

rat of House Rent Allowance has been sanctioned to 

the Central Government emplciyees in Nagaland with 

effect from 1.10.1986, On that basis we are com-

pelled to make our claim for the enhanced House 

Rent Allowance with effect from 1.10.1936 and 

compensation in lieu of Rent Free Accommodation at 

• 10% of basis pay including the revised pay with 

V 
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effect from 111996. 

Your honour may kindly instruct the 

concerned Departments to do the needful in the 

light of the prayer made in this memrandum 

And for such act of sympathy 'towards 

amelioration of the plight of the members 4  thi 

Federation shall remain ever grateful to your 

honour. 

Thanking you, 

Yours faithfully, 

(LALHULIAN1) 

President, 

Central 'Govt Employees 
/ 

Federation of Mizor.am 

Hqrs Aizawl 79601 

Copy forarded for information and necessary action 

to 

The Secretary, Informatin & Broadcasting, 

Shastrj Bhawan, 'A' Wing s  Room No. 654, New Delhi 

110001. 

The director General, AIR, Akashvani Bhawan, 

Sansad Marg, New Delhi 11001. 

The Deputy Director General (NER), 	AIR, 

Guwahati 7813, 

contd ... p/- 
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4.. 	The Station Dirctor AIR Aizawl q  Tuikhuaht- 

lang - 796001. 

The Dir-ector GeneraL, Doordarshan Bhawan q  

Copper Nicus Marg New Delhi 110001. 

The Chief Executive Officer, 	Doordarahar, 

Bhawan, Copper NICL1S Marg, New Delhi 110001. 

The Deputy Director General (NER)., Doordar- 

shan, R.G.Baruah Road. Guwahatj -24. 

• 	8. 	The 	Principal Informatin Officer, 	Press 

• 	Information Bureau, Dr. Rajendra Prasad 	Road, 

Shastri Bhawan, New Delhi-i. 

The Deputy Principal Information Officer, 

Press Informathn Bureau, Ashram Road, Uluhari, 

Guwahati-7, 

The Assistant Information Officer, 	Press 

Information Bureau, Ajaw1, Silver Building 1/129, 

• 	Tuikhuahtlang, Aizawl, 

The Director of Advertising & Visual Publii- 

ty, 3rd Floor, P11 Building, Parliament Street, New 

Delhi -1. 

The Joint Director, Rgiona1 Office DAVP, 

Hatigarh Zoo Narngi Road, Guwahti -24. 

The Field Exhibjtthn officer, DAVP 	Ramhlun 

Road, Chandmari, Ai zaw l_796007, 

The DiretQr, Field Publicity East Block -IV, 

Level III, R.K.PLII-am, New Delhi 110066. 

The Regional Officer (MMT)., Directorate of 

Field Publicity, Temple Road, Shillong 79301. 

-Tjj:Nft V 	 contd ... p/- 
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The Field Publicity Officer,1  Aizawl., Chalt 

lang 	796012 Aizawl., Mizoram. 

The Field Pb11ty officer., lunglei., AOC 

Sauare, Lunglei 796701.Mjzoram, 

The Field Publicity officer., Saiha., Meisatla 

796901., SaihaMjzoram, 

The Director General., Department of post., 

Dakter- Bhawañ, New Delhi 11001. 

The Chjf Post ilaster General, NE.Circje, 

Shillong 793001, 

The Director of Postal Services, Mioram, 

Aizawl 796001, 

The Secretary Ministry of Human Resource 

Development, Department of Youth affairs & Sports, 

Shastri Bhawan, New Delhi 110 001, 

The birector, Nehru yuva Kendra Sangtham., 

East Plaza, I.G..I,9tadium New Delhi 110002. 

The Journal Director, Nehru Yuva 	Kendra 

Sangtham, Imphal Aone, Lamphelat, D.c.Offjc, Main 

Gate, Imphal 795001.. 

2. 	The District Youth Co-ordinator, Nehru yuva 

Kendra, Khatla, Aizawl 796001 

The Director General., Sports authority of 

India, Gate No.26, Jawaharlaj. Nehru Statium, New 

Delhi- 110003, 

The Regionai Director I/C Special Area Games 

Sports Authority of India, Takyeipat Itnphal 795. 

- 	
contd ... p/- COVI  
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The Assitant Director -  Sports authority of 

India Mission Vengthlang q  Aizawl. 

The Secretary q  Ministry of small scale indus- 

tries, NewDelhj 110001.. 

31... The  Chief Executive Officer, khadi and Vii-

lage Industries & Agro Indutries Commission , 3rd 

Irla Road, Biletarale, Mumbay 400056. 

32. 	The Deputy Chief Executive Officer, N..E.Zone 

Panchavati, Silpukhuri, Guwahati 781003. 

33, 	The Assistant Director, Khadi & 	Village 

Commission, Khatia, Aizawi 796001. 

34. 	The Secretary of Ministry Labour (DCR & 1) , 

3/10 Jam Nagar House , New Delhi 110001.. 

35.. 	The Director General of Employment & Train- 

ing 5  Jam Nagar House, New Delhi-110011. 

The Director of Employment Exchange, Ministry 

of Labour (DGE & 1) Jam Nagar House, New Delhi 

V 	 110001. 

The Sub-Regional Employment Officer, Coach- 

ing-cum- Guidanc Centre for SC/ST, Mission •Veng, 

Aizawl 796001.. 

- 	 38. 	The Secretary Agriculture Ministry of Agri- 

culture, Krishna Bhavan, New Delhi-i.. 

39. 	The Plant Protection Adviser, Directorate of 

Plant Protection Quaranting& Storeage, NH IV, 

Faridabad 121001. 

40, 	The PInt Protectin Officer, Central Integrat- 

contd. 
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e?d Pest Management Centre 1  RLalzauva Buildlng q  

Republic Road q  Aiw1 796001. 

• 	41 	The Plant Protection officer, Central Inte- 

grated Pest Management Centre q  R.L.Zauva Building 

Republic Rpad,izawl 796001. 

• 	42.. The Secretary Central Board of Excise & 

Customs q  North Block New Delhi 110002. 

7 	
7 	43. 	The Chairman, Central Board of Excise & 

Customs, North Block, New Delhi 11002. 

The CFjef Commissioner, Customs & Central 

Excise, Calcutta, Customs House, 15/1 Strand Road, 

Calcutta 70001. 	
. 7 

The Deputy Commissiner., Customs Division, 

Ramhlun Road, Chandmari, Aizawl 796007.  

The 	Secretary 	of 	Ministry• of 	Home 

Affairs1North Block-I, New Delhi 110011. 

The Registrar General of India., 2/A Mansing 

Road, New Delhi 110001. 

The 	Director 	of 	Census 	Operation, 

Hrangbaana,Building, Chandmari, Aizawl 796007. 

.7 	 49. 	The Chairman, Telecom Commigsjon Ashok Road, 

• 

7 	 7 	 Sanchar Bhawan, New Delhi - 110001. 	7 

The Chief General manager. N.E.Telecom Cir- 

cle, Shillong- 793001. 	 . 

The General Manager, Telecom, Khatla,Aizawl 

796001. 	
. 

52, 	The Sub-divisional Engineer,(Traffic), • De 

contd...  
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partmental Telegraph Off.ice Khatla Aizawl 79601. 

Director GenralNatjnai Informatic Centre 

A-Block C.S.O.Complex New Delhi 1103.. 

The Director General q  National InfOrmatic 

Centre.1  Headquarters, CGO Complex q  Lodhi Road. New 

• 	Delhi 1103. 

55.. 	The State Information Off icer 	Assam state 

Unit 	Block-F Secretariat Complex Dispur 	Guwa- 

• 	hati 781005.. 	- 

The State Informatjc Officer q  National Infor- 

mation 	Centre 	Block-C-10 	Civil 	3ecretariat 

Aizawl - 796001.. 

The Commissioner of Customs q  N.E..Shillcng 

Near MSEB Office Shillong 793001.. 	 . 

58,.. 	Spare.. 

Sd!- 	 - 

(LALHULLANA) 

Central Govt Employees 

Federation, of tlizoram 

Hqrs. Aizawl 796001.. 

© ,1 JOV 
fc7 	,_wr: 

contd....pf- 
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• 	 :ANNEXURE X1 

CENTRAL GOVT. EMFtOYEES FEDERAl IOI\I OF MIZORAM 
GENERAL HEAD QUARTERS : AIZAWL : MIZORAM 

PIN 796001 

Memo No. MZ/FED/pr-.-2000/iø 	Dated Aizawl the 22nd 

June, 2000. 

To 

The Honbje Prime Minjster,  

Government of India, 

f New Delhi 110 001. 

Subject 	Ement of House Rent AUowarice at 'B' 

Class 9Lty Rate and Compensation in lieu of Free 
Accommodation at the rate of 10 to Lh, atral 

in 

Respected Sir, 

on behalf of Central 	Government 

Employees Federation of Mizoram bet to invite a 

kind reference to my letter No.FiZ/FED/pr-2@/1O 

dated 07.06,2000 seeking for your honours 

favourable order to all the concerned Departments 

to pay Hosu'e Rent Allowance at ''B' Class City ,  rate 

to all the Central Govt.Employees posted in the 

State of Mizoram and compensation in lieu of Rent' 

Free Accommodation at the rate of 10% of baisc ' pay 

with effect from 01.01,1986 and 01.01.1996 respec- 

tively. 

The House Retnr Allowance at B' Class 

city rate remains payable to all the Central Govt 

con.td... p1- 
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• Employees in NagaFand and the employees of North 

Eastern Hill University working in Mizoram0 Our 

request for House Rent Allowance at the enhanced 

rate is 's  based mainly on the fct that th cost of 

living in general and rate of hiring accommodation 

in particular accross the State of Ilizoram are 

higher than the rates obtaining in Nagaland. And 

therefore., there should obviously be no discrepancy 

•amongst the employees of different Central Govt0 

Departments in Mizoram and iso between those work-

ign in Nagàiand and Mizorani0 

We would like to reiterate for your 

horiours 	kind consideration that the 	Central 

(3ovt0Employees in Mizoram who are being paid less 	 —, 

than the State Govt0 Employees are facing serious 

• 	 hardships as cost of living grows day by day0 

It 	is 	therefore 	this 	Federatin's 

earnest entreaty that the enhanced HOUSe Rent 

Allowance and Compensation in. lieu of Rent Free 

• 

	

	 Accommodation at 1% basic pay be caused to be paid 

to us at the earliest0 

Thanking you q  

Yours faithfully.. 

Sd!- 

(LALHULIANA) 
President, 

Central Govt Employees Federation of Mizoram 
Hqrs0 Aizawl 7961.,Mizoram0 

r 
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MEMB LIST OF CENTRjj GOVT.EMPLOYEES 
FEDERATION OF MIZQRj. 

S 

NAME 	 DESIGNATION 	NAME OF DEPTF SIGNATURE 
taIhuJjana 	c 	

Postmaster 	 Postal 	t-- 
ii. Zaliana 	 PA to DPS 	 -do- 
it.Saizajnj 	 Acctt 	 X 	

-do- 
rillMajsawma 	 Lower Selection Gra4e PA -do- t1 

- Thanzauva 	 -do- 	 -do ' 

KVan1a1tManga 	 -do- 	 -do- 

thc ESangthuama 	 -do- 

-do- . 	4 
R.ZohmingIjap -do- I 

-do- 	P. 
Dengchhawna -do- -do- 

•'-. 

do- 

ailuningtha, -do- -' 
-do- 

hliunkhana -do- -do- , (1/tA 	1J4't.4 

LJolut -do- -do- 
C.Thanghrjn 	 -do- 	 -do- L. 
ThanghTima 	 -do- 	- 	o- 
Liannghingjova 	-do- 	 -do- C 

'fa1sawma 	 -do.. 	 -do- C_. L ,&CtAi7tLá) 

alhunthara 	- 	-do- 	 - 	-do- C 

.alhmachhuanj 	 -do- 	 -do-  k 

!!j 

- 	SI 	.., 

 

 

A. 

 

 

 

 

 

 

 

12, 

 

 

 

 
41 
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NAME OF DEPTT SIGNATURE 

-do- 
: 

-do- 

-do- 

-do- 

-do- 

-do-  Kc V4w4L9, 

-do- TTQv&Q.Q_ .  

-do- 

-do- 

-d0-L-d 

-do- 

-do- 

-do- t< 	1a21t4q. 

-do- 

-do- 

o-- 

-do-  el l 

-do- )J- 

-do- 

-do- 

do-. l(T• 

: 	 . 

SINo. 	NAME 

Shli.Lalbjakzuah 

1 ShriThanlchuma 

' Smt..Thaniupujj 

24..1 Shri.Depali De 

Sbñ.Hmngthangzau 

"Shrj.KC.Vapjahma 

'Shiimanzuala,. 

'SmLBahmijighanj 

uang  

SmtLa1ñliaj 

ShIi'A.Buangthanga 

Smt./anlalngajj 

Shtj.K.Hrangzma 

Slwi.F'.Lahjanj 

	

• 35. 	ShiiF.'Nejhjjn 

Shi.RodingIjana 

Shii.R.Thangluaja 

SluiHmundjna 

Slui.Neihthangchlhunga 

	

• 40, 	ShijF.R,gema 

Shri.Laithangvunga 

Shri PLC R2nin 

-2- 

• DESIGNATION 

-do-

-do-

-do-

-do 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 

Higher Selection Grade-il 

-do- 

-do- 

Postal Assistant 

-do- 

-do- 

-do- 

-do- 

-do- 

Postal Assistant 



S1.N 

 

 

 

 

 

 

 

 

 

 

 

 

 

56: 

. 57. 
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NAME DESIGNATION NAME OF DEPTF.' SIGNATURE 

Slui.Laldinpuia Hnamte -do- -do- 

t t.Vamieihchhungi -do-. -do- . 

ShiiMalsawmtluanga -do- -do- 

Smt.Lalthancbhungi -do- 	. -do- Ié 7J  

Snt.Lalrammuani -do- .. 	do- 

SIiK.La1Zara 	.. 	. -do- . 	 -do- /. 

Shk.PC Vanlalchhuanga -do-  

Shi.H.Biakdaw1a 	. -do- . 	 o- /1 

Snt.Lathmachhuam -do- -do- OA4h -91  

ShiFRohhra 	.. 	. -do- 	. 	 .. -do- 

Sl.Lalbiaknuama Pautu -do- -do- 44'w 

SmtThangthuami -do- -do- Lf 	"V 

Sh±Isaia -do- -do- ,O 	f 

3hx.Vanh1ira Vanchhawng -do- -do-  

SmLa1rinpuii -do- -do- - 

K.Lalbiaksangi. -do- do- K 

mf Chhimthangpuii . 	 -do- .fo- 
I 

mt2onunsangi 	. -do- . 	 -do- 

ShriKL2ohmingjiana -do- . 	 -do- 
Y..4 

hriC.Lathmangathzua1a 	. .-do- -do- A 
mt3ai1othangi -do- . 	 . 	 -do- 

thiihLathmuiiliana -do- . 	 -do- ,e 	1- 	J'tQ 

4riKLalrammawia . 	 -do- -do- 20.0 vu 

Lakimaa -do- 	. -do- 
Iø4 



p .  

SLJo 	NAME 

-4- 

DESIGNATION NAME OF DEPTT 	SIGNATURE 

-do- -do- Lceiw 

-do- -do- 

-do-  

-do- -do- 

-do- .  -do- 

-do- -do- Va4*&1 1J 

-do- -do- N,  
• 	-do- -do- 

'. 

-do- .  -do- 

-do- -do- 

-do- -do- 
 C" 

-do- -do- 

-do- -do- 

-do- . 	-do- Ct 1tr .7I tt  

-do- -do- 

-do- -do- 

-do- -do-  

-do- -do- C 2 	svt-i 

-do- 	• -do-  

-do- 
• 	 -do-  

-do- -do- 

-do- 

-do- -do-  RD.Uir- 

 

 

i.TuI BahadurChhetj 

.P.LaIMupàii 

 

 

Vanlalliana 

 

 

 

i.Vanlaldinga 

78.. 	i.ThanJuthng1jana 

afl!a 

 

Thapga 

Ii Pautu 

igaRalte 

)U1-I 

 

 

 

Kapthanmawiá 

Rongengpuii 

 



I 

: 	SL.N 

 

 

 

 

9. 

 

 

 

 

100 

101 

102 

103, 

 

 

 

 

 

 

 

 

NAME 

i.TDolura 

iGinzaliana 

LC.Lalnunsangi % 

i.C.Vanlalmawja 

SthLLalrjnzualj 

Snk.Lalmuanpuii 

Shri.Lalrinti.uanga 

SIJi.Lahnuankima 

uam 

Thuamliani 

Raltec 

4 

-5. 

DESIGNATION 

-do-

-do- 

Postal Assistant 

-do-

-do- 

'-do-

-do-

-do- 

-do-

-do-

-do-

-do-

-do-

-do- 

• -do-

do-

-do-

-do- 

Accountant 

	

NAME OF DEPTT 	SIGNATURE 

-do- 

-do-

'-do-

-do- 

-do- 

-do-  • 

-do- 

-do- 

-do- 

	

 L 	Ye4i 

-do- 

-do- 

-do-  II 

-do- - 

-10- 

-do- -f,4 
-do-  OjrJJU 

-do-

-do- 

-do- 

-do- 	' 



r I 
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DESIGNATION 	NAME OF DEPTT SIGNATURE 

Overseer Mails 	 Postal a. 
-do-  -do- 

-do- 	 -do- 

-do- 	 -do- 

-do- 	 -do- 

-do- 	 -do- 

Development Overseer 	 -do- 

-do- 	 -do- 9-44lWJ 
-do- 	 -do- 

-do- 

C -do- 	 -do- 

Postman 	 -do- 

-do- 	 -do- 

-do- 	 -do- 

do- 	 -do- RC_ 1Mc'tt 
-do- 	 do- 

-do- ' -do-  

-do- 	 -do- . 

• 	-do-  -do- 

-do 	 -do- 

-do- 	 -do- 

-db- 	 -do- 

-do- 	 -do/ 

SI 
	

NAME 

 

i.T.Láwmthanga 

LLallajanzama 

i.R.Thanjthuma 

Jhamwna  

 

i.KLathmjngljana 

 

FP Sialdoinga 

 

 

.Rokinia 

 

 

is. 

 

 

 

.Lainmawia 

.Lalnwipuia 

 

 

 

4-1 
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DESIGNATION 

4. 	 -do- 

-do-

-do-

-do-

-do-

-do-

-do- 

-do- 

-do- * 

-do- 

-do- 

-do- 

-do- 

-do- - 
• 

-do-

-do-

-do-

-do-

-do-

-do- 

-do- 

-do- 

-do: 

-do-

-do- 

NAME OF DEPTT SIGNATIJ1 

-do- 	*JL41 1  
-do- 	3"  

-do- 

-do- Lahi, S ü 	
A 

-(là- QU f 

-do- 

-do-  

-do- 	j 

-do- 

-do- 41A2y tt'9 

-do-  

-do- - 
2 

-do-

-do-

-do-

-do- 

-doLL' 

-do- 	L . )I7A4A 

-do- /'. 	 q 

-do-

-do- 

o- 
42 	

fA-1i ,A 

-do-  

-do-  614.'t 

-do- 

I 

Si 

 

 

 

 

 

 

 

31.' 

B . 

 

 

 

 

 

38 

39, 

 

 

 

 

 

 

 

 

 

 

i.T.Thanhlfra 

.H.Lalrin,nawj 

.Zonunsanga 

-ll 

.4 

LLalhljra 

Vanialkunga 

Thangkhanngoa 

I: 



DESIGNATION NAME OF f)EPTT 	SIGNATURE 

-do- -do. j 44JJJtOI 

-do- -do-LMp 

-do-  
-do-  LaIL1*2-*frW 

-do-  
-do-  LI' 

-do- -do- 

-do- 
. 	 -do- 

• 	-do- -do- 

-do- l/. -do- 

-do- 
• 	 -4o- 1 6C& 

• 	-do- 
-do- 

-do-. 
-do- 

-do-  
-do- 

-do- -do- 

-do- -do- , 	 t,IZr7019, 

L 	 -do- -do- - 

-do-  
-do-  

-do-  
• -do-  La" 

-do- • 	 -do-  LL 

-do- 
• 	 -do-  

-do-  -do- 

-do- 	• -do- 

uanrnawa 

angaiha(K) 

pzan 

h1eia 

Lnga Sailo 

1 

- 	 si: 

 

 

59. 

60. 

61. 

62. 

 

 

 

 

 

 

 

 

 

Shr 

Shr S~' 
 

7:1. 	Sr 

Shri 

s1 

NAME 

.T..Lalrinliani 

.R2ltawnluaia 

iLalbiakijana 

i.H.Vailjana 

i.Madàn Gharti 

LDiliana 

i.C.KLimbu 

63. 

Shi 
a 

Sk 



I 

Thanilthuma 

 

 

V&inlalsiama 

ShriH.Ranihluna 

SLi.Lalremmawja 

Shri.Vungzamuana 

S 1 .Kt1iangh 

 

M. S.Dawngkiini 

87, 	Thangmura 

Himlal Thapa 

Bahadur Sarki 

 

 

Khalil Uddin 

Thangluaia-II 

 

LThansiama 

 

 

Sfl.o. 

 

shriLairottianga 

Shrilalmmliant 

9 

DESIGNATION 	 NAME OF DEPTT SIGNATURE 

-do-

-do- 	 -do- 

-do- 	 -do- 

-do- 	 -do- N 	' 

-do- 	 -do- H 	,h 

-do- 	 -do- 

-do- 	 -do- 

• 	-do- 	 -do- 14 ,  
-do- 	 -do- 

-do- 	 -do- 

-do- 	 -do- ic 
Stamp Vendor 	 -do-  zvu _)_~ 

-do- 	 -do- 

Gr. 	 -do- - 

-do- 	 -do-  (4- 
-do- 	 -do- 

-do- 	 -do- 

-do- 	 -do-  pcx_~q  

-do- 	 -do- 

• -do- 	 -do- - 

-do- 

• 	 -do- 	• 	 -dO- 

-do- 	 -do- 

-do- 	 -do- 
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Si No. 	NAME DESIGNATION NAME OF DEPTT 	SIGNATURE 

98. ShiLalmuana MJC -do- 4 

99 Shri.Kaphniingthanga -do- 	. -do- 

 Shri.P.Sanglura . 	 -do- -do-' V 
 Shri.Lalzara Ralte -do- -do- . 

101 Shri.Thrnigdailova Gr.D -do- 1vq 

 Shri.Lalthansanga 	. -do- -do- \JJ.Li 

 Shri.Duhkinia -do- -do- 

 • Shri.H.Thanhlira -do- -do- ii 7LU'S' 
 Shri.Lalramthara . -do- -do- Lg~1?Jco- 

 Shri.Biro Pabu Chaknia -do- -do- cz,cVt  P-\~ 

 Shri.Lalnunniawia -do- -do- 

109.' P' Shri.PC.Zaikunga -do- ' -do- 

 . Shri.Saizarna -do- ' 	-do- 'Vt9) 

 Shri.F.Lianngura -do- -do- 

112.. ' Sbri.Thangrehlova . -do- -do- 
 

11.3. Shri.Liañkhuina 	. . -do- ' 	 -do- L_ c 4' 
114 Shri 	. Hmunkuna -do -do- 1k A'T' 

 C 	LLJOQL1ko. Shri.C.Laldika -do- -do- 

 ShriLaizara 	' -do-  
 Shri.Laithangliana 	. do- -do- L'i 

 Shri.T.Engljana 	. 	 . -do- -do- 

 Shri.Neihmawia 	.. -do- '-do- W'9 

 . Shri.Saihnawla -do- ' 	 -do- 

 Shri.Darhniingliana -do- -do- 

 Shri.Dengsaiov -do- -do- 



-11- 

S1No. NAME DESIGNATION 

 Shii.Pachianga -do- 

 Shri.Chhuanawma -do- 

 Shri.Tuanhra.ngliana -do- 

 Shri.Suixnanga -do- 

 Shii.Lallawmzuala -do- 

12g. Smt.Hmmgthansangi -do- 

 Shri.Lalhllima -do- 

 Shri. H.Biakhñuna -do- 

 Shri.Lathmangaihzuala -do- 

 Shri.La1ding1ia -do- 

 Shri.C.Ropianga -do- 

 Shri.Laldanbanga -do- 

 Shri.Làlphena -do- 

1345. Shri.Tawnve1a -do- 

137. Shri.PC.Assam -do- 

1:38. Shri.Kaptluanga -do- 

 Shri.Lalbiaklawma -do- 

 Shri.C.Muanithna -do- 

 Shri.V. 1L1i;1jana -do- 

 Shri.M.S.Dawngliana -do- 

 Shri.Hrangchhuana -do- 

 Shri.V.Thangvunga -do- 

 Smt.Lalzarzovj -do- 

 Shri.Rodan -do- 

NAME OF DEPTT SIGNATURE 

do- - 

-do-

-do-

-do-

-do- 

-do- Jf 

-do-

-do-

-do-

-do- 

-do-  

-do- 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do- 



L' 	 ( 

Si lo. 	NAME 	 DESIGNATION 	 NAME OF DEPTT SIGNATURE 

147 	Shri.Vanzika 	 ' -do- 	 -do- 

I' 

' I48 	Shri.Lalthuama 	 -do- 	 -do- 

49 SR.RgbawIa 	 -do- 	 -do- 

so1 Shri.Rotluanga 	 -do- 	 -do- 

151. Shrilvlalsawma Sailo 	 -do- 	 -do- 

52. Shri.Vaibel Dialei 	 -do- 	 -do- 	tL 

3. Shri.Hralua 	 -do 	 -do- 

Shri.Thansanga 	 -do- 	 -do- 

ShriT.Zahmuaka 	 -do- 	 -do- 

, Shri.Zaruma 	 -do- 	 -do- 

ShriHniarhulha 	 -do- 	 -do- 

Shri.Rualhaia 	' 	 -do- 	 -do- 

4 . 

Shn.Thangphuta 	' 	 -do- , 	, 	 -do-• 

16b. Shri.Chhaima 	 -do- 	 -do- 

I 6. 	Shri.Rialo 	 -do- 	 -do- 

16. ShriZasa 	 -do- ' 	 -do- 

•. 	16i 	Shri.Lalengljana 	 -do- 	 -do- 

164 	Shri.BiaIdawma 	' 	 -do- 	 -do- 1~
I6 	SlniZacMm1jana 	 -do- 	 -do- 

I66 - IShri .H.LaIngaia 	 -do-, 	 , 	 -do- 

167J 	hri.T.La1ngaia. 	 -do- 	 -do 

168. 	hri.Laithanga 	 -do- 	 -do- L-c- 
I69 	ShriLairema 	 -do- 	 -do- 

1'7O.J 	hri.Biakchungnunga 	 -do- 	' 	 .' 	 -do- 

171. jhri.La1hming1iana 	 -do- 	 -do- 
17 



- 

L -13- 

Si No. NAME DESIGNATION NAME OF DEPTT 	SIGNATURE 

Postal 

( Shri.Paul Zorannhanga Inspector of Postal Offices -do-, 

• 	 .'< Shii.ZopawllienHn,ar 
• 	 -do- -do- 

, Shri Khawlthanga -do- -do- 

ç. Shri.Lalraxnzauva -do- mPa LLt/. 
-do- 	&. 	V 



MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF MIZORAM 

SL. 	NAME 	 DESIGNATION 	NAME OF DEPTT. 	SIGNATURE 
NOJ 

1 SM.SaiIo 	 Director 	 Doordarshan Kendra 

2 Làldingliana Sailo 	News Editor 	 Doordarsha'n Kendra 

3 LInunmawia 	 Graphic Artiscijjj2 	Doordarshan Kendra 

4 Tusar Day 	 Graphic Artist 	I) 	Doordarshan Kendra 

5 Shri P.Lalluaia . . 	 Floor Assistant 	 Doordarshan Kendra 	 - 

6 Shri C. P. Lalchungnunga 	Floor Assistant 	. 	 Doordarshan Kendra L.- P LLIM4)1C 

7 Shri Zoramhmangaiha 	Floor Assistant 	 Doordarshan Kendra 

8 Shri CKhawIthuama 	Film Editor 	 Doordarshan Kendra (2 	t.uapo 

9 Smt Lalhmangaihzuali 	Production Asst. 	 Doordarshan Kendra 

10.: Shn Laldangalova 	Production Asst 	 Doordarshan Kendra 

11 Shri B.Vanlaldinga 	Floor Asst 	 Doordarshan Kendra 	b- 

12 Shn T.C.Lalthanzuala 	Floor Asst 	 Doordarshan Kendra 

13 Shri LalOmK~ .a Chhangte Floor Asst 	 Doordarshan Kendra 

14 •Shri Vanlalthakima 	Floor Asst 	 Doordarshan Kendra 

15 Shri Parbat Thapa 	Floor Asst 	 Doordarshan Kendra  

16 Smt. Lalparliani 	proparty Asst 	 Doordarshan Kendra 

17 Smt. Lalhriatkimi TIau 	proparty Asst 	 Doordarshan Kendra 

18 Shri Vanlalrema 	Carpenter 	 Doordarshan Kendra 

19 11  Shri LalngaizuaIa 	Painter 	 Doordarshan Kendra444P(l 

20 Shri C.Latrinsanga 	Painter 	. 	 Doordarshan Kendra C 

21 Shri Vanlaltlana Varte 	Production Asst. 	 Doordarshan Kendra 

22 Shri C. LaIrmsiama 	Production Asst. 	 Doordarshan Kendra 



SL 	NAME 	 DESIGNATION NO. 

23 	
Production Asst, 

24 ShriC.VanIaIsjama 	Product ion Asst 

25 Shri 'FraIkje.Lawmkjma Salk Production Asst. 

26 Shri I.Siama 	 Production Asst 

27 Smt. Hen Lalbiakimi 	Production Asst. 

	

28 Smt:F.Lawmsangi 	Production Asst. 

• 29 Smt Laframzavj Chawngthu Production Asst. 

30 Smt Vanlairuati 	Make-up Asst11 
.31 Smt)fnuntIuangi 	Make-upAsst 

32 Smt.tLjrjimawjj 	Tailor• 

	

33 Shri Lälchuangtiana 	Camera Man 

Plim Editsr 

	

35#Vanh4jpqliana 	Carpenter 

	

36,Shrj V.Rawvat 	Pl.or Manager 

NAME OF DEPTT. 	SIGNATURE 

Doordarshan Ker,dra 

Doordarshan Kendra 

000rdarshan Kendra 

000rdarshan Kendra  

000rdarshan Kendra 	 L4Ij(u4A 

-.--' 
Doórdarshan Kendra 

Doordarshan Kendra 

Doorciarshan Kendra 

Doordarshan Kendra 

Doordarshan Kendra 

000rdarshan Kendra 

•!' 

d•. 	L' 



MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF MIZORAM 

SL. 	NAME 	DESiGNATION  
NO. 	 NAME OF DEPTT. SIGNATURE 

, 

I Shri S. Lianchhijma 	SEA 	 Doordarshan Kendra 	L. 
2 F.V.Zawna 	

- SEA 	 do 	 Z0A1l 

3 C.P.Bik Chandaril 	Station Engineer 	 11Sl'b 

	

T.Lalbnunsanga 	Tech 	 do 

	

PC.Sakhawl,ana 	Sr. Tech 	 do 	,t 

6 Subhendu Dam 	 do 
 

S.K Pal 	 SEA 	 do 
1~ 

	k 

Bijit Bandyopadya 	SEA 	 do 	L.j"1  ZaJ 
9 Suprya Roy 	E.A 	 do 	3 	pQ-,. 

161 M.K. Chakraborty 	E.A 	 do 

12 11  T.Chongloi 	E.A 	 do' 
.- 

13 Prem Prakash 	E.A 	 do 	 / 
4 1S.Prakash 	 E.A do 

15 KLalsangzuala 	Tech 	 do 	
. 

	

alngaihzuala KawIni Tech 	 do 	 kJ44/L/L 
I P talmuanawma 	Tech 	 do 

	

LIremthang Khiangte Tech 	 do' 	--"1 

1 Rbthianga 	 Tech 	 do 

20 Lianchngnunga 	Tech 	 do 

21\ ZchrningaRafte 	Tech 	 do 

H 



MEMBER UST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF MIZORAM 

SL. 	 NAME 	 DESIGNATION NAME OF DEPTT. SIGNATURE 
NO. 

I 	 Doordarshan Kendra 

2 Shri JSawiIaia 	 Accountant 	Doordarshan Kendra 	e, 

3 H.Lalthansangi 	 Head Clerk 	Doordarshan Kendra 

4 Shri Lialhrnachhuana 	U.D.0 	Doordarshan Kendra 

	

, 	it I • 5 H.Zornuanpuii 	 U.D.0 	Doordarshan Kendra4 ',.LL IL(.4v.&A 

6 Shri 14.RdkjamIova 	. U.D.0 	Doordarshan Kendr 	. 

7 Shri Ualrarrzauva Pachuau 	U.D.0 	Doordarshan Kendra 	 i?O
1 

8 Zochtir%9pufl 	 L.D,C 	Doordarshan Kendra 

9 Shri P.L.Rarnchuliova 	L.D.0 	Doordarshan Kendra 	F'i(Ja ctI# 

10 Shri F.LaisangIiana 	L.D.0 	Doordarshan Kendra 4 Lcd5 c.a-J? 

11 Smt kLansangpuii 	L.D.0 	Doordarshan Kendra 

12 Smt. R.Zodinpuii 	 L.D.0 	Doordarshan Kendra (R. Z'- 

13 Smt Lthnchami 	LD.0 	. Doordarshan Kendr 	LaLo3-kQ_ici 

14 Smt. Rebecca Lalbiakdikj 	L.D.0 	Doordarshan Kendra 

	

I 	

( 15 Smt. Jennie LaIdingliani 	L.D.0 	Doordarshan Kendra  

16 Smt. H.Lalramliani 	L.D.0 	Doordarshan Kendra 	I XCJMJvJ%_oJ¼Z 

17 Smt. Lalbiakhluni 	- 	L.D.0 	Doordarshan Kendra 

18 Smt. RLalthanchhingi 	L.D.0 	Doordarshan ce - 
19 Smt. I.Zoramsjami 	LD.0 	Doordarshan Kendra  

20 Smt. KLdlrinpuii 	. 	L.D.0 	Doordarshan Kendra 	(K 



\\ 

22 

23 

24 

25 

NAME DESIGNATION NAME OF DEPTT. 	SIGNATURE 

Doordarshan Kendra 

Srnt C.Vanjajruati L.D.0 Doordarshan Kendra & j 

H.Biakhmingthangj L.D.0 Doordarshan Kendra 

St. LaIbiakkmj L.D:C Doordarshan Kendra 

Snt Barnadeth Laltharpkjmj LD.0 Doordarshan Kendra 	cjvo.JdL 't 



V 

MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF MIZORAM 

a. 
NO. 

1 Shri Laltharlawma 

2 Shri Vanlalhruaja 

3 Shri R.Lalsawta  

4 	Shri Hronenga 

5 Shri Rarndinliana 

6 Stih: Lairinmawia 

7 Lalzamliana 

9 $hri J.Zosangliana 

10 ShriC.Chawngkunga 

11 hri Lairemsiama 

12 Shri Parimol 

13 Shri Chunilal Kalindri 

14 ShI ri Lalzamlova 

15 Shri Sapmawia 

16 Shri IC. Manliana 

17 Shri CLaIchhanhjma 

18 Shri VanIauaja 

19 Shn Lalhmangaiha 

20 ShrI Laltiankima 

21 Shri Lianchhingpuia 

22 ShriVanramenga 

it  

it  

SIGNATURE 

Driver Doordarshan Kendra L_1 	-(a.c 	t.tS 

Driver Doordarshan Kendra c.L A L i4 	Pi i 

Driver Poordarshan Kendra 

Driver Doordarshan Kendra(jJ-)tJ/W 
 

Driver Doordarshan Kendra 

Helper Doordarshari Kendra /-.s1L.'t 

Helper Doordarshan Kendra 

Helper Doordarshan Kendra  tdd 
Helper Doordarshan Kendra 

( 

3, 
Helper Doordarshan Kendra . 4f47'f1. 

Helper Doordarshari Kendra i.,kL ( 

Helper Doordarshan Kendra 
 

Helper Doordarshan Kendra 

Helper Doordarshan Kendra  Jy. A ,~ k 

Helper Doordarshan Kendra 

Khalasi 	Doordarshan Kendra  

Khalasi 	Doordarshar, Kendra C. 	4L CP c,j-flij,t- mi) 

Khalasi 	Doordarshar, Kendra \)0JcJJjuj.o4 . 

Khalasi 	Doordarshan Kendra 

Khalasi 	Doordarshan Kendra 

Khalasi 	Doordarshan Kendra 
 

Khalasj 	Doordarshan Kendra 

NAME 
	

DESIGNATION NAME OF DEPTT. 



1, 

.L. 	NAME 
Nb. 

2t3 Shri H.C.LaIawngNIa 

DESIGNATION 

Daftry 

24 
11  Smt. Cross Chhuan,j Gest operator 

NAME OF DEPTT 	ATUR 

Doordarshan Kendra 

000rdarshan Kendra 

Doordarshan Kendra L. C.441411  C.LCVvt 

Doordarshan Kendra 

000rdarshan Kendra  

Doordarshan Kendra 

Doordarshan Kendra t' 2_t,t' 

Security Guard 

Security Guard 

Security Guard 

Security Guard 

Security Guard 

Security Guard Doordarshan Kendra 
	L- 

Sweeper 	Doordarshan Kendra 

Sweeper 	Doordarshan Kendra /i/L T/M /i7i 
Sweeper 	Doordarshan Kendra L-44'T/ rV Pini 

Sweeper 	Doordarshan Kendra R. TIOZ v Q-(q 

Sweeper 	000rdarshan Kendra 

Sweeper 	000rdarshan Kendra LA&(Ao'5'1 

Peon 	 Doordarshan Kendra 

Peon Doordarshan Kendra 

Peon Doordarshan Kendra 'Pra4&.f' kj.uvwr 

Sweeper 000rdarshan Kendra 	 Awa fy Cq 1 
Sweeper 000rdarshan Kendra 

Security Guard 
Pe•n 

Doordarshan Kendra V,.P1/1Ain 	-' 	• 

/LgJ:L% 	ucL 
Security 
Guard • -4 •-. 

25 	Lungmuana  

26 Shri Zachhunga 

27 Shri Sangbera 

28 Shri Lalramthangp 

29 1 Shri Lianzuaja 

o Shri LaIngaihawma  

1 Srnt Vanramma,jj 

2 Smt. K. Thansiami 

Smt Lalthanpuii  

hri R.Thangveia 

hri Zahmingtt,anga 

Smt Laltlanzovj 

Siri Lalchha,jiana 

gI Siri Rosanglura 

Ka Shri Pradip Kumar 

40 I Stht Lalbiaknungj 

41 11 Srnt Lalthangmawij 

42 ISWiVanramiaa 

43.ud1man J.shi 

44.H,ft.liana 

/ 



MEMBER LIST OF CENTRAL GOVT.EMPLOYEES 
FEDERATION OF MIZORAM. 

NAME 	 DESIGNATION 

SIkC.Lafrosanga 	Station birector 

Smt Alice.Zothanpuii Fanai Deputy Director 

Shli S.N.Ghosh 	Asst.Station Engineer 

NAME OF DEPTFV SIGNATURE 

All India Radio 

-do- 1  

11 

SI 

 

 

 

Hnamte 	Asst. Station Director 

5, Jhri.Zosangzua1a -do- 

 hizzat Singh -do- 

 mtLaIramIiani Hnamte News Reader 

L~ lalchawivela  Program Executive 

 4rLD.K. Roy Assistant Engineer 

 Sui. Zhaio1et Programme Executive 

 ShriBiramoni Sigh -do- 

 Shii. RK.Lianzuala Assistant News Editor 

 ShriSmt.Lalnunzjrj Transmission Executive 

 sik J4iakchungnunga -do- 

 ShfiSàmuelZ.Hrangate -do- 

 ShiLSliri.La1neikunga Khobung 	-do- 

 SmP.B.Thansangluaii -do- 

 ShriNgirhuiringa Tara -do- 

 SmJudy Darhmingmawii -do- 

 SmtLa1nawij Hmar -do- 

-do- 
/  

-do- 	 A) 

-do- 
 

LJ( 
-do- L. 

• Tf  
-do- 

-do- (kf 	
iiir) 

o- - 

-do- / 
( 	 /4t 

doC 
i 

o- ,  
' 

-do- Tk '- 

-do- Nef  I FUtt4l fZir( 	4-" - 

Av 
4ALA 

31 
 I/K#W// ro, A) 

i 



/ 

-2- 

NAME OF DEPTF SIGNATURE 

-do- 

-do- 1 

-do- 	,/b 
) 

i• 

-do! 

!iJ'j 1' < J31jc; 

LNÔ NAME . DESIGNATION 

 Shii.Lawmliana Tochbawng -do- 

 Shri.Suakkhanthang -do- 

 SmtV.L. Hrimi Sr.Announer 

1. Smt.Lathmerliani Fanài -do- 

5; Smt.Laltlanthangi Pachuau -do- 

S.  Smt.Lalhui, hhungi -do- 

7..: ShrLC.Zohmingliana Jr. Announcer 

R. SmtVanlalthari Fanai -do- 

Shri.Zothansanga . Station Engineer Asst 

Shri.M.K.Dey 	- -do- 

 Shii.Shri.G.Marandi 	. -do- 

 . 	 -do- 

 Shri. S.K.Sarmah -40- 

1. ShrLA.N.Deka Engineer Assistant. 

5. Shri.Akhilesh Kwnar -do- 

S. Slui.T.K.Kalanyan• -do- 

7. ShriPrakáh Raj Gabriel -do- 

R.v  Shii.Md.S.A.Azam dó- 

shi:La1biakt1uanga Sr. Technician 

Shii.Lalthansiama -do- 

1. 	., Shri.Lalrinpuia -do- 

A-&l4  

• -do- 
( 

-do- 

-do-

-do%2 

7d0 • -)---. ' 

/ ': ~ hr-  - ~11~171  ~09  1—;e  

1 j31j)XJ2. 'J44f4) 
• -do- 

V . .. ,  

-4 14 	;,vb Li r 

• t- . 

I 



k\~ 

	
\e\  

-3- 

SIJ.Nd 	NAME 
	

DESIGNATION 

42J [ Smt.K.,Lalthanlcimi 

I J.Lalthakima 

iRaizadala 

i.Lalbiakmawi 

i.Vanlathruaia 

i.F.Zodinthara 

LC.K.Thapa 

t.V.L.Reniliana 

i.P.C.Lalduhawma 

Smt.Lalthanpan Varte 

L.B.Mawii 

Lahnuanlcima 

J. Sangkhuma 

Vungkbanmang 
4 

iF.Lalremruata 

LSangzuali 

(T I 	A't\t I A  

NAME OF DEPTT SIGNATURE 

-do- - 
(J( 	 r) 

 
r KL

I  
( 	

ir1* 
-do- 

-- 

- 

-do-

-do-

-do-

-do-

-do- (j7 c... 

-do- 
( 

-do- 

'-do-  

) 

-do- 3 	
L 

-do- 	 f1AN 7 ) 

-do- 	

i

' 

-do- - l7 
-do-  

-r  (VP Ok 2 

 (

b 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

'58. 

 

 

 

Accountant 

D.Technician 

Jr.Technician 

Jr.Technician 

-do-

-do-

-do-

U.D.0 

-do-

-do-

-do-

-do-

-do-

DED 

-do-

LDC 

-do-

-do-

-do-

-do- 

0.1) .. 

4; 

/ 



P 
-4- 

DESIGNATION 

-do- 

-do- 

NAME OF DEP1T 	SIGNATEJRF. SL.o 1 NAME 

62 

Shri.Ngurkhuma 

liiiB.K. Sarki 

SmtVanlalruatj 

mt.Lucy Vanlalhruaii 

Snt.C.Lahwntharj 

l b 
Shri.V.L.Remruata 

SIui.N.Peter 

SiuiDavidZoramthanga 

. ShiiH.Lalduhawma 

1 ShrLMa1sawm 

Shri.Laltlancl 

ux.Lalchhai  

Slri.Kaisiann 

Sbii.Ngursaiova 

SiThavunga 

Sbri.LalsaWmliafl 

Sli.P.C.PahIjra 

 

U 2. 

-do- 

-do- 

-do- 4Pd'1CH-IJJ--EVi ,1/_ 

-do- 

-do- 

-do- 	'JL 
4 S/-' 

-do-(- 	
i1/ 	.Ciii) 

-dO(.LThik) 

-do- 

-do-

-do-

-do-

do-

-do- 

-do- (04,q  

-do- L'x,i 

-do- 

-do-  

-J_ (jj3I<L7 ' 1 ' 

1MPñ1Z4) 

Hindi Typist 

LDA/TA 

-do- 

Tabulator Clerk 

Stenographer 

-do- 

Gr-I 

MD-Or-il 

-do-

MD-Gr-ffl 

-do-

-do-

-do-. 

St. Attd. 

Helper 

Khelasi 

-do- 

Studio Guard 

-do- 

'-.0-c-. 

63 

 

 

 

 

 

 

 

/ 



LThantluanga 

 

T.Lalrosanga 

 

 

 

90, 

 

;KVanzjka 

 

 

 

 

Sigh T/ffip 

 

Vanlaichuflova 

Rohnuna Lushaj 

 

ShiTIangthangluaja 

ShiiVanlalpeka 

-do- 

Dafliy 

Peon 

-do- 

-do- 

-do- 

Farash 

Safaiwala 

Mali 

Security Guard 

-do- 

-do- 

Security Guard 

-do- 

-do- 

-do- 

-do- 

S

-40-  

-do-

-do- 

NAME 	 DESIGNATION NAME OF DEPTT 	ST(ThJTrTPr. 
- '------ sa sIflJ_;, 

-do- 

-do- (MkSt 

-do- 

-do- 77?9L1uYcA * 

-do- L,L,-1/"- /LiIç 

-Io 

-dc4 

-do- ( Th'0) 

.dok, Ll41L 

-do- 

	

-do 	 O4 c 

-do- \( 0.!) L&( Ci,uJ 

-d o- (O/-/'vvNg) 

.'.uA  

	

J- 	 / 

-do- (Vjq-_ PE i) 

-L /,ctpi,Jriik, 

/ 



( 

MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF MIZORAM 

SL. 	NAME 	DESIGNATION NO. 	 NAME OF DEPTT. 	SIGNATURE 

1 Shri I. I. K. Thanga  

2 Shri Bhattachar 	

Superintendent 	Custom & Central Excise 
j e 	 do 	 do 

3 Shri A.K. Saikja 	 do 	 do  
4 Shri K. Neog 	

do 	 do 
5 Shri J.Dohling 	 Inspector 	 do 
6 Shri J.K. Saikia 	 do 	 do 
7 Shrj M.Mohanta 	 do 	 do 
$ Shri S. M. 

Thang 	 do 	 dof 
9 Shri Laithanijana 	 do 	 do. 

10 Shri W. T. Lotha 	 do 	 do 
11 Shgj R.Lotha 	 do 	 do 
12 ShriJ.Louphal 	 do 	 do 
13 Shri T.G.Mang 	 do 	 do 
14 Smt. Lianchhengpuj, 	 do 	 do ,AOJ 
15 Shri Mangch,nJ Guite 	do 	 do 
16  Shri K. Khamc(, milan 	 do 	 do k 
17 Shri Thangchujj0 	 do 	 do 

Shri Z.K.Thang 	 do 	 do 
9 Shri Donggmnlian 	 do 	 do  

20 Shri Laftawnijana 	 do 	 do 14 

2 	hri LaIthanlunga Hmar 	do 	 do 
22 Shrj Md.AbdI Mutajib 	do 	 do 
23 Shri K.Charya 	 do 	 do 



'I 

F  

SL. 	NAME 
No. 
24 Shri Dominic K.K.Thang 

25 Shri Thanuala 

26 Shri D.P.Haokip 

27 Shri M.A.Hassan 

28 Shri K. M.Guite 

29 Shri P.Kr.Das 

30 Shri P.Gogoi 

31 ShrLT.John Banyan 

Shri Balakrishnan 

33 Shri M.A.Laskar 

34 Shri A.aIsawta 

35 Shri V.Lalzidinga 

36 ShriV.L.Ruata 

• Shri S. K. Das 

38 Shri Babu Mia 

39 Shri Rampanmawia 

40 Shri Dhurba Joshi 

Shri Lalhmuakliana 

12 Shri Abdul Mannan 

Shri C. Lallawmsanga 

44 Shri.B.C.Das 

45 .Shri Lalrinthanga 

46 Shri T.L.Hmar 

147 Shri Lalthanpula 

DESIGNATION 	NAME OF DEPTT. SIGNATURE 

	

do 	Custom & Central Excise 

•UDC 	 do 

	

do 	 do 

r4e c t or 	 do 	I 41ra  av, 

CIL 
:tt. 	do 

	

RTC 	 do 	 ' 

	

OTC 	 do 

Driver 	 do 	• 	 V\ 

	

do 	 do 	
/ 

	

do 	 do 	 /7 
Harildar 	 do 	 J 

	

do 	 do 

	

do 	 do 

do do 3,t< y_) 

Sepoy do 
VtA 

do do 

do do jjLd6c ae' 
do do 

dO do 4W 

do do  

do do c. 
do do  

do do  

do do 



q4 

i\lC) 

48 S1ri i:i lip 8hrma 

3tir:i. 

50 . ri B, R 	3c:ih:i 

Shri Sobn 	Had. 

Shri ,, Chamnroy 

Shri. Chou.dh...ry 

54 ShsI. L.. 	:t ruatte.i 

55. 3cri.. F::a&l 	flinar' 

s. 3hri s.. F 

57. Shr I Nan i k Cm Das 

ç  Shri. B, Debbarma 

- 59 Shri K 

60. Shri J,KGu.i 

61 . Shri F' ,, 1< , N€. hs:La I 

:3hr I L. 	f-i 	ihr :i pç 

64. hri B.B.Baruah 

3E: p(3y' 

do 

do 

do 

do 

do 

do 

c:i c 

i 

ci ci 

8 - e:'r - c:craphE'r 

In pec t o r 

ci c: 

ci cs 

ci 0 

ci c 

do 

do  

do 

do 4jtiL ( 	4ttC4 

ci 0 	/V..4('\.V'- 	
v 	A 

ci 
 

do 

fi 

do 

do 	nil 

l:;uBtom. & cn t r a i Exc. 
e"AAA-it 

ci c: 

c} o Pjc*)s_- OL 

ci c:c 

do 

do 



3 
MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 

II 	FEDERATION OF MIZORAM 

SL. 
NO .  

NAME 

I Shri S. Kispotta 

2 Shri B. H. Kapthanga 

3 Smt R.LaInghakhJej 

4 Shri P.C.Mawia 

5 Shri P.C.Lalnunthara 

6 1 Shri L.M. Singh 

7 'ShrI D.Tigga 

8 'Smt Lalfamkjmi 

9 Shd Lalhmingthanga 

10 ShrI Zothanthuama 

11 Shri Lalbuanga Sailo 

12 Shrj Saithuama Sailo 

13 Shri Saithanthuama 

14 fShri Lairosanga 

15 '!Shri K. Laldawnghani 

16 Smt. Jeremiahn L.Fnai 

17 Shri Lalnghinglova 

18 Shii Lairova 

19 Shri Clalhmingliana 

20 Shri KHranglawta 

21 hri Lalhantluanga 

DESIGNATION NAME OFDEPTT 	SIGNATURE 

DOGO Census - 	 \/Lt 

0/S Census L1 

H/A Census R 	cJjJrJ.W 

Assistant Census 

Ff0 Census 

U.D.0 Census 

H/Typist Census 

L.D.0 Census 

Investigator Census '& M447 IC41f 

S.A Census 

S.A Census Lcu8oLp -,--1 r 9C4 

S.A Census 

S.A Census 

Computer Census dJc 
Computer Census 

Computer Census 

Artist Census 
 

D/Man 

Jr. 

Census 

(k G.O Census 

Duftry Census 

Peon Census 



SL. 	NAME 	DESIGNATION NAME OF DEPTT SIGNATURE 

22 	Lalhriatpuii 	Peon 	- 	Census 

23 ShI Roh.mingthaflga 	Peon 	 Census 

24 Stik DarthangvUflga 	Chawkidar 	 Census 

25 5111 1  Lianzela 	Chawkidar 	 Census 

26 Stt. Lainunmawli 	Chawkidar 	 Census 

27 Sit. Biakthangi 	Sweeper 	 Census 

28 Shri Zoliana 	Driver. 	 Census 



'EMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF MIZORAM 

SL. 
NO. 

NAME 
H 

DESIGNATION NAME OF DEPTT. 	SIGNATURE 

I Shri 'danla'kirna Field Publicity Asst Directorate of Field Publicity 	VaL4-1La-,4 

2 SmtfIIKPcimt L.D.0 Uo 	 Al 

3 Shri 8angzuala Driver do 

4 hri LRaIte Cleaner co 	 " 

5 4hri Rocky Lairemliana Peon do 

6 hri 6.Sangkunga Chowkidar do 	
. 

Ii. 





SL. 
NO. 

1 

2 

3 

4 

OT 

i3 
(i2I 

MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF M1ZORAM 

NAME - 	- 

	

or. t QA (P) 	 Telecom 

- 	 oNA lION 	NAME OF DEPTI.. 	SIGNATURE 
hr!F.LChhuma 	 Sr. TOA(G) 	 Telecom 
hriF.VanlaIbuanga 	Sr. TOA(G) 	 Telecom 
mt Sairopusi 	

Sr TOA(P) Telecom 
hriVanlaing 	

Sr. TOA(G) 	 Telecom 

.4 rntLa .UJ.a hi ii' i 	Sr. TOA(P) 	 Telecom 

wi .C.DengIuja 	 TOA (G) 	 Telecom 

ri 3.Lalduhawma 	 TOA (G) 	 Telecom 	Tb ri (L.Hmangajha 	 TOA (G) 	- Telecom 

k F.Lalhrangj 	 TOA (P) 	 Telecom LTP 
..aItbanpujj 	 TOA (P) 	 Telecom

QJYI 

	

Sr. TOA (G) 	Telecom 

'anramnghaki 	 Sr. TOA (G) 	Telecom 	I 
J7 

lalziki 	 .'- 

13 
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MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF MIZORAM 

SI. 	 NAME 	DESIGNATION 	NAME OF DEPTT. 	SIGNATURE 
NO. 

I Shq Mang Jangam Tothang Asst Information Press Information Bureau 
officer 	 - 

2 'Shi CLaIsawmIiana 	Librarian 	 do 

3 'Sn1 LaIIaii 	 Receptionist 	 do 

4 Snt Sangkimi 	 Steno (J) 	 do 

5 Snit. Laithasangi 	 CC-H 	 do 

6 Srrt Sangita Roy 	 CG-II 	 do  

U 
7 Shñ Vanmawia 	 Daftry 	 do 

• 	8 Sht, Vanlalsawma 	Usher 	 do 

9 Shri Darhmingliana 	Peon 	 do 

lO Sh1 Lairinmawia 	 Chawkidar 	 do 

I' 



1.1 

 

 

 

MEMBER LIST OF CENTRfiJ GOVT.EMPLOYEE, 
FEDERATION OF MOR&J 

1/ 

No 	NA&M DESIGNATION NAW OF DTT 	SIGNA Sh.L.ZPachU 	LDC 	Central 	
Cenfre 

Shii, VanJa1clj1 	Driver 	 -do- 	

/ 

,Smt. V.L.Lj 	Peon 	 -do- 	
L. cleaner 	 '° 	

69 

I 





MEMBER LIST OF CENTRAIJ GOVT EMPLOYEES 
FEDERATION OF MIZORAM. 

NAME 	 DESIGNATION 	NAME OF DEPTT SIGNATURE 

S.Chatha Chawnhu TeIeph Opemthg Asst.G) 	Te1eph 

2[ I Shri.N.Jj(jian 	 -do- ('I) 	 -do- 

3 - ShriR.Lalkhuma 	 -do- 	 -do- 
• 4 	1 Shri.R.L.Muana Telegraph Master (1') 	 -do-p 

H 5.i 	Mrs.Rothanujj Varte 	Telegraph Operator 	 -do- 
6. 	RLaIrthchhüngj 	 -do- 	 • 	-do- • 



\f'  
MEMBER. LIST OF CENTRAL GOVERNMENT EMPLOYEES 

FEDERATION OF MIZORAM 

SL. 
NO 	

NAME 	
DESIGNATION 

UructiTT. 	SIGNATURE 

I 
I Smt Laüjanmawj Hnamte 	S/E 'SD' 	

Natonai Inforrnatjcs Centre Li'-'" 
2 Shri F. Lair mi lana 	

S/E 'SC' 	
do IT ev J/i44 

3 Smt Hrangthanhliri 	
do 	

do 
Smtlaihmachhuanj 	

S/E 'SB' 	
do 

Shrj Laithathanga 	
&ientjcfic Asst 'B' 	 do 	W- 

Srnt. Lalmuanawmj 	 &E 'SB' 	 do 
7 Smt. Sharmiia Subba 	 LDC 	

do 	TJJ 
8 Sh,j F.LaIbjakj 	

WE 'SC' 	
do 

9 Srnt Vanjagvujj 	
SfE 'SB' 	

do 	V0." 
10 Shri T.C. LaInghakliana

do 	
do 

hrjCSjmon 	
do 	

do 

L•. 

- 	 - 







rL MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF MIZORAM 

1 sL. 	NAME 	DESIGNATION 	NAME OF DEPTr. 	SIGNATURE 
NO. 

1, Shri. M.C.Lianmawia 	F.P.A 

2 Shri Zosiama 	Driver 

3. Shri H.Lianvela 	Peon 

4 Shri Laithakima 	Chawkidar, 

Direcorate of Field Publicity  

do 

do 	
44.LwuJ 

do 



) 

MEMBER LIST OF CENTRAL GOVERNMENT EMPLOYEES 
FEDERATION OF MIZORAM 

1 N0 
a. NAME 	 DESIGNATION 	. NAME OF DEPTT. 	SIGNATURE 

I Shri C V Lalhnuna 	Field Exhibition Officer 	D A V P 

2 	= Shri Mc. Pau /. 	Projectionist 	 do. ku 
} 

3 ShrP.Barua 	Chawkidar 	 do. To  

.'.' .. 

1:) 

H 

H 
H 

7 . 	- 

- 
/ 	 . 

- 	 . 	 ... . 	. 
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.1.11 TIlL (i.Uwrj. hIGH COURT 

111(;11 COURT OF tJii ,Ni'\LiN If1EG1jiW,Lj li.LIU'UR $ 
'lit i.J UA 8111. J)R/ 1I i\t IL) AR WIiCIiJW iR/JL11) 

Kohl :u•i, }';tCi I 

CIVIL RULL 

flrn_Tecj1q Stpff 

A no ci. at to n. 

th J:tcrfl 11111 

Uaiiversj ty 1 

Li g  :1 iiryl C;:r,u (K,hjm 
Upi t 	ri1 11r 	ip.?I' IJj' 

	

ch rcj rf 	,ntc'ti 	.y ltt 

V.1. cc.resl' rzi U 
& 

a... £etlticrwrn 
- VI:.I 	u 	,,. 

'Ihn Union of ln1j 

.)o eu 	ReporI.rnt 

--1-i- 

UIF; II011 }L; hR ..iUTiCj Vi .A.i11Si LiK 

FortJ:1rs ICtltiOI)crS • 	, 	t1i • T 	ils, 
Adv 

F0 r tI . . 	flr • 	K ,tleruflr 
Ivjv,(jor 0cc), 
Mr 0  I.Jamlr, 
Sr. Govt. Mv. 

Date of IlerIn 
...• 	13-02-199 

a9-Q3-199 
Date of JurIqnpnj- 

... 	22-03-1996 

*JWGLI1.bLIi' 

10 J.n 	thin lint petItjor flied under 
Article 226 of the COflStltuti0, the relief sought 
for is nD to th entjtlriet of 1louse Rent 
Allic tn thr cmpioyc-o (1leII,J)ers of the Asocj10 
of 	I-t'echjn St.ff hicinbers of the forth 

Fc.r 11111 UnIversity) Who have been rervincj ' 
itthjn Hr' 	f;p nf t1] rv1, 	t rto 	ilwrs.i 

'. .7/- 

5,6 
(!" 

r 



; 	

4 
--'(2) 	- 

to 	 C.t&rrt t;hich flyb rJ.CF1y been llw 
to slinilarly itutcc1 mp1 ycru. The claim in bor1 
on cert1n 	eimI'3 r10 by Crij. Aclmixstrti.vr 
Trlbunl in • 	f11d before it by employses rote':t I 	(,i 	•• 'i 

- 	• 	 iii t 1 ortli Lnrit 	ucij.;n iri ni r" oil the j)Mqim of the 
r 	fizrinq qiv'n hr t.hr bprrrrnt Court in an pppa1 filed 

igi.nnt fi!.iti 	çiivri by C('?L, 'I'tie C1Ii1TI La alco he',:L 

	

• 	1'- 

on the fact thit the e'npioj of flEUU wh, re EJtationc)/ 

potd'in 1orm have oirc1y been allowed Jloute 1ent 

	

• 	/llcc iL pnr with ntlinr Centr1 Jovt* enploycei v ..  
in CJ 	rz-47r-2 Citinn. 

246 	 Crmty'r ffi'.Ljtn have hien filci on L'lialf 
of UcC, 1 h;w  071 ho.ir lenricl councl of the pz'rti..en 
at lenUi on fo oc'jor, •  An Wiri K,Motuno who 	pnz3 
in the prrrflt c-' en )iri1j of 1JC vres not avzülh1n 
the other thy, tub rnittcr w 	journecL to enc*.lc him 
to iy if he woulrl like tr, cy anything on bc11f of 
JOC. it in cttc hy ri. !.Ir1u, lonrnec3 councol that 

ilr,K.Zleruy)o .tn on leg in the othercourt. It Is further 
ttcd thnt Hr. K ,fletullo has no further uLninjoris to 

	

lic,  m1prorts the tuicjonc XO made on 	tiif 
of 1:;:1iu by hr. •(.J'nir, 

3. 	It ii the czitentjoxi of the csnLrr3 of tha 
iforenajd ssocjtjoii that prior tq 5th tJuly, 1980 they 

were given Y5 Hourv Rent iltwnc. of their haic pay 
,hjr.h 	nt p:r with tiiote rnpioyt,en 	were posted 
in L'hiJ.10n1. J!e. ver a. eonii' 'hnnçr, w,ti fl.ntrocuc 	by tho 
order: 	t'd ¶'U j'i1y, 198'., J'y the ri1 order of ith 
')izlv, 19813 ':Jng 	rI M -tt.1, 	rs cLineifirdar C Citie 

mrny crnpJ. 	wtre po3tcrl in 
C thi' c:it Jirhrnirnt ok rti JvU'jtj0ij there under 

S • 	 5 



" 	t•j 	 of this office ITT.

' 	 Qrlor 	
2687 ate 

io 	ti'e ViceqflC 	i ple 
to order t rinj 	1pmt of JUtA to L 	
the Qro 	'' ffi.cer with effect from 1 

at the following £ir 
/ 	 rten 	

by the IV pay I 

	

	

Fjrd "Prx,,,d hy the LIJC", 

11nrites 31.111i5fLijbi( in th'i 
nr 

ftti, 151) O-77U9 	
Rc 2;O,'... for l<ohi.rna 

I;I 

.!Qr 
- J,3jg/. for iohjrn 

& 

for 

	

- Rfl.4C0/_. 	r,,lsc7 

At 

, 15P1) 
 

I Ie 	i.;r 0  40 	Th 	7th icj0 àoufl 	fl ti.; h13 n 15th 	
i 16th ctq'h, 1909 took tho 

action - 

i The Couj1 felt 
that i1 1flployce of the  UlliversityO  

of their places of potinç 
thou.1 recoive the 

or other fcjjjU. Ihe Ciunj, 
rPforr 1th4)LVW that the kI.R.A.nrj my 

to k1.1,.1g.Uq e!np1oyeo nt 
rn.y ! pi'J.r1 in all th' mployenm 

nX 
ort'1 in fljj 

7w .  

e 

1 



0, •\  k 

•-: (4) It! 

'r 
• 	

, j: ''• 	I: 
• 	 0 	

, 

• 	
0 

•' t. 

I 

Thrf(.nr n 	 w 	ret by DepuLy Fin 	0flJ.cr, 1tJIU to the 	

u 	n 

ro Vico thnc11r IliZjj • well 	t thc Pjo Vice Chrcej.0 
n- 	 tJe 1emi, College of 

n 
" r t - 

' 	 ,dFJ: 'j i} 	j, 	h 	• it •A l-  bil 

lu i)j kJi 	1izfl Lij. 	.y k.LtlJ\1(.L,,1 cvr1., 1uital'I.' 	
,) , 

1tt 	
b the' Viei ChniJr, 

t1i 
'.r' 1t; 	"' i.flt 	

rre. 	H .r .i. •  t .r 	't-t1 	
t  th.1. 	 fl b1i;l 	rjf tIyr 

t:h.ft 	 o' 	•ut •ll/iflr ci 	
; 	•1• 	t 	IJy tjrri 	. it :I.n ;j c 	 ;'j1tj 	 t 	L tIv 

en . 	 1 re 3 p :j 	those who 
t 	 uj' 	b, 1rn to 'tJir riç10 e 	 ! r rp r

otl'r Cn5 .t 

•: 	 C- in 	tr•k 	In, t f'r ?t 	ti 6o t:h I .t'c 	Jr' 	r• •( !i 	
tli 	frjJ-•. tnq ci 	ten 3- 

II  
	-EC  I r1pi t9uI*41 

() 	

CIi':szed 
the 'letter No.F.173/8-j(11 	

dated the 10th •J;r'n-y, 1990 of 
 

UP,  Univernity GrJ.a 

Uu ltt:er of the Governniex it 
1,11u13/2/6 	11(13) c3at 	the 

19t! "laxCh ., 1987 forwI,x(lcd by 
 t1le Comnijj0 fl71 ,1 IUOJJVEU th 	th house 1ent Allowance ny 1e 	to the ep1rye 
of th Unjverlf 

•n per 
th decj5j0 of the Goverritnent of 
t pr with thO Cn  

ri n r-~ y 	
_ntral Government 

of C .UvI,t 5rIe3. The Crnployc 
•-n: 3trjinq ij trii1 houses or in ththjr r.;n J)oUse' 	fl)31 Jr pi.i'! !ot3n 	flnt 



A? 

- 
I N• 

•. 	 1iTr 	'. 
? ' 	. 

1• 	.1 

a 	çr LhQ dejj o 	the Gouernj,ezt of 
•!rijjti. Th0 e17111eyfj -Io 	'axe 	LCVS.dGd .tU* 
cJ.r 	'I ) 1.fl: b' reujred to PYLicece 

! 	t)rn 1 fl.'U,r.tjQ11t3 Of th 

• 	i.n Ut ' 	 t 
rD 	

1' 	 q UId11(ji? 

.'f 9' 	1.in i 	the  
Aj; jjjt ) j-t r  

tt1.b x v vkJ. it Ii mahtU .cnrih 
Cltirjfl(J th-' 	t:h', irc 	 t, 	 Rit 

Pvf3tf-6 in B 
C.i.tJ 'r', 	 irl 1(tJtjrri 	7.jf !Df b 	t.i, 

ir 31I Uctch?r, 1!O ) cvpy of the 85i1 nrT'cr 

!lpi"v the? 	".)t.k c1rJ.tn 	L1) 	patitjc.12nr0 
iC1nrIflt f.ør th ,  j.'rr 	cr iz the finiing which i 
t:c rc'1 In pr 	¶ ;'itch 

 

to U'?? follrnqjrg eifect i 
tl 	

1!; 	J.t,r.d. 	li 
rTh 	 tIj.bu, "r't.it1" tD J 1 uc 

, 

	

J. 	
I 	t.) 	r.Irl 	 ft 

j ' ' cI.i.tj Citie6 whch ci 1, 	thc ci 	
-2,, 

or*1r 	 iii, 	y• L'j.ctor G2eraJ,' 
1'ti.r'r 	3(1QØ1 	1Lriiiie,,...i) t 

o tt 	i.t 1-.'ncc coentjng fre'n the 18th 
of XI.y, 1S)E30 thjj b 	j3 to the ptltjtnrrs 
within 	ccric1 oi 12C' di'ty from the dqte of 
rct,tr,t "f th.t 	 Nc' 

6, 	3hc 	 r, 	Tn'Jj 	in ppcal 
LJ.cj 	t.h. l'zznE 	 hefore tho  c 	 uptcIne :url. 	 o1 th' rrt its,cjtjoi h 

LL tL. 	t:Lc 	oi the Jnjyijt-r authority zitating th. U 	ti.Lt: if. the  
1' 	 rverpjn employees poztea n 	rth lnf 	

!i3 hrt'rj 11c,-- 'R' Clnglecity rite 
cf J1r 	Rr'nt 	

they should also 1D3 I' 	(.it;y 	nt 

c)flt 11...6/_ 

'I 



11 wt'er', 	in 	vj.r. 	f, 	 of m 	ppen1 	' Union o.f 	lnc1i, 	tt 
Fl 	!!tr 	Ii•  

f'tit1oner 
by 	

Jd 	lct.tr c..Lcd 	i;Ui li&tCi), 	19j •• I  

: the ( vcrzIent of 1nj 	hc1 qx 	in :Jvl 	•q 	in 	t the dcjj01 	the CeIft,j Hl,d ; 	
( lu Uich, 

) 
;.ii 	ac ,i 	cli, 	I 	

1j çi • 	Lh 	1i 	t', 	1;'k' 	•', in I I. 	ni.I 	Lc 	
w till 

' 	 . th 0 rri U•tt of the 	ppel ps out"  

f:hiI 	
'n1 ttcd 	on 	k.ch,jj 	f th peUtloner 	t 

tuie 0niveri.ty was Dut reiy tzing wy ci; Ic•tj 	t ;': 	rsq 'rO.to 	enti tlt,tiit o1 	11 	gent cJ. 	;I h 	t l: 	tne 	s 	o 	J1e '\SZOJ. 

Court Jutcient 	Vd in 	h1j1 	ArJ 	270 	of 	1991. C)ii Irui 	f the 	JUdgCIUJIt 	the Sw.reI!,r. Court, 	it is c1c tha 	the fix 	J.ngc 	of 	tt, 	riJ 	TCit.ti,1 ;ere 	u1xC, 	tjie L li .Z• Vr 

	

U 	tti 	rEp 	S cf Rpr 	l.O;E.rr xI'j. 	
r'tI 	ctive flt frcn 

2 	• 	•. 	11 	 lzi 	tti ';tt 	fLc 
 

. 	;nn 	in 	ucj 	iii' 	te 	'iP•rrIc 	( tit 	irJ , • £ 	.e 	 'f 	ti :Ir•. 	Ciit 	j 	f•' • 1 q: 
irifJ.j-iii;• 	••n 	t11: 	jn('c;1mnL 	o! 	I 
;;;r ej • 	•: 	;r 	with 	Ui• an1 	thc 	C111.Ljex 	r1cj 	LIre, 

\O •rc, hawever, o 	the vlew; the Trlhuzii wi 	notustjr1 	in rautjn 	 of Ii 	ent 1 lQWflCEi to the 
LVtn ft•y 	, 	1080, The recpoz1d 	are to th rr , ts only with effect from October 1, 	1986 whu the 	r(--cf-,, mrr j crjd @tjOn3ofp1le 

 £Vt 	Cnt.r1 	y Ccrnj 	Were enforccd 	ditect 
aCCjr1p mM ;ncify the orcler of the Tribunal 

te that extiz. Ihe 	ppcj Ic, 	thernfore j. CliSpO5d * 	o 	czutri", 	 o. 

cnLi.,. ..7/.- 
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	U .  Wmberr,. of 
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q 	 'vr1 	

thity cJjnj1 	
0,3  fli 	1]w1an liOW 

L 	
r 

tir
), 	tii' 	Ut-r(!Jrje (.:c,ur. 

I' r 
• 	/¼ 	 :: :•; 	 f 	hn iv n bz 	th 

 

th -1 13  
/ 

t' 	(Cp U 	3 	'f Ui 
.4'. 

ut 	othr 	çity; 	ef Cctr1i1 
i.. 	t 	i.r: 	

irerzy rt.-j 	::rr 	ityi 	?L'LTflI* 	 i'I 21 r 

7 • 	 - 	 • -, 	

c•%14J. fc, 	th 

n rnrt)n why t- h, 

not b' çJv-n 1Jc 	
t - r 	J.vn t Qth,r 	i1veen 

rc r3t'T'1.1ry &itt;tc 	Jt ir 1r tia, UTfli(IjQfl tht ftr 	fir1 	 hey }en tnkn by the 
Jtivc CctnJ 3 r 	 H1 irinj 1q, t} ,rc 	n thing t.tt- 	r)v,.i,' 	Pjl71r1  it1 	tji 	 i' 	rj 	nr Ln 	I1'i1:-. 	-1)t '.1 i;':t,c•,' In 	;r.3T1r: 	 f 	(•jy 	(4jV(fl by th 	iti 

•• 	 ;n 	't';ih$ 
 

to Uu 
.n the 	.tt j n 	fii1 on iettJ 	cii: the 

tJt In fct Uze r1oy' 	wh are • 	
. 	 ervIrI1 in Il.tnr 	re gtinç1 iUu 	diit 1lownco s 1owa 7;o fl2Cttjn, / py o lctt.r in thin 

r,rd r t j j~.~ qjstrar
of1,C:t0j h hen puc' h thin court, ern r. Govt. 	

tho pp•rr In this cuo rip 	of the Univorr,Ity lno not conLL o vert au zegd tho onfjt which h 	
n1iejy i'e.n 1Ioe to the nip1oyeei o 

A1a1 czip. k;in only obJ&(.Uli v that the binfjt )  

	

Pf f ectivo cxiJy f1-rryI ir;t tirth, 1991 JJ 	not from It OctrL, 136 	cjjjjj)
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• 	 Dateofhaaring& 
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:6. 	It has bean bouht to my notice that 

the eeployeei of Xohixna c*pus filed a ,rit petition 

being Civil AulQ He.104(4/94 for p*yint of W1A as 

par recoena.oi Of the 4th Pay Coiuion placing 

then at par *Lh the eAplsye,s of the Shillog 

CPtLs*, The Said  Civil aux0 was disposed of by the 

TRUE COPY 

	

	
learned $ingi. Jdg* vid. judgezsent dated 22.3.96 

•xtending steLlar relief to the employees af 

Weciu 	£ohima c aaus. 
bih Ctut, 

7, 	Consideing the avexents aade and the 

documents a1rnexed especially the decision of the -. 
2 4t, 

N}33U taken on , .7.$8 and 10.8j3 and the netifica.. 

•)4-' / 	tion of reclassification issued by the Central 

\42// 	

GGY.xnment on 14th May, 1993, the writ petition 

is disposed of with a direction to the respondents 

fl topayHt. totheemplo'eoaofAjzawjcpusoftJ, 

NHU at the rate it is paid to the Central Govt. 

Con td, ..2/- 

Petities 

A.R (A)'s Cell 
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•ipl3y4es posted in a 'C 
~ 6(~7 	

0 category city. No 

disparity in the HA be made aoagst the amployeee 

posted at Aizwl,., 4o1dua and Shillang Csuse$ 

of the University since all th.se places have 

been placed in the category of 'C' cities •xcspt 

in accordwce with th* rules/regulations in this 

behalf. 

Sd/a. 
04  BISWAS 

JU 

Uo Uo.w.P(C) 4/)OO/2 i Dated AizawX s, the t5th Pebxuaty, 200 i.. 
Copy forwarded far favour of 1sf oriaation and necessary action to ;- 

House sent Allowance (I*tA) Stirring C'rnatttee, iapre.ented 
by its Secx.tary, 	Thancmgnunga, Aizawl. 
Ne.tth aaat.xn Hills Univ.rsity(NHU), P.O. £hil.Lng ,Meghalaya, 

39 The Ptoe-ChanceUor, North kastern Hills University(Nk*LU), 
P.O. Shl.Uoscj, Mghalaym. 

4/ The Pxoa.Viee.ChancLlez, N.ILHU., Ri zorm Campus, '.O.MzawL 
be lb. H*gistat, N.t,H.U., P.O. Shillong, Meghalays. 
6. Ltian of India - represented by the Secretary to the Govt. of 

india, Humm Aose=ce Davelopaunt Department, New D1hi. 

79  University Grants Cxantsdon - represented by its Secretary, 
Newi3elhi-110002. 

• 	 iy Ox&w of the High Court, 

aALa T ANA I 

A1. kEG1STiA1(J) 
GJHA?I HZ4 Cwk 

ALZMI. PMANaui 8ÜX4C}1 t * AIZML.. 
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INTHE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 	GUWAHATI 

O.A. NO.381 OF 2000•• 

Llri laihuliana 

Vs- 

Union. of India & Ore. 

- And- 

hematter o±' 

ritten statement submitted by the' 

Re spondents 

The respondents beg to submit a brief history 

of the case which may be treated as a part of the sritten 

statements. 

(np HISTORY OP THE OASJ ) 

The applicant employees have prayed for grant 

of J.A at 'B' Class city rates to the Central Government 

Employees and 1 of pay as compensation in lieu of rent 

free accommodation to all C .G. Employees posted in Nizoram, 

stating that Mizoram is one of the most expensive state in 

the country and Aizawl is conetlier than Shil long and Kohima 

in regard to cost of living. It was also stated that Centa 

Government employees working in Naga land and Shullong and 

employees of North Eastern Hill University posted at Aizawl 

and Xohima are being granted HRA at 'B' class city rates and 

Postal employees are also getting 1 0% of their pay as oompen 

sation in lieu of 1ent Pree Accommodation, if not provid 
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to employees working in }'iizoram. 

JiRA is admissible based on the rates on classi-

fication of cities/towns on the basis of population, the popu-

lation of Aizawl as per 1991 Census is 15524 0 . Therefore, it 

Zoes not fulfil 3. the prescribed population or iter Ia for 'B' 

class city as per recommendations of 5th Central Pay Commission 

 I I§gxttxxxx according to which city with population more 

than 50,000  but less than 5 lalths are classified as 'C' class 

cities. 

In case of employees working in Shillong and 

Kohima which are also classified as'Cl' ciij.es A for 'B' 

class city rates Is granted due to some court order 

1 • 	 That vith regard to para I to 4 .3, the respondents -A 
beg to offer no comments. 

2 • 	 That with regard to para 44, the respondents 

beg to state that the element of expensive locality is now 

obsolete. Govt. have devised some norms in consideration of 

the area as remote locality with higher rate of allowances to 

oompente. Aizawl is one of such locality clarified as Part 'C'. 

Copy of Part-'C' is annexed as Annexure - A. 

rther IA is admissible on the rate based on 

classification of cities/town as classified on the basis of the 

population reflected in the last decennial census report of 

Begistrareneral of India • As per recommendation of 5th OPC 

aôeepted by Govt., a city with population between 5 - 1 0  lakhs 

is classified as B2 class city and the city lesser than population 

( I .e., more than 50, 000 but less than 5 la1is) are classified 
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as 'C', class cities. The population of Aizawl city as per 

1991 census is 1955,24 0 . II does not fttlfili the prescribed 

population critLia.iorB2 class city. As per F.M. OM. No. 

2(30 )/97.E.II(B) dated 3.10.97 issued on the recommendation 

of 5th CPC. Aizawl city in Mizoram is classified as 'C' class 

city for grant of HRA ( copy enclosed Annexure - B.1) 

Kohima and Shillong also 'C' class cities but postal employees 

in Naga land having been granted the facility of rent free 

accommodation or alternatively 'B' class city URA vide Depart - 

ment of Post OM No. 41 -47 P & T dated 8.1 .62 in their service 

conditions and some court judgement in favour of the employees 

in Nagaland. The petitioners in the judgments have been 

granted 32 Class URA. 

Copy of 1991 Gencus (Aizawl) is annexed herewith 

Ann exure - B. 

The Respondents ñirther begs to WM pray that the NORTH EAST 

HILL UNI1RSITY be listed one of the Oo - espondents to explain 

the ciro urn stance s an d authority under which they a I low URA to 

their employees posted in Aizawl at B Class city rate since It 

is not admissible in the area. 

3 • 	 That with regard to para 4 .5 and 4 ., the 

respondents beg to state that according to the recommendation 

of 5th CPC.. AiZawl is a 'C' class city while other area In 

z oram is un-cia sci fied.Lent free unftrni shed accommodation 
. 	.. 	... 	... 

is admissible to Cenal Government employees having All India 

transfer liability only and if posted in Mizoram or HRA at the 

rate applicable time to time Compensation and admissible URA 
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is granted If a person entitled to rent free accommodatjon 

could  

to Other CentTYa].Governmentenioyeeso are entitled to 

admissible HRA only if no accornmoioisprOvid. 

That with regard to para 4.7 9  the respondents 

bdg to offer no comments. 

That with regard to para 4.8, the respondents 

beg to state that the averment of the applicant is accepted 

	

Hb 	his is not admissible for all. LOnly admissible on the 

X se of ntral Government employees havingAll India transfer  / 

liability and posted in 	 11 015/1 //(B /76 

dated 31 •Li-97J 
---. 

Copy of letter dated 31 .7.77 is annexed herewith 

as Annexure - C. 

That with regard to paragraph 4.9, the respondents 

beg to submit the comments what have already made same as 

pra 4.8 above 

	

7' 	 That with regard to para 4 .1 0 and 4.11 1, the 

respondents beg to offer no comments. 

	

8. 	 That with regard to pam 4.12 1, the respondents 

beg to state that the Postal employees in. Nagaland on account 

of having been granted the facility of rent free accommodation 

or alternatively (B) Class city HRA vide Department 0 .M • No, 

41 -47 P&T dated 8.1 .1962 in their service conditions and 

admissible HRA is granted if a person is entitled rent free 

accommodation could not be provided accommodation. 



That with regard to para 5.4 to 6, the 

respondents beg to submit the comirents what have already 

made against the 4oregoing paragraph 4.17 and 4.18, above. 

That with regard to para 7 9  the respondents 

beg to offer no comment. 

17 • 	 That with regard to para 8, the respondents 

beg to state that it is stated that the applicant is not 

entitled to any relief/reliefs in view of the circumstances' 

and facts stated in foregoing paras. 	 4 

18. 	 That with regard to para 9 1  the responden-ta: 

beg to state that the prayer of the applicant for int im or/ 

to allow HRA at 'B' class city rate together with c 

in lieu of rent free accommodation is not justified 

humbly subniitted that the cabin ent secretary is not, 
-- 

tratively concerned with the subject matter of the 

allocation, of Business role, so be may kindly be deleted:"j 

the list of respondents. 

Verificatjoi.. 
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9 • 	 That with regard to para 4 .13, the respon& 

beg to offer no comments. 

10. 	 That with rgard to para 4 .14 and 4.15 9, tb 

respondents beg to state that the service conditions under 

which postal enp1oyees in Nagaland is grn.ted the facility 

of rent free accommodation or alternatively 'B' class city 

rate vide Deptt. OH No. 41 47  P&T dated 8.1 .62 are not ap 

cable to the postal employee in Mizoam not having All In 

transfer liability and posted in Nizoram so that app lican 

statement is not accepted. (Arinexu.re - c). 

11 • 	 That with regard to para 4 .16, the re spon. 

beg to offer no comments. 

12 • 	 That with regard to pra 4.17 & 4 .1.8, 

respondents beg to state that the agreed and accepted th 

is incumbent upon the authorities to extend the bene fit 

other similarly circumscribed employees but Aizawl in 

does not qualify for IA at 'B' class city ei rate eithe 

according to population criteria or conditions of serv 

under which rent free accommodation is granted. 

13. 	 That with regard to para 4.19 & 4.20 

respondents beg to offer no comments. 

140 	. 	That with regard to para 5.1 to 5.3, 

dents beg to submit the comments what have already made 

as para 44. 



I, hri I. Pangerxlungsaflg working as Director 

of Postal Services, Mizoram Aizawl do hereby soleimily deolae 

that the statements made in the written statement are true 
/ to my Icnowleage, belief and informattLon and nothing has 

been &lppressed. 

And I sign this verification on. thjs Zt1  th day 
of May, 2001. 

C'td'
CC% an 

1 

Director of Post8I Servic es  
Mizoram, Al2aw1796001 

C; 
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BEFORE THE CENTRAJJ ADMINISTRATIVE TRIBUNAIJ :: GUWiATI BEH 

AT 	GUWJHATI 

ORIGI NAI APPLICATION NO • 381/2 OOD 

	

Shri Laihuliana & Others. 	••• APPLICANTS. 

- Versus - 

	

Union of India & Others. 	••• RESPONDENTS. 

REJOINDER TO THE WRITTEN STATEMENT 

That the applicants have received the copy 

of theWritten Statement and has gone through the same. 

Save and except the statements which are not admitted 

hereinbelow may be treated as total denial and the state-

ment which are born out of record, the respondents are 

pur to the strictest proof thereof. 

That with regard .to the statement made in 

the Written Statement under the heading brief history of 

the case the applicants beg o.state that the claim of 

the applicants for grant of HRA at 'B' Class City rates 

and 10 % of Pay as compensation in lieu of rent free 

accomodation to all Central Government Employees posted 

in Misoram is based on the orders of the Court pursuant 

to which the said benefits have been extended to Central 

contd... p2. 
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Government Employees working in shillong and Kohima, which 

are classified as Cl Cities. 

3) 	 That with regard to the statement made in 

para 1 of the Written Statement, the applicants have no 

comments to offer, 

•1 

0 

4) 	 That the applicants deny the correctness of 

the statement made in paragraph 2 of the Written Statement 

and reiterate and reaffirm the averments made in paragraph 

4.4 of the Original Application. As the State of = Mizor 

has been recognised as one of the most expensive locality 

in the country by the Govt. of India vide OM No. 11626/1E/ 

II(BO)/75 dated 30.8 .75, thelaim of the applicants deser-

yes due consideraiO As a matter of fact, considering 

these aspecs6A for 'B' Class City have been granted to 

Central-4oVt. Employees working in shillong and Kohima on 

he orders of the Court. As the applicants are similarly 

situated they approached the authority for conferring the 

said benefit, but as the authority has maintained silence 

in the matter, had to approach this Hon' ble Tribunal. 

Therefore, the argument that .Aizawl Is not a 'B' Class 

City and, as such, the applicants are not entitled to the 

said benefits cannot be accepted. Once the Govt. of India 

has implearnented the Court's Judgement in respect of 

shillong and Kohima, they are legally bound to confer the 

said benefits to the applicants also as they are similarly 

contd... p 3. 
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situated. The rest of the contention being matters of 

record of the case the same are denied being contrary 

to what appe ars from the records of the case, 

5) 	 That the applicants deny the correctness 

of the statement made in paragraph 3 of the Written 

Statement and reiterate and reaffirm all the averments 

made in paragraph 4.5 and 4.6 of the Original Application. 

In this connection the applicants state that the position 

has not improved since the passing of the OM No. 11626/ 

i.E/Il (BO)/75 dated 30.8 .75 declaring Mizoram an expen-

sive locality in the country. Even by the order dated 

31 .1 .1977 issued by the Govt. of India, Ministry of Finance 

the admissible House Rent allowance was not based on 

classification of cities. Therefore, the analogy sought 

to be applied may not be correct. It needs to be appre-

ciated that HRA is paid by the Central Govt. for compen- 
- 	 - 

satinThfllOYee on account of his residential accorno- 
... 	- 	-- . 	.. 

dation in his place of posting. So long as the place of 
--..---. ..-.--.-..-- 	 - 

posting is not shown to have undergone any improvement 

in the matter of availability and rent of hired accOmO-

dation, the authority cannot be permitted to take a 

view which prejudicialy affects the applicants. This is 

a relevant consideration which the authority ought to 

have taken note of not withstanding the recommendation 

of the 5th Pay Commission. It is true that in case of 

contd... 
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Nag& and the Govt. of I ndi a vide Notification dated 

8.1.1962 granted HRA to P & T employees posted in the 

St ate of Nag al and at the rate applicable to IBI Class 

cities. The consideration which weighed fln the mind of 

the authority while issuing the Notification dated 8.1.62 

simila5, 7case of the State of Mizoram also. The deser-

vatis 	the Hon'ble Tribunal in Judgement dated 31 .10 .90 
/ 

//lfl O~r'4inal Application No • 42 (G)/89 that Nagaland was 

co).ered as a especially difficult area for rented 

/accomodation is equally applicable to the State of MizorR. 

It is therefore, evident that the authority failed to 

tajce note of this aspect of the matter in filing the 

Written Stateflnt, 

That with regard to the statement made in 

paragraph 4 of the Original Applicaticfl, the applicants 

have no comments to offer. 

That save and except those which are matters 

of records of the case all the averments made in para 5 

of the Written Statement are denied by the applicants. 

Further, all the aVermeflts made in para 4.8 of the Original 

Application are reiterated. 

That the applicants deny the correctness of 

the statement made in paragraphs 6, 7, 8, 9, 10, 11, 12 

and 13 of the Written Statement and reiterates and re-

affirms all the avermeflts made in pazagraphs 4.9, 4.10, 



It 
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5 . 

4 .11, 4.12 0  4.13, 4.14. 4.15, 4.16, 4.17, 4.18. 4.19 and 

4.20 of the Original Application. Nothing plausible have 

been pleaded in the Written Statement as to why the 

benefits given to Central Govt. Employees working in 

shillong and Nagaland ghould be dended to the applicants 

who are working in the State of Mizoram. Admittedly sbillong 

as well as Kohima have been classified as Class 'Cl' cities 

and yet the central Govt • employees posted therein are 

enjoying HRA as admissible to employees posted in 'B' Class 

cities. The äonsideration under which the Notification 

dated 8.1.1962 in respect of Nágaland was issued 

applies to the State of MizoraBi also. There is no justi-

fication to treat MizoraB differently from that of Nagaland 

from the point ibf view of availabilitY of rented accOmO 

datiOn • Therefore, it is evident that the stand of the  

respondents is highly arbitrary, unreasonable and legaly 

not su. ainable. The applicants are also entitled to 

si,mi'lar direction as granted by this Hon'bke Tribunal in 

Origihal Application No. 42(G)/89, 

9) 	 That under the facts and circumstances stated 

above, it is respectfully prayed that Your Lordships may 

reject the contention made in the Written Statement by 

the respondents and may allow this application. 

VERIFICATION 
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YE RI 	CA TAT10 N 

I, Pu LaihUliafla, Son of. Late Thangiura, aged 

%bout.48 years, presently working as Post Master, AiZaW]. 

Head Post Office, Aiz awl and Applic ant No • 1 do hereby 

verify and state that the statement made in paragraphs 

1, 2, 3, 4, 5, 6, p7 and 8 are true to my knowledge • I am 

competent to sign this Verification on behalf of the 

applicaflS as autiioried and I have not suppressed any 

material facts. 

And I sign this verificatIon on this the 	- 

day of October, 2001 at Guwahatd. 

( Pu LalhUliáfla ) 
SI GNATURE 

0 

V 



Special Compensatory (Remote Locality) Allowance 

G.I., M.F., O.M. No. 311198-E. II (B), dated the 20th July, 1998. 

• I 
The undersigned is directed to refer to the marginally noted orders* 

relating to the grant of Special Compensatory (Remote Locality) Allowance 
to Central Government civilian employees serving in different States and 
Union Territories. The 

I 

recommendations of the Fifth Central Pay 
Commission• relating to this allowance have been considered by the 
Government: The President is now pleased to decide that the Special 
Compensatory (Remote Locality) Allowance to the Central Government 
employees, serving in the specified areas in different States and Union 
Territories listed as PartsA, B, C and D in the Armexure to this OM shall 
be admissible at the following rates:- 

Pay Range 

Areas inc!uded in 

Part-A 	j Part-B j 	Part-C j 	Part-D 

(Rate of Monthly Allowance in Rupees) 

Below Rs. 3,000 p.m. 300 250 	150 40 

Rs. 3,000 toRs 4,499:p.m: 500 400 	300 - 80- 

Rs. 4,500 to Rs. 5,999 P.M. 700 550 	-450 120 

Rs. 6,000 to Rs. 8999p111: 1,000 800' 	600 160, 

Rs. 9,000 p.m. and above 1,300 	- 1,050 	750 200 

2. 'Pay' for the purpose of these orders, shall be the pay drawn in the 
prescribed revised scale of pay, including stagnation increment(s), if any, 

o. 20014/12/86-E. IV, dated 23-9-1986 and 9-4-1987. 

No. 20014/4/8 6-E. IV, dated 23-9-1986 and 27-4-1987. 

No. 2001417/86-E. IV, dated 23-9-1986.ãnd 22-4-1987. 

4, No. 200141187-E. II (B), dated 31-5-1991. 

No. 20014t1/86-E.1V, dated23-9-1986 

No. 20014113/86-E IV; dated 23'9'-1986 and 2-4-1987. 

No. 2Xji4I11/66-. IV, dd 23-9-19S6 and 16-4-1917. 

No: 2001416/86-E. IV, dated 23-9-1986 and 27-4-1987.  

No. 2001412186-E. IV. dated 23-9-1986 and 164-1987. -'- 

No. 20014/9/86-Er IV, dated 23-9-1986 and 224-1987. •--' - 

ii. No. 2001418/86-B. IV. dated 23-9-1986 and 224-1987. 

No20014/1O/86-E. N,dated239-1986afld22-4-198l 	' 	' ' 	•' 

No. 20014/5/86-B. IV, dated 23-9-1986 an622-4-1987 	-• 	•. 
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and non-practising allowance, but shall not include any other type(s) of pay 
like special pay on the pre-revised pay, Deputation (Duty) Allowance, etc. 
In the case of those employees who opt to retain their pre-revised scales of 
pay, it shall include, in addition to pay in the applicable pre-revised scale; 
clearness allowance and interim relief appropriate to that, pay admissible 
under orders in force on January 1, 1996. 

All other terms and conditions governing the grant of Special 
Compensatory (Remote Locality) Allowance including the classification of 
different areas for the specific purpose of this allowance shall continue to be 

applicable. 
These orders shall take effect from August 1, 1997. 
In case any other Special Compensatory Allowance(s) are also 

admissible at a particular place, the Central Government employees working 
there will have the option to choose the allowance which benefits them the 
most. Persons drawing any of the admissible Special Compensatory 
Allowances shall not, however, be eligible for any Compensatory (City) 
Allowance in addition. 

These orders shall also apply to the civilian employees paid from the 
Defence Service Estimates and the expenditure will be chargeable to the 
relevant Head of the Defence Service Estimates. In respect of Armed Forces 
personnel and Railway employees, separate orders will be issued by the 
Ministry of Defence and Ministry of Railways respectively. 

In so far as the persons serving in the Indian Audit and Accounts 
Depzrtment are concerned, these orders issue in consultation with the 
Comptroller and Auditor-General of India. 

During leave, suspension and joining time.—The special 
compensatory allowance will be regulated during leave, joining time and 
suspersion in the same- manner as Compensatory (City) Allowance under 
this Ministry's Office Memorandum No. 2 (37)-E. II (B)/64, dated the 27th 
November,1965 as amended from time to time. 

[G.1., M.F.., O.M., dated the 23rd September, 1986]. 

ANNEXURE TO DEPARTMENT OF EXPEND111JRE O.M. NO. 
3(1)/98-E. 11(B), DATED JULY 20, 1998 

AREAS ELIGIBLE FOR GRANT OF SPECIAL COMPENSATORY 

I . 	[REMOTE LOCALITY] ALLOWANCE 

A. ANT)AMAN AND NICOBAR ISLANDS 

I. Areas included in Part 'A' 
Middle Andamans, North Andaman, Little Andaman, Nicobar and 

Narcondum Islands. 	 . 
H. Areas included in Part 'B' 

South Andaman [including Port Blair].. 
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B. ARUNACHAL PRADESH 

Areas included in Part 'A' 	 jZ) 
Difficult Areas of Arunachal Pradesh. 

Areas included in Part 'B' 
Throughout Arunachal Pradesh other than those declared as Difficult 

Areas. 

C. ASSAM 

I. Areas included in Part 'D' 
Entire State. 

D. HIMACHAL PRADESH 

I. Areas included in Part 'A' 
1. (1) Chamba District 

Pangi Tehsil. 
Following Panchayats and Villages of Bharmour Tehsil: 

Panchayats 
Badgaun, Bajol, Deol Kugti, Nayagam and Tundah. 
Villages 
Ghatu of Gram Panchayat Jagat, Kanarsi of Gram 
Panchayat Chauhata. 

(2) Kinnaur District 
Asrang, Chitkul and Hango Kuno/Charang Panchayats. 
15/20 Area comprising the Gram Panchayats of Chhota 
Khamba, Nathpa and Rupi. 
Pooh sub-Division, excluding the Panchayat Areas specified 
above. 

(3) Kullu District 
15/20 Area of Nirmand Tehsil, comprising the Gram Panchayats 
of Kharga, Kushwar and Sarga. 

(4) Lahaul and Spiti District 
Entire area of Lahaul and Spiti. 

(5) ct!c Pistr't 
15/20 Area of Rampur Tehsil comprising of Panchayats of Koot, 
Labana-Sadana, Sarpara and Chandi-Branda. 

II. Areas included in Part 'B' 
1. Chamba District 

Bharmour Tehsil, 'excluding Panchayats and Villages included in 
Part 'A'. 

41,  

'4 
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Kangra District 
Areas of Bara Bhangal and Chhota Bhangal. 
Kinnaur District 
Entire District other than Areas included in Part 'A'. 

Shimla District 
Dodra-Kawar Tehsil. 
Gram Panchayats of Darkali in Rampur, Kashapath Tehsil and 
Munish. 
Ghori Chaibis of Pargana Sarahan. 

III. Areas included in Part 'C' 
1. Chamba District 

Jhandru Panchayat in Bhatiyat Tehsil. 

Churah Tehsil 
Dalhousie Town (including Banikhet proper). 

2. Kullu District 
Outer Seraj (excluding Villages of Jakat-Khana and Burow in 
Nirmand Tehsil. 

3. Mandi District 
Chhuhar Valley (Jogindernagar Tehsil). 
Following Panchayats in Thunag Tehsil: 
Bagraa, Chhatri, Chhotdhar, Garagushain, Gatoo, çharyas, 
Janjheli, Jaryar, Johar Kalhani Kaiwan, Kholanal, Loth, 
Silibagi, Somachan, Thachdhar, Tachi and Thana. 
Following Panchayats of Dharampur Block: 
Binga, Kamlah. Sakiana, Tanyar and Tarakholah. 
Following Panchayats of Karsog Tehsil: 
Balidhar, Bagra, Gopalpur, Khajol, Mahog, Mehudi, Manj, 
Pekhi, Sainj, Sarahan and Teban. 
Following Panchayats of Sundernagar Tehsil: 
Bohi, Batwara, Dhanyara, Paura-Kothi, Seri and Shoja. 

4. Kangra District 
(a) Dhararnsala Town and the following offices located outside its 

! 'lCctl limits but included in Dharam:Th 	-' 
purposes of eligibility to Special Compensatory (Remote 
Locality) Allowance: 

Women's ITI, Dan. 
Mechanical Workshop, Ramnagar. 
Child Welfare and Town and Country Planning Offices 
Sakoh. 
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 CRSF Office at lower Sakoh. 
 Kangra Milk Supply Scheme, Dugiar. 
 HRTC Workshop, Sudher. 
 Zonal Malaria,Office; Dan. 
 Forest Corporation Office, Shamnagar. 

(L') Tea Factory, Dan. 
 I.P.H. Sub-Division, Dan. 
 Settlement Office, Shamnagar. 
 Binwa Project, Shamnagar. 

(b) Palampur Town, including HPKVV Campus at Palampur, and 
the following offices located outside its Municipal limits but 
included in Palampur Town for this purpose: 

H.P. Krishi Vishvavidyala Campus. 
Cattle Development Office/Jersey Farm, Banuri. 
Sericulture Office/Indo-German Agriculture Workshop! 
HPPWD Division, Bundla. 
Electrical Sub-Division, Lohna. 
DPO Corporation, Bundla. 
Electrical HPSEE Division, Ghuggar. 

5. Shimla District 
1. (a) Chopal Tehsil. 

(b) (i) Ghoris, Panjgaon, Patsnau, Naubis and Teen Koti of 
Pargana Sarahan. 
Deothi Gram Panchayat of Takiesh Area. 
Pargana Barabis. 
Kasba Rampur and Ghori Nog of Pargana Rampur of 
Rampur Tehsil. 

2. Shimla Town and its suburbs (Dhàlli, Jatog, Kasumpti, Mashobra, 
Taradevi and Tutu). 

6. Sirmaur District 
(a) Following Panchayats: 

Bani, Bakhali (Pachhad Tebsil). 
Bharog Bheneri (Paonta Tehsil). 
Birla (Nahan Tehsil). 
Dibber (Pachhad Tehsil). 
Thana Kasoga (Nahan Tehsil). 

(b) Thansgini Tract. 



68 	 SWAMY'S-}LR.A. AND C.C.A. 

7. Solan District 
Mangal Panchayat. 

IV Areas included in Part 'D' 
The remaining Areas of Himachal Pradesh not included in any of th 

Parts 'A', 'B' and 'C'. 

B. JAMMU & KASHMIR 

! '1I  
1 

I 

I. Areas included in Part 'A' 	 - 
1. Kathua District 

Niabat Bani, Lohi, Malhar and Macchodi. 
2. Udhampur District 

Dudu Basantgarh, Lander Bhamag Illaqa, Thakrakote anc 
Nagote. 
All Areas in Mahore Tehsil other than those included jr 
Part 'B'. 

3. Doda District 
Illaqas of Padder and Niabat Nowgam in Kishtwar Tehsil. 

4. Leh District 
Noyama and Nobre. 
Zanskar. 
All other places in the District. 

5. Baramulla District 
Entire Gure-Nirabat, Tangdar Sub-Division and Keran Illaqa. 

II. Areas included in Part 'B' 
Udhampur District 
Areas up to Goel from Kamban side and Areas up to Arnas fron 
Keasi side in Tehsil Mahore. 
Baramulla District 
Matchill. 

III. Areas included in Part 'C' 
1. (i) Areas in Poonch and Rajouri Districts excluding the towns o. 

Poonch and T'..ajour and Sunderbani and other Urban areas ir 
the two districts. 

(ii) Areas not included in Parts 'A', 'B' and (i) of Part 'C 
above, but which are within a distance of 8 km from the line 
of actual control or at places which may be declared a. 
qualifying for Border Allowance from time to time by th 
State Government for their own staff. 
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F. LAKSHADWEEP 

I. Areas included in Part 'A' 
Entire Union Territory. 

G. MANIPUR 

I. Areas included in Part 'C' 
Entire State. 
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H. MEGHALAYA 

L Areas included in Part 'D' 
Entire State. 

I. MIZORAM 

L Areas included in Part 'A' 
Chimptuipui District and areas beyond 25 km from Lunglei Town in 

Lunglei District. 
H. Areas included in Part 'B' 

Entire Lunglei District excluding areas beyond 25 km from Lunglei. 
Town. 
III. Areas included in Part 'C' 

Entire Aizawl District. 

J. NAGALAND 

I. Areas included in Part 'B' 
Entire State. 

K. SIKKIM 

1. Areas included in Part 'A' 
Entire State. 

L. TRIPURA 

I Areas included in Part 'B' 
Difflcult Areas of Tripura. 

H. Areas included in Part 'C' 
Entire State other than areas declared as Diffcuit ones and included 

M. UTFAR PRADESH 

I. Areas included in Part 'A' 
Areas under Chamoli, Pithoragarh and Uttar Kashi Districts. 
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h1€f 	i e1a1jtjés Uflhea1thtqo tieioa icDamawand Dxeo the exten
,
t P'.. 	 - - mdicated .m the '-separate - -orders 'relatmg to the grant of Onieffiatbii ll 	 Owever, a city 

.classifie undertheseorders is .also a. -hil1station where theIW:
MInitij'sOM No F 5 • .. (2)-E. II (B)/69 '(fl,, dateth27-5-19c9 arc admissible, those 

allowances will be admissible,jn lieu ofthe Compensatory (City) 
Allowance admissible undef these ordeEs, and inaddition, House 

	

Rent 	 ,  

11. These órders,iñsi far as"thy' relate to the gint of House Rent 
Allowance, will not also apply to Government servants who are entitled to 
house rent allowance in lieu of'fènt-free accommodatiOn as a condition of 
service. The grant of CCA to such Government servants swill, -howeèr, be regulated under these orders. 

G.I., M.F., O.M.NO2 (2/93.E II (B), dated 
-: -.- 	.- 	 '/) 	. 	.. 	 .. 	-•- 	.. 	. 

- Re-classjficatjon,of cities/towns frómjt34991 
based on 1991 census 

..•.. ... 	 .........- . 	1 	, 	 - 

I. The 1991 ënsüs -hasn sOfâr been óoñdiicted"inth' State of 
Jammu-. and Kashinir.. in terths 6f itiii Orders, Srinãgar(UA) is 4 9-2 9 -
class for, the purpose both cof HRA/CCA and Jaininu 'is 'C' -class 'for the 
purpose of HRA. However, CCA is admissible at 'B-2' -class --  fates to 
Central Government employees posted in Jammu in terms of special orders 
contained in this Ministry's O.M. No. 2 (54)-E. H.(B)/73, dated 29-8-1979. 
HRA/CCA at 'B-2' class rates to Central Government employees posted in 
Srinagar (UA) and HRA at 'C' class rate and CCA at 'B-2' rates to Central 
Government employees posted in Jammu (UA) shall continue to be 
admissible until issue of further orders. (Since issued—see page 51) 

3. The orders issued by this Ministiy, as listed at 'Sl. Nos. (1) to (5) 
below, relating to grant of HRAJCCA to Central Government employees 
posted within the municipal area of a city/town at rates admissible in 
another classified city/town on the basis of the principle of contiguity 
contained in Para. 3 (a) (i) of this Ministry's O.M. No. 2 (37)-E 11 (B)/64, 
dated 27-11-1965, shall continue to be applicable. - 

o:MNo. 2 (4)-E.fl (B),/65, dated. HRA/CCA-at Dethi rates in - 5-11-1974. ,., 	 • 	., - . 
: i Faridabad -Complex. 

O.M. No. 1 1023/9/E. II (B)178, 	- HRA/CCA at Delhi rates in 
dated 26-5-1979. - 	, ,,. . 	Chaziabad Municipal area. 

o:MN: 2101 1/20/89-E.jI (B)': 	HRA/CCA at Delhi -rates in 
VôL'll,'dated 31-1-1990. Noida. 
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'(4) **O.  No. 11013/2/81-E. 11(B), HRA at Mumbalirates iii NeW 
dated 3-8-1982. . 	Bombay. 

	

(5) O.M. No. 11013/1/87-E. II (B) 3 	.HRAICCA at.Jal1andharrates  
4ed12-10-1987 	 ,m Jallandhar Cantonment 

The orders, listed at Si. Nos. (6) to (13) below, issued by this4inistry 	. 
relating to HRA/CCA to Central Government employee posted in 
cities/towns/hill stations covered under these orders, where HRA/CCA has 
been granted not on thebasis of classification of these cities/towns as per 
the population criterion but on special reasons, shall also continue to be 
applicable, until further ordth'  

	

11023/1186-E. I1(B), .1IRA/CCA at Delhi rates in 	 •": 
dated 9-12-1986. 	 Gurgaon. 

O.M. No. 11018/6/87-E. II(B), 	CCA at 'B-2 ratesin 'e 
dated 21-12-1988.: . 	.: 	Jamnagar. 	: 	.. 	

j. 
O.M. No. 1 1018/2183-E. II:(B), 	HRA at 'C' class.rates in, . 	.. 
dated 14-11-1986.. 	 Mahe:  

4 
0 M No 2 (13)-E II (B)174- 	HRA at 'C class rates in Goa  
Vol. II, dated 164:i992.' ' 	and Union Territor'of f-.  

Daman and Diu; 
O.M. No. 2 (27)E.II (B)/65, 	HRA at 'C' class rates in 	 . . 
dated 9-8-1965.. . ...'. 	Coonoor.  

	

*( 11) 0 M No 2 (54) E II (B)/73, 	CCA in cities mentioned in 
dated 29-8-1979. 	 these orders on the basis of , 

and 	 costliness.  
O.M. No. 11016/2/81-E. ll(B),  
dated 30-4-1981.  
O.M. No. 11014/lIE. II (B)/84, 	HRA at 'A', 'B-i' and 'B-2' 	' 
dated 5-2-1990. 	, 	. 	class rates in Shillong. 
0 M No 1 1021/1/77-E 11(B) 	HRA at C class rates in hill 
dated 6-4-1978. (See page 30) 	stations.  

I 
*Cities which are granted CCA at 'B-2' rates as per O.M., dated 	'•. 

29-8-1979 (Si. No. 11 above).  

1.Asansol 	 6.Nasik  
Durgapur 	' ' 	7. Goa 	 . . 
Gauhati 	. 	8. Bhilai  
Rourkela 	 9. Jammu 	 ' 
Meerut 	 10. Alwaye  

** Also in Panvel/Urban area, as per the OM.  

tg HRA-3 	 . 
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< ANNEXUREH 

,s')LiStOf, cities where.HouseRentAllowance is admissibte,to " 	j 	J 
0 Cntra1Gojernmeute pIoçe .. 

ANDHRAPRADFSHAndhraPradesh -(Contd--Asam(Contd) - 
'A-i' 	 Miryalaguda - - 	- Dibrugii V1A 1' 

Nalgonda Jorhat (UA) 
L . 

Nil Nandyal Karimganj 
'A' Nagaon 
Hyderabad (UA) Narsapur' Silchar - Nellore Tezpur 

Nirmal Tinsukia 

Nil 
Nizamabad 
Ongole (UA) BIIIAR 

'B-2' Palacole 
Paiwancha 'A4', 'A' and 'B-i' 

Vijayawada (UA)' Ponnuru Ni Vishakhapatnam (UA) Proddatur 
dcl Rajahmundry (UA) 

Adilabad 
RainánIam' 

Patna (UA) 
Adoni Siddipet Ranchi (UA) 

Anakàpalle Sircilla 'C 
Anantapuri.iu: Srikakulam - 
Bapatla Srikalahasti 	/ Adityapur 
Bellampaile Suryapet, Arrah 
Bhimavaram- Tdej)alliudem Bagaha 
Bodhán Tadipatri Baraurn 
Chilakaluripet Tanuku Begusarai (UA) 
Chirala (UA) Tenalit Bettiah 
Chittoor Tirupati -(IJA) Bhagalpur (UA) 
Culdapah (UA) Vizianagaram Bihar 
Dharmavaram Warangal (UA) Bokaro Steel City (UA) 
Eluru Yemxniganur• BUW 	 -. 

Gudivada Chaibasa 
Gudur ANDAMAN & NICOBAR Chapra 
Guntakal LSLANDS Daltonganj 
Guntur 'A-i', 'A', 'B-i' Darbhanga 	•1 

Hindupur and 'B-2' Dehn 
Jagtial Deoghar (IJA) 
Kadiri Nil Dhanbad (UA) 
Kagaznagar 'C' Gaya(UA) 
Kakinada (UA) Port Blair 

Giridih 
Karimnagar Hajipur 
Kavali ASSAM Hazaribagh 
Khammam (UA) 'A-i' 	'A' and 'B-i' Jamalpur 
Kothagudem (UA) ' Jamshedpur (UA) 
Kurnool (UA) Jehenabad 
Machilipatnam 'B-2' Jhumritilaiya 
Madanapalle Guwahati City Katihar 
Mahbubnagar , kishangan) 
Mancheiyal C Lakhisarai 
Mangalagiri 	.__Dhurj_. - Madhubani 
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Gujarat (Con'd ) Haryana'(Contd-, 

Mokameb 	- A 
, 

Motihari (hA) (1' M 

Rajkot (hA)  Faridabad Compl& 
Muzaffarpur A-1 

• 	 . 	'-- . . • &-. 	-I'• Phusro (UA) 
. 

Am clii (UA,.... 
l 	IZ 	ft 

Amhaa 	'. • 	Purnia.(UA) 	. .......... 
Ramarh (hA)  Anand (UA) Ambala (UA)A 
Saharsa 	 - Anjar 	7 r Bahadurgarh (tJA)An 	') 
S saran 	• 

Anklesvar (UA-), Bhjwani 	 H1) 

aun a d 
Bharuch (UA) 	. Gurgaon (UA)rr4au' 

1W fl 
Bhaãr(U.) Hansi 
Bhuj (UA) 	, Hisar (hA) 

CIIANDIGARH' 	-. Botad Jind 	'.;'- 	 • 

'A I' 	'A 	Di anu i*'i 
Dabhoi 
Deesa 

Kaithal 
Karnal (UA) 	..... 

Nil 	. 	
•• 

1AI.. 	1 
Dhoraji (UA) 	. Narnaul 	••• 

B2 
Dhrangadhra 	. Paiwal 

: Dohad (hA) 	• PanchkulaUrbanEstàte 
Chandigarh(UA).,,. Gandhidham Panipat 

C 	 •J• 

Gandhrnagar - 	 - Rewari 	•J 
- Godhra (hA) Rohtak 

Nil 	. Gondál (hA) 	&:• Sirsa 	 J 

Himatnagar 	
) Sonipat 	. 

DELHI ; 	t.i Jamnagar(UA) 	.. Thanèa - 
'A-I' 	• Jetpur (hA) Yamunanagar (hA) 

Junagadh (hA) 	- 
Delhi (hA) 	. Kalol (UA) 	- . 	.,;....... 

'A' 	'B-I' 	4B-2' Keshod 	 r HIMACHAL PRADESH 

and 'C'5-u.:: Khambhat (UA) 	r 
- .B1' 

Nil 
Mahesana  (UA) 	. , 	,,. 	-. 

U 	LJ 
. Mahuva UA) - 

GOA Morvi Nil 
- •• Nadiad (UA)' - - 	 •. 	'... 	-. 

'A-I', 'A', 4B4'. 	. Navsari (UA)  
and'B-2' 	.. . Paianpur(UA) 

Nil Patan (UA) Distt:Mà!isana Shimla (hA) 	•.- 	 - 

Petlad 	. . 	. 	. 	-. 
Porbandar (hA) KARNATAKA 

Margao (UA) Savaikunda(UA) 
SidhPur  Marmugao (hA): .'- 

- Surendranagar 
GUJARAT 	.,, Unjha 	.! 	.. 	 - 	

- N" 
4A 	1' 

Upleta  
Valsad (hA)  

Nil 	
. 	...... Veraval Bangalore (UA) 

A' Viramgam 	-• . 	:•: 

- 	7 - Visnagar (UA).  'B-I' 
•Ahmedabad (UA). .. •..- 	 . . 

Nil 

• 
HARYANA 	. . . 

,,..- 

'A-i', 'A' and J1' B- 6B2' 
• 	

-" 
Surat(UA) 	

- 

- 	•• Vadodara (UA) Nil Hubli-Dharwid mali 

-I - 	 • 
H........• 	 - 	•.. 	 ., 
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Ksrnataka (Conk!.). 
'I...' 

Baga!ko.. 
Belgauth(UA) 
Bellary 
Bhadravati (UA) 
Bidar (UA) 
Bijapur (UA) 
Channapatna 
Chikmagalur 
Chintamani 
Chitradurga (UA) 
Dandeli 
Davangere (UA) 
Dodaballapur 
Gadag-Batigeri 
Gangawati (UA) 
Gokak 
Gulbarga (UA) 
Harihar 
Hassan (UA) 
Hospet (UA) 
Karwar 
Kolar; 
Kolar Gold Fields (UA) 
Mandya 
Mangalore (UA) 
Mysore (UA) 
Nipani 
Rabkavi-Banhatti 
Raichur (UA) 
Ramanagaram 
Ranibtiniur 
Shimoga (UA) 
Tumkur (UA) 

KERALA 

'A-i', 'A' and 'B-I' 
Nil 

Kochi (UA) 
Thiruvananthapurazn (UA) 

'C,  
Alappuzha (UA)' 
Changanassery 
Kanhangad (UA) 
Kannur(IJA) 
Kasargol• 
Kayamkulam 
Koilain(UA-), 

Kouayam (UA) 
Kozhikode (UA) 
Manjeri • 
Palakkad (UA). 
Payyannur 
Ponnani 
Taliparamba 
Thiruvalla 
Thrissur (UA) 
Vadakara (UA) 

MADHYA PRADESH 

'A-i' and 'A' 
Nil 

'B-I' 
Bhopa] 
indore (UA) 

Gwalior (UA) 
Jabalpur (UA) 

'C,  
Ambikapur (IJA) 
Balaghat (UA) 
Barhanpur 
Betul (UA) 
Bhind 
Bilaspur (UA) 
Chhatarpur (UA) 
Chhindwara (UA) 
Damoh (UA) 
Datia 
Dewas 
Dhamtar 
Dhar 
Durg 
Guna 
Hoshangabad 
Itarsi (UA) 
Jagdalpur (UA) 
Jaora (UA) 
Khandwa 
Khargone 
Korba 
Mandsaur 
Mhow (UA) 
Morena 
Murwara (Katni) 
Nagdáf' 
Neemuch (UA) 

Madhya Pradesh (Confd.) 
; 	4•• J 	• 

.Raigarh.(UA) 
Raipur (UA) 
RájharajharthDalli'' 
Rajnandgaon. 
Ratlam (UA) 
Rewa 
Sagar (UA) 
Sarni (UA) 
Satna (UA) 
Sehore (UA) 
Seoni. 
Shahdal (UA) 
Shivpuri 
Tikaxngarh 
Ujjain (UA) 
Vidisha 

MAHARASHTRA 

Brihan Mumbai (UA) 

Nil 

Nagpur (UA) 
Pune (UA) 

Aurangabad (UA) 
Nashik (hA) 
Solapur (hA) 

Achalpur 
Ahrnednagar (UA) 
Akola 
Akot 
Amalner 
Ambejogai 
Amravati 
Ballarpur (UA) 
Barshi 
Bhandara 
Bhiwandi (hA) 
Bhusawal (UA) 
Bid 
Buldana 
Chalisgaon 
Chandrapur 
Dhute 
Gondiya . 	- 	- 

• .WMY'S—H.R.A. AND C.C.A. 

Kerala (COn1d.): 	 - - 

'd 



S .  

• •r H.R.A. AND C.C.A, GRAL RES AND ORDERS 	9135 

Mabsrsshtra (Cornd.) 
2' 

Hingoli 
Ich1karanji (UA) V 
Jalgaon 
Jalna 
Xazptec (UA) 
Karad 
Khamaon' 
Koihapur (UA) 
Lazur 
Malegaon 
Malkapur 
Manrnad 
Nalasopara 
Nanded (UA) 
Nandurbar 
Osmanabad 
.Pandharpur 
Panvel 
Parbhthii 
Parli 

•Pusad 	•' 
t Ratnagiri 

Sangli (UA) 
Satara 
Shrirampur (UA) 
Udgir 
Virar 
Wardha 
Yavatmal (UA) 

MANIPUR 

and 'B-2' 
Nil. 

'c'V 

Imphal (UA) 

MEGHALAVA 

and '8-2' 
Nil 	 - 

Shillong (UA) 

MLZORAM '  

and 'B42 1  
Nil  

Mdói(Cdnidy 

'-V 

Ai 
) 

NAGALAND: 

'A-i', 'A',,'B-i' 
and B-2' 

Nil 

'C,  
Dimapur 
Kohima 

ORISSA 

'A-i' .4, 
and '8-2' 

Nil 

S... . 

BalangirF. 
Baleshwar (UA) 
Bargarh" 
Bhadrak 
Bhawanipatna. 
Bhubaneswar 
Brahampur 
Brajarajnagar 
Cuttack (UA) 
Jeypur 
Jharsuguda 
Pun 
Rourkela (UA) 
Sainbhalpur (UA) 
Sunabeda 

PUNJAB 

'A-i' and 'A' 
Nil 

'B-i' 
Ludhiana 

Aniitsai 
Ja1anlhar 	• 

-. 

Abohar 	- 
Barnala 
Batala.(UA) 	

-: 

Bhaünda.1 ., 	r- 

Faridkot tUA 
Fañlk& -") 
Firozür-- 
Firozpur Cantt' 
Gurdaspur 
Hoshiarpu' 	tP 

Kapurthala4  
Khanna 
Kotkapura 
Malerkotlá : 
Màlout 
Mansa 
Moga(UA) 
Muktsar 
Nabha 
Pathankot (UA) 
Patiala (UA) S  V 

Phagwara(UA) , 
Rajpura 	• 
SAS Nagar(Mohali) 
Sangrur'  

•jqç/ 	s.? 

PONDICHERRY 

and '8-2' 
Nil 

'C' 
Karaikal 
Oulgaret 
Pondicherry (UA) 
Yanam (UA) 

RAJASTHAN 

'A-i' and 'A' 
Nil 

'B-i' 
Jaipur (UA) 

'B-2' 
Joahpui 
Kota 

Ajmer 	..VV 

Alwar(UA) 
Bansw&ra - (UA). 
Baran 
Baré' 

• 	 --S 	 V •• 



CAT CASE 

f') i.cLfr 
)1O 	.2 

MT 	ir1) 
Dirc r (Estt.) 

OFFICE MEMORANDUM 	 iN...... 

I)ae .............. 

O.A. No. 381/2000 filed by Sh.. La1hu1lanaand Others in 
Guwahati Bench of CAT. 

New Delhi, the 21 
,¼ 	

Dec, 2000. 

OUc 
4,0 7 . . bject:- Z3)) 

The 
Lalhullana 
Bench. 

Director General, Department of Posts is one of the Respondents and would 
have also received a notice dated 16.11.2000 from the Deputy Registrar, CAT in this 
matter. Since the applicants from Sr. No. 1-287 are the employees working under 
the administrative jurisdiction of Department of Posts, the Depai'trnent of Posts 
will defend the matter in CAT on behalf all the respondent other Ministries! 
Departments as well. 

The applicant employees have prayed for grant of IIRA at 'B' class city rates 
to the Central Government employees and 10% of pay as compensation in lieu of 
rent free accommodation to all the Central Government employees  posted in 
Mizoram State. They have stated that Mizoram is one of the most expensive States 
in the Country and its Capital Aizwal is costlier than Shillong and Nagaland in 
regard to cost of living and taking accommodation on rent. They have stated that 

- the employees working in Shillong and Nagaland are being granted IIRA at 'B' 

2 
v19 c?ass city rates and the postal employees are also getting 10% of their pay as 

I-  'compensation in lieu of rent free accommodation if not provided. This concession 
has not been extended to Mizoram for which they have now flled this CAT case. 

4 

	

i -- 4. 	HRA is admissible on the rates based on' classification of cities. 
Cities/towns are classified on the basis of the population reflected in the last 

/ decennial Census Report of the RGI. As per the recommendations of the 51h  CPC 
and accepted by the Government, a city with a population between 5-10 lakhs is 

city and the cities with lesser population (I.e. more than 
50,000 "but less than 5 lakhs) are classified as 'C' class cities. The population of 
Aizwai city as per 1991 Census is 1,55,240. It does 'not fulfil the prescribed 

\ \ 	population criteria for B-2 class city. As per this Ministry's O.M. No. 2(30)/97- 
'\ \ 	E.II(B) dated 3.10.97 issued on the recommendations of the 51h  CPC Aizwal city of 

Mizoram is classified as 'C' class city for grant of HRA and CCA. Other areas of 
II 	Mizoram are unclassified. It may also be mentioned that Kohima and Deemapur 
E ,7 	in Nagaland and Shillong in Meghalaya are also classified as 'C' class cities as per 

the orders issued by this Ministry. However, on account of postal employees in 

.-\) '---i- 	- 	
Oct 

undersigned is directed to refer to O.A. No. 381/2000 filed by Sh. 
and 696 other Central Government employees in CAT, Guwahati 



F~in

having been granted the facility of Rent Free Accommodation: or 
ely'B'class city BRA vide Department of Posts O.M. No. 41-17, P&,Tdated 
 their service conditions and some Court judgementS in favour :of the 

mloyeeS in Nagaland, the petitioners in those judgementS have been granted B-2 
class HRA in Nagaland. 10% compensation and admissible HRA is granted if a 
person entitled to Rent free accommodation could not be provided 
accommodation. This is not allowed to other Central Government employees who 
are entitled to the admissible BRA only if no accommodation Is provided. 

5. 	
Department of Posts may defend the case on behalf of Union of India before 

CAT keeping in view the position explained above. Other concerned Ministries! 
Departments are being asked to keep in touch with the Department of Posts in this 
matter. This may be processed further with the Ministries! Departments as per 
list enclosed. 

"I  ~
' --- 

(N.P. Singh) 
Under SecretarY to the Govt. of India 

/FA (Posts) 
Department of Posts, 
DakBhaWafl, 
San sad Marg, 
NEW DELHI 

Copies to:- Union of India, represented by the Cabinet SecretarY, New Delhi. 
Secretary to the Government of India, Communication, New Delhi. 
Secretary to the Government of India, Information and Broadcasting, 
Sashtri Bhawan, New Delhi. 
Secretary to the Government of India, Human Resource 

Youth Welfare & Sports, Shastri Development, Department of  
Bbawafl, New Delhi. 
Secretary to the Government of India, Ministry of Small Scale 
Industries & Agro. and Rural Industries, New Delhi. 
Secretary to the Government of India, Ministry of labour, 3/10 Jam 

Nagar House, New Delhi. 
Secretary to the Government of India, Ministry of Agriculture, Krishi 
Bhawan, New Delhi. 
The Secretary, Central Board of Excise & Customs, North Block, New 

Delhi. Secretary to the Government of India, Ministry, of Home AffairS, New 

Delhi. The Director General, All India Radio, Akashbafli Bliawati, Sansad 

Bhawan. The Director General, Door Darshall, CoparnicuS Marg, New Delhi. 



- 

cipa1 Officer, Press Information Bureau, Sansad Bba wan, New. 
I 

Delhi. 	- 
The Director, Field Publicity, East Block (IV, Level -III, R.K.Puram, 
New Delhi. 
The Director, Nehru Yobakendra Santhan, East Plaza, IJI Stadium, 
New Delhi. 
Chief Executive Officer, Khadi & Vifiage Industries Commission, 3rd  

Iria Road, Biletarale, Mumbai-56. 
The Director General, Employment & Training, Jam Nagar House, 
New Delhi. 
Registrar General of India, 2/A Mansingh Road, New Delhi. 
The Director General, National Information Centre, 'A' Block, CGO 
Complex, New Delhi. 

with directions that they may contact Department of Posts to defend 
the case on behalf of them Any information that may be relevant in 
this case may be passed on to the Department of Posts for proper 
defence of the case. 

(N.P.Smgb) 
Under Secretary to the Govt. of India 

-I 

-: - ................................................... 	.. 	 4 



V / 

fir 

tIv
o Fins (DO€t of 	 ) 

ht 	. q iflt of rin't 
1 i An e. 	i'kic1 HC3UCc 

rND AN. o 	ANth LRAP 	
EPRTMENTPr 	to 

OFFICE OF THE PtISTh9TER GENERAL, 
	 CtRCLE 

1i;:o sHiLLON 

to convOY 

A3 Supdt of 	
t. 

f 	C/iF 	itt• 	trrt 

EM3
€ 	Cc,1tr1 3ovt. 

The3UPØt P.S 	
Gemhi i; 	 r ' £ibi I

vo 
r 

TheMag 	
MS, a$ rt 

rjthi', oj Mi)' 
1 	 . 

The 	
hil IbW/G 	

ri 

The APMG( )/ 	
'in O.O.SHi'l 0!' 

TF45tt / A&T/ BtT & 1Mi1 	
O.n.hfl- 

Bi d. S 	' 0 	Si lOT 1fir 

• No. Bldg. 5-3/76 	
Dtd Shidrtbflth 3147l  ' 

	

Grant 0fcReflt fr'e 	
f.ttO 

Central Govt em .Oye 	rjoted1tt0 	zom' 

Ref. 	Dte No 	
j.Y;77 	t 

,.A copY of O.M.No. 

3111.77 on the ,bov 	ub 	 tV4 

letter 7undr 
and 

npearY ac tiOfl 	mY'be d 	edth eEaY 4 

Jy 

Sd!- • 

for p tmatr 3enerai 

N,E.Circ:l, Shi.111Ofl1 

Copy of letter No.1iO11
176 dt3t.i.77 • from 

- dr1t 	p/ 



f 

thE 
MiflirY of Fifl.(DPtt of 	

NeW 

r 

D1h 	re'. qrc3flt df rent 4ee 
aOfflfl0datj 	

1OUSe 

o  enr.,G0 	
emPl0YE 	post 	to 

MizOr 1 - 

The 	 r1cV1 	j direct 	to cijflVEY 

undE  

the 	nti 	
ofth pPsidt td the 

räflt3flt 

	

free 	 shed 	

the Central GoVt. 

to 
empl°Y 	

1rY 	•i bi 	and 

0sted, t the Uri 	
Tftr of 

MiZOm,or 

- - 	I 	r 	- 	 1 c y 

rent a1iDWa 	in lieU 
thereof at the rat 	

mefl 

toned belOw 

 

te 

Pay rare 	
R 	 - 

	

Upt 	

. 

Rs. 

	

' 	t'cf f64/ 	86 

nd abOVE 	
7.hrP' ubittt

0d 

* ma>ti 	0f4R rnum 	. :/Y 

Th 	j r 	j 

	

e 	0j ll' tak 	fet 	irom 

1 * 	 - 	 ..- 	 - 

t 	
- 

In their apPl 	
t 	

in 

'he Ind 

	

	AUd1L & 
cLOfltC DCp i 	th? 	rdr 

car u1tat-1 
with the Cntroer and 

AUdir QEraI of india New 

	

- 	 ., 	 -- 	 - - 

urt n td' p/ 


